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Compliance Report on behalf of CPCB in compliance to Hon’ble NGT Orders
dated 06™ August, 2020 and 3 December, 2020 in the matter of Adil Ansari Vs
M/s C.L. Gupta in O.A. No. 220/2019

Hon’ble NGT in the matter of Adil Ansari Vs M/s C.L. Gupta (herein after referred as “the
unit”) O.A. No. 220/2019 vide its order dated 06 August, 2020 (Annexure-I) has directed:

“Compliance with environmental norms needs to be ensured by the industrial unit
which needs to be monitored and cross checked and a further report furnished by the Joint
Committee through the CPCB. Status of compliance as on 30.11.2020 be filed by 15.12.2020
by e-mail at judicial-ngt@ gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF".

Subsequently, vide its order dated 03.12.2020 (Annexure-II), Hon'ble NGT in LA .No
27372020 in the matter of Adil Ansari Vs M/s CL Gupta Exports Ltd, has further directed:

“Let the joint Committee furnish its report accordingly with a further report of water
audit of the entire complex (all the units and the residential areas). The joint Committee may
also ascertain the status of the quantum of water recycling/refining and the use of energv for
the purpose. The water audit component in the report may specially deal with the availability

and extent of rational use for residential purpose and separately for industrial purpose”

The unit vide its letter dated 05.11.2020 (Annexure-III) submitted a representation to CPCB
wherein comments had been made on the calculations of Environmental Compensation done
by the Joint Committee in its report filed in Hon"ble NGT on 05.08.2020. In this regard, CPCB
letter vide letter dated 27.11.2020 (Annexure-IV) requested Uttar Pradesh PCB to examine
the representation received from the unit and to levy EC considering the representation of the
unit & following due process of law including personal hearing of the unit if required. It was
also requested to intimate CPCB about the action taken by the State Board. However. reply to
the CPCB letter is still awaited.

In compliance to Hon'ble NGT order dt. 06.08.2020 and 03. ] 2.2020, Joint Inspection of the
unit was undertaken by officials from CPCB, CGWA, UPPCB and Sub-District Magistrate,
Amroha on 10.12.2020. Detailed joint inspection report of the unit including Water Audit and

status of the unit with respect to recommendations of the previous inspection is attached as




Annexure-V. Conclusions and recommendations made by the Joint committee in the joint

Inspection report is as follows:

14.0 Conclusions

14.1 For CTO, ground water and all manufacturing sections

I

I!.'J

As per the previous CTO under the Water (Prevention & Control of Pollution) Act.

1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981

(Consent No. 927007) issued by UPPCB. which has been expired on 31.12.2019, the

unit has permission for production of 150 Ton/Month of wooden art wares, 250

Ton/Month of glass art wares and 200 Ton/Month of metal Art wares. The unit is yet

to obtain valid common CTO for all 06 manufacturing sections i.e.. Metal Art ware,

Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated

Paper & Carton under the Air (Prevention & Control of Pollution) Act, 1981 and the

Water (Prevention & Control of Pollution) Act, 1974 from UP Pollution Control Board.

As per the logbook record of borewells from Dec-2019 to Nov-2020, the unit has

extracted 49,164 KL of ground water from 02 borewells (refer Table-3) against the

permitted abstraction of 46,500 KL. which is violation of condition of NOC issued by

CGWA.

Analysis result of sample collected from hand pump (near natural pond) showed Fe-

1.79 mg/l against 0.3 mg/l and Mn-0.4 mg/l against 0.3 mg/l of the permissible limit of

BIS IS 10500:2012 (permissible limit in absence of alternative source).

The unit has not provided flow meters at the consumption points of treated waste water

from common STP & treated effluent common-ETP as well as effluent being pumped

to Pre-ETP/common-ETP at any individual manufacturing sections.

- Hence, the quantity of treated waste water from common-ETP and common-STP
being utilized in individual sections and quantity of effluent generated from the
individual sections could not be assessed due to unavailability of flow meters.

Separate recycling plant located at glass division was found non-operational and waste

water stored in the tanks was found stagnant.

The quality of water samples collected from overhead storage tank at glass division and

glass cutting section tap water does not match with the characteristics of effluent from

common-ETP (refer table 10, 11 & 18 for analysis result of collected samples from
glass division and common-ETP) indicating possibility of use of fresh water from

borewell for industrial purposes.




7.

Characteristics of sample collected from the tank for storage of common-ETP treated
effluent located at marble section match with the characteristics of sample collected
from borewell no.3, indicates that the unit is using fresh water in the manufacturing
process also, violating the conditions stipulated in the valid NOC, issued by CGWA,

The sludge drying bed of the previous ETP at wooden art ware manufacturing division

was found filled with sludge.

14.2 For Pre-ETPs, Common-ETP and Common-STP

]

n

As per NEERI report (10" December 2020) on Feasibility study for use of ETP/STP

Treated water as process water at M/s C.L. Gupta Exports Pvt. Ltd., Amroha, U.P.

= Over all analysis of samples indicates that the treated water from RO outlet of
common-ETP and outlet of Ultra-filtration (UF) of common-STP can be used for
different processes in the industry, Further, strict monitoring of treated waste water
is required on regular basis to ensure continued desired quality of treated waste
water.

The unit has not installed flow meter at inlet and outlet of both Pre-ETPs i.e., for

treatment of effluent generating from electrophoretic, lacquering & paint booth

processes and for treatment of floor washing effluent.

Atcommon-ETP. the unit has not provided flowmeter at outlet of secondary biological

treatment system, permeate of RO, MEE condensate and ATFD condensate hence,

quantity of final treated effluent could not be assessed due to unavailability of

flowmeters.

As per the characteristics of sample collected from treated water tank (which receives

treated effluent from RO-permeates, MEE condensate and ATED condensate), it is

contaminated with cyanide which ranges from 0.3 mg/l (RO-1-Permeate) to 5.0 mg/I

(MEE condensate),

Concentration of cyanide in RO-1-Permeate and MEE condensate of common-ETP,

indicates usage of cyanide salt in process whereas the unit representative denied for

usage of same during joint inspection.

As RO-3 reject is being fed to MEE, significant reduction in concentration of cyanide

and nickel is observed in RO-3-reject from 8.8 mg/l to 4.4 mg/l and 66.13 mg/l to 43.07

mg/l in MEE feed respectively which could not be explained.

Almost negligible COD and BOD reduction is observed in common-ETP up to

advanced tertiary system i.e.. of ultrafiltration/before RO.




§  Increase in CN concentration from 6.3 mg/l (in raw effluent) to 7.5 mg/l (in outlet of
ultrafiltration system/before RO), indicates very less efficiency of primary and
secondary treatment system.

9, As per the logbook data provided for effluent being treated in common ETP and treated
effluent being recycled in wood. glass and metal divisions shows that the quantity of
treated effluent recycled is more than the quantity of effluent fed/treated in ETP, which
is contradictory and seems that about 11.09 KLD of fresh water being added in treated
effluent storage tanks and the unit is in violation of conditions imposed in NOC issued
by CGWA.

10. The quality of treated sewage is non-complying w.r.t. on land discharge norms w.r.L.
pH-5.9 against 6.5 to 8.5. The pH needs to be brought within permissible limit of 6.5

to 8.5: for use in horticulture.

14.3 For Water Audit
I. The unit is withdrawing about 8.08 KL to 30.06 KL per day of fresh water more than
the fresh water requirement and the point of utilization of this excess quantity could not
be identified due to unavailability of flow meters at individual utilization points.
-However. the excess quantity of effluent/sewage being recycled in process section
than the quantity of effluent/sewage being treated indicates that dilution of fresh water
is being made in treated water tank, which is recycled for industrial purposes.
2. Exact quantity of treated effluent from common-ETP and waste water from common-
STP being utilized in process as well as toilet flushing could not be identified due to

unavailability of flow meters at individual utilization points.
15.  Recommendations:

I. The unit shall obtain common consent to operate for all 06 manufacturing sections i.e..
Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art ware &
Corrugated Paper & Carton under the Air (Prevention & Control of Pollution) Act, 1981
and the Water (Prevention & Control of Pollution) Act, 1974 from UP Pollution Control
Board.

b

Unit shall ensure, no fresh water is used for industrial process and comply with the

conditions laid down in NOC of CGWA.

3. The unit shall engage an expert institute to carry out detailed water audit of the unit for

detailed study of total actual water consumption & recycling of treated wastewater.
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For carrying out factual water audit, unit shall ensure metering at all and individual
treated waste water consumption points at each manufacturing section to ascertain actual
water consumption in each process as well as for domestic purpose and maintain

logbook for the same.

The unit shall install flow meters at inlet and outlet of both Pre-ETPs i.c.. for treatment
of effluent generating from electrophoretic, lacquering and paint booth processes and
for treatment of floor washing effluent.

For common-ETP, the unit shall install flow meters at outlet of secondary biological

treatment system, permeate of RO, MEE condensate and ATFD condensate.

The unit shall dispose off the sludge from sludge drying bed of the previous ETP at

wooden art ware manufacturing division, to TSDF site.

Presence of cyanide upto 5.0 mg/l in treated effluent from common-ETP is observed:
hence, human contact shall be strictly avoided during the recycle/re-use of common ETP

treated effluent,

The unit shall check pH of treated sewage and maintain it in the range of 6.5-8.5 before
pumping for horticulture use and FC concentration should be brought down below 1000
MPN/100 mL.

Now this compliance report is submitted to Hon’ble NGT for consideration.

4A




[tem No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 220/2019

(With report dated 05.08.2020)

Adil Ansari Applicant(s)
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 06.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Mr. Pradeep Misra, Mr. Daleep Dhyani, Advocates for UPPCB
ORDER
1. Remedial action against the illegal discharge of hazardous waste

into the River Ramganga and illegal drawal of ground water by M/s C.L.
Gupta Export Ltd., Amroha, U.P., is the issue for consideration. Vide
order dated 08.03.2019, a joint action taken report was sought from the

CPCB and the State PCB.

2. The matter was last considered on 04.12.2019 in the light of earlier
proceedings and report dated 03.12.2019 filed by the joint Committee.
The Tribunal noted that the industry was non-compliant in terms of

treatment of the trade effluents, managing the hazardous waste and




extracting ground water illegally in ‘over-exploited’” area. The Tribunal

sought a further compliance report. It was observed:

& 7

Thus, joint report concludes that the industry is non-
complying and the treated effluents from ETP and STPs
are not complying with the prescribed norms. It has
been observed that even highly acidic effluents are
disposed, constantly posing threat of ground water
contamination and also to the vegetation. The Effluent
Treatment Plants for wood, glass and metal division
requires upgradation and will have to work on complete
ZLD System and no effluent be allowed to dispose on
land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid
agreement with transport storage and disposal facility.
The unit is not having permission from Ground Water
Board and thus illegally withdrawing the ground water.
Compensation of rupees 2,49,71,157 has been assessed
which is on account of non-compliance of ETP and STP norms,
improper Hazardous Waste Management and lllegal drawal of
ground water.

Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was
compliant. We fail to understand how such a letter can
be given and be of any help when the area is in ‘over-
exploited’ category where ground water cannot be
allowed to be extracted for commercial purposes as is
being done and no such permission can be given in view
of order of this Tribunal dated 10.10.2019 in Original
Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors., as follows:

“6.  Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of
such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area.
Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’
principle and the Intergenerational equity are part of life
and in absence of replenishment of ground water,
unregulated drawl thereof cannot be held to be right of
any commercial entity. Shortage of availability of water
for commercial purposes cannot be remedied by drawal
of groundwater in over exploited, critically exploited and
semi-critical exploited (OCS) areas. Water is certainly a
scarce resource and the industry has to put up with
such scarcity. It is for the industry and the concerned
authorities to find out alternative ways and means for
sustenance of the industries instead of permitting
indiscriminate drawal of groundwater in such areas till
situation improves. Alternative means may be shifting to
areas where water is not scarce or to processes where
water is not required. As already noted, groundwater is




10.

depleting in such areas and measures are required to
check such depletion. If industries continue to draw
ground water without NOC from CGWA as per current
guidelines and orders of this Tribunal in OCS areas, the
industries will have to face legal consequence of such
illegal action.”

In view of the above, let further follow up action be taken by
the statutory requlators-CPCB, State PCB, CGWA and District
Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-
mail at judicial-ngtagov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and
District Magistrate, Amroha for compliance.”

3. Accordingly, the State PCB has filed its report dated 22.02.2020

mentioning the steps taken in issuing closure order and assessing

compensation. The CPCB has filed its report dated 10.07.2020 followed

by a further report dated 05.08.2020. It will be sufficient to refer to the

latest report dated 05.08.2020 filed by the CPCB mentioning that the

meeting of the joint Committee was held on 30.07.2020 and

environmental compensation was revised. In the compliance status

report, the Committee has mentioned:-

“q.

In the meeting, point wise compliance status of the unit with
respect to the recommendations made in the joint inspection
report accepted by Hon'ble NGT vide its order dated 4th
December, 2019 (Annexure III) were discussed and following
observations are made:

a) Central Ground Water Authority (CGW A) has issued No
Objection Certificate (NOC) vide letter dated nil
(23.04.2020: as informed by CGW A) to the unit for
ground water extraction of 155 KLD for domestic
and drinking purpose only, effective from
21.12.2018 (Annexure-IV). Representative of CGW
A informed that NOC was granted on the basis of
the affidavit submitted by the unit to use ground
water for domestic purpose only and not Sfor
industrial purpose. UPPCB confirmed that four bore
wells are sealed with concrete structure. However, two
of the operational bore wells are located one in
industrial premises and other one in residential colony
and 1t could not be ensured that use of ground water is
exclusively for domestic purpose.

W)
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b)

c

)

It was informed by UPPCB that the unit is arranging
water through tanker for industrial purpose
however, source of the same could not be
investigated. UPPCB/CGW A was requested to confirm
the: source of water used for industrial purpose and
operational status of the industry during lockdown
period, so that EC can be revised accordingly. The
committee was also of the view that the lockdown
period from 21.03.2020 to 28.05.2020 may not be
considered while calculating EC in case the unit
provides documentary evidence of non-operational
status during lockdown period to the satisfaction of
UPPCB

Considering the NOC received by the wunit,
Environmental Compensation for illegal withdrawal of
ground water has been revised and recalculated by the
Joint Committee. Details are given at Para.6.

The unit has only submitted the effluent analysis result
(Annexure-V) of Efftuent Treatment Plant (ETP) outlet
carried out by NABL accredited laboratory which
indicate that effluent quality parameters are within the
Limit of the stipulated standards, but as per the
observations in the joint inspection report, the unit was
not having adequate two stage biological
treatment system viz, primary clarifier/secondary
biological treatment units at ETPs & Sewage
Treatment Plants (STPs) located at Wooden art
ware section, Metal art ware and Glass art ware
mfg. section and STP located at residential
colony, which are required to provide requisite
treatment to the effluent. In absence of the same,
it is not possible to achieve prescribed effluent
discharge norms, hence possibility of dilution of
ETPs with the fresh water could not be ruled out.
Also, the report received from the unit is of July,
2019, which mentions that the sample is taken
from ETP and has not specified the division of the
unit.

On this matter, UPPCB Official confirmed that the unit
has installed requisite primary clarifier/ secondary
biological treatment units and UPPCJ3 has verified the
same through inspection, which was carried out after
joint inspection. UPPCB was requested to submit the
point wise compliance status of the unit as per
inspection carried out by UPPCB based on which the
Show cause notice of the unit was withdrawn vide
letters dated 8.06.2020 (Annexure-VI) and 9.06.2020
(Annexure-VII) along with levying EC.

Representative of UPPCB confirmed that as
recommended by the Joint Committee, the unit has
dismantled the open drain, which was observed during




inspection near the SIP located in the residential colony.
The unit also annexed a photograph for the same in its
letter-dated 21.07.2020.

g) Minor typographical and calculation errors made in the
EC calculations were observed by the Joint Committee
while making the fresh calculations based on the
decisions taken in the meeting. Hence, with agreement
of all the joint committee members it was decided to
revise the calculated EC amount and the same may be
submitted to Hon'ble NGT as Status report before the
next date of hearing i.e., 06th August, 2020.

h) The unit vide its letters dated 21.07.2020 has
submitted Form-10 for hazardous waste disposal which
were not provided at the time of inspection and the
same to be in order. Hench, the committee decided to
reconsider the EC levied for disposal/handing over
hazardous waste to unauthorized place/party subject
to verification of Form-10 by UPPCB and accordingly EC
amount shall be revised.

Based on the detailed deliberations held, the
committee recommended the following;

The UPPCB shall submit detailed point wise
compliance report to CPCB against the
recommendations made by the joint committee by
01.08.2020, so that the final status report may be
prepared along with the revised EC and submitted to
Hon'ble NGT before the next date of hearing i.e.
06.08.2020.

In compliance to the decision made by the Joint Committee in
the meeting dated 30.07.2020, UPPCB submitted the
pointwise Compliance status (Annexure VII) of the unit vide
email dated 1st August, 2020. On perusal of the report it is
observed that the wunit has complied with the
recommendations of the Joint Inspection report dated 16.
10.2019 of the Joint Committee except the following:

L Water Consumption of the unit & Analysis result of
ground water samples

* The unit shall obtain NOC from CGW A for
withdrawal of groundwater, as the CGWA NOC
for industrial requirements have already been
expired on 20.12.2018.

* All treated effluent recycling points should be
metered and logbook shall be maintained
against each flow meter.

IL For Wooden Art ware mfy. Section:
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e The unit shall install flowmeter at recycled
water pipeline.

e The unit shall keep and maintain ETP log
book record for daily dosing of chemicals in
physico chemical treatment, flow meter
reading at inlet and recycling point, daily
sludge generation from the ETP and ETP
sludge disposal.

For Glass Art ware mfg. Section and for STP at Glass
Section: The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal.

For Metal Art ware mfg. Section and for STP at Metal
Section The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal. The unit shall install flowmeter at
recycled water pipeline.

For STP at Residential Colony.

The unit shall keep and maintain STP log book
record for daily dosing of chemicals in
physicochemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation
Jrom the STP and STP sludge disposal.

For Hazardous Waste management

Install automatic water sprinkling arrangements,
fire alarming systems, flame arresters, smoke
/heat detectors, fire extinguishers and other
necessary provisions as stipulated under the
Guidelines for storage of incinerable hazardous
wastes.

The Joint committee agreed that the unit needs to comply with
remaining recommendations mentioned at Para. 5.

Committee examined the request made by the unit along with
the documents provided by the unit and the compliance status
provided by UPPCB concluding that the unit needs to deposit
environmental compensation of an amount of Rs. 74,45,160/ -
for illegal extraction of ground water, EC of an amount of Rs.
,08,60,000/- for violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO and EC of an amount of Rs.
7,12,567/- for not managing Haz. Waste as per management




as per the HOWM Rules, 2016 making a total EC of Rs.
1,90,17,727/-.”

7. In view of the above, not only there are serious continuing
violations of environmental norms without corresponding stringent
action, the unit appears to have played fraud in obtaining NOC for
ground water extraction for industrial purpose by falsely representing
that purpose of extraction was residential. Action needs to be taken in
this regard as per law of the land. Apart from this aspect, compliance
with environmental norms needs to be ensured by the industrial unit
which needs to be monitored and cross checked and a further report
furnished by the joint Committee through the CPCB. Status of
compliance as on 30.11.2020 be filed by 15.12.2020 by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

A copy of this order be sent to the CPCB, SPCB, CGWA and

District Magistrate, Amroha by email for compliance.

List for further consideration on 07.01.2021.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM

August 06, 2020
Original Application No. 220/2019
AK




Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

L.A. No. 273/2020
(for clarification of order dated 06.08.2020)
IN
Original Application No. 220/2019

Adil Ansari Applicant
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 03.12.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondents - Applicant : Mr. Pinaki Mishra, Senior Advocate with Mr, R.V. Prabhat,
Advocate for M/s CL Gupta Experts Pvt. Ltd.
Ms. Soni Singh, Advocate for CPCB
Mr Daleep Dhyani, Advocate for the UP PCB

ORDER

1. This Application has been filed on behalf of the original
Respondents for clarification of order dated 06.08.2020 passed by this
Tribunal. By the said order, the Tribunal considered allegation of
discharge of pollutants in the river and drawal of ground water by the
unit, in continuation of earlier order dated 4.12.20109, Earlier, the
Tribunal constituted a joint Committee to look into the allegations and to
give a report. The Committee gave its report dated 03.12.2019 which was
considered on 04.12.2019. The report was to the effect that the unit was
non-compliant. Acidic effluents were being unscientifically disposed of
resulting in contamination of water. The ETP required upgradation so as

to work the ZLD system. Hazardous waste was not being properly




managed. There was no permission for extraction of ground water which
was being done illegally for which compensation was assessed. The stand
of the unit was that it had given a letter to the Ground Water Authority
with justified drawal of ground water extraction. This plea was rejected in
view of the fact that the area was over-exploited and the ground water
extraction for commercial purpose was not permissible in view of order of
this Tribunal. Accordingly, further action taken report was sought in the

matter.

2l For ready reference, the order dated 04.12.2019 is quoted below:-

“4.  Accordingly the Joint Committee has filed a report on
03.12.2019. With reference to the recommendations in the last joint
inspection report, the status has been indicated as follows:-

" 9,0 Compliance Status of the Recommendations provided in the
last Joint committee inspection report

Table 14 Compliance status of the recommendations
provided in the last Joint committee inspection report

Sr. | Recommendation in the last | Remarks Compliance |
No. | Joint committee Inspection Status
report (Complying/non-
complying/
partial
complying)
1, Total domestic wastewater |The unit has constructed
generated fromnew  STP of 120 KLD
industry/ colony is about 175 |capacity at the | Complying

KLD. The industry has |residential colony for
installed 120 KLD capacity oftreatment of sewage
STPs and rest sewage passes |generating from the
through septic tank. The lesidential colony and
Industry must installed STP | stqrted its operation
for remaining capacity of 55 from 14th June, 2019.

KLD.




Ut should be ensured by the

industry  that drain/outlets,

carrying  industrial/domestic
wastewater which are
connected with Kacha pond

are  to be dismantled or
sealed and no water or
wastewater  from the
premises reach the pond at
any time outside  the
premises.

A Leackage was
observed from  the
perifernal wall of

residential colony's STP,
which was going into the
Kachha Pond, whichis
located hehind the unit,

The  unit
dismantled open drain,
which s carrjing
domestic wastewater at
the residential colony
behind the installed STP.

has not

Non-complying

As per the permission from|
CGWA only 02 bore wells are
allowed for abstraction of
groundwater. The remaining
04 bore wells installed in
premises should be
dismantled immediately.

At the time of inspection
remaining 04 borewells
were found just covered
with the help of red cloth

and all the  other
connections were
observed along with the
borewells.

Non-complying

The industry must be strictly|
Sfollowed ZLD process.

LD,

1A

Leackage was
observed from  the
periferrial wall of

residential colony's STP,
which was going into the
\Kachha Pond,which is
located behind the unit.
Undustrial  effluent was
being mixed with the
domestic  effluent and
was  being  used in
gardening, which is not
acceptable fo establish

Non-complying

\At the time of inspection, it
was found that industry is

involved in the | of the Air (Prevention &
expansion/modification in | Control of Pollution) Act,
prenises  hence industry (1981 from UPPCB for
must be obtained CTE from  |Thermocoal Block
UPPCB before manufacturingplant dated
expansion/modification, 27.09.2019, which is

The wunit has obtained
CTO under section 21/22

valid upto 31.12.2019

Complying

@




The industry has obtained
the authorization for disposal
of Hazardous waste ETP
sludge only. At the time of
inspection, it was found that
other  type of hazardous
waste also stored in the
premises like empty
containers of paint, lacquer,
electroplating chemicals, o1l
soaked cotton rags, used oils
etc. The industry must be
obtained authorization for all
types  Hazardous waste
generated from the factory
and it should be ensured to
dispose of through
authorized TSDF only.

The industry has
obtained the
authorization (No. 8531,
issued dated

16.07.2019) for disposal
of hazardous waste like
empty containers,
cotton waste, used cloth
mask, rubber gloves, old
batteries, booth sludge,
oily rags, used oil,

empty corrugated
cartons, melting furnace
ash, asbestos

gloves/cloth,  filter and
air filter, polishing dust
and  ETP sludge from
UPPCB, which isvalid
upto 16.07.2024.
lAuthorization  No. 8531
is placed at Annexure-7.

Complying

The industry should install an
electromagnetic  flow meter
on all the water supply
system as well as inlet and
outlets of the ETPs and STPs
and proper record/logbooks
hould be maintained.

\[ETPs and STPs.

The unit  has not

Installed electromagnetic
flow meter on all the water
supply system as well as
inlet and outlets of the

The unitis maintaining
logbook for flow meter
reading only and not for
daily sludge generation,

hence it can be

concluded that the unit

is partially maintaining
the record/logbooks.

Non-complying

Flow meters installed at the
outlet  pipeline of the wood
case ETP and outlet of STPs
should be relocated  to any
suitable outlet  position
having easy access for
getting the  flow  details of]
treated effluent.

The wunit has not yet
relocated the  flow
meters which are
installed at the outlet
pipeline  of the wood
case ETP and outlet of
STPs to other suitable
outlet position having
easy access for getting
the flow  details of
treated effluent.

Non-complying

The performance of wood
case division ETP 1s poor and

not meeting the general
effluent discharge norms for
inland surface water. The unit
must upgrade and augment
ETP to meet the standards.
The ETP treated wastewater
strictly should not be used for
irrigation/’ horticulture

\ETP system.

purposes till up-gradation ofwhich is non-complying

Analysis result of

samples collected from
ETP outlet of Wood
division showed BOD-43
mg/I against the General
Standard of 30 mg/I and
NH3-N-68 mg/I against
the General Standard of
50 mg/I for discharge to

inland surface water,

(refer Table 7).

Non-complying




10. |Cyanide value of metal and| Cyanide value of metal Complying
wood case division ETP is on and wood case division
higher sight so,  unit should |ETP was observed BDL
operate and maintain CN |and 0.09 mg/1
(Cyanide) removal unit | respectively against the
Properly to meet thed standard for discharge
standards to Inland surface of 0.2
mg/1l, which was within
the limit.
Y Conclusions on various issues are as follows:-

“10.0 Conclusion

10.1 Ground water withdrawal

1. The unit is not having valid NOC from CGWA for withdrawal of
groundwater,the NOC has been expired on 20.12.2018.

2. As per expired CGWA NOC, the unit was permitted to
extract 330 KLD of ground water from 02 nos. of borewells
only. However, the unit has extracted 8.45 KLD of ground
water apart from 02 borewells (from borewell no, 6-refer
Table-3) from July-2019 to 15th Oct-2019, which is
violation of CGWA NOC. Hence, Environmental
Compensation for illegal extraction of ground water shall
be calculated and levied on the unit.

3. Analysis result of samples collected from Borewell No. 3
& 4 found complying with the permissible limit of
drinking water quality standard while, sample collected
from handpump (inside Masjid) showed Fe-1.94 mg/I
against 0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of
the permissible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1. The unit does not have valid consent to operate for separate
ETPs and STPs, which are provided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

2. The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware
mfg. division and Glass Artware mfg. division.

3. The unit has not installed Secondary/biological treatment
facility in any STPs installed in the unit.

4. During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.

5. During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.

6. The unit is not maintaining logbook for ETP/STP for daily
dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge



generation from the ETPs/STPs at Glass division, Wood
division and Metal division.

Wood Division:

i

i

The ETP at Wood division found non-complying w.r.t BOD
and NH3-N and the wunit is not maintaining MLSS
concentration in the Aeration tank of ETP, hence it can be
concluded that, the unit do not have adequate ETP at wood
division.

The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and
reduction of BOD from 3240 mg/! (at inlet) to 43 mg/I (at
outlet) clearly indicates dilution with fresh water addition
at wood division.

No flow meter is provided at inlet and recycled pipeline of
ETP.

Glass Division:

i

fif.

iv.

Analysis result of samples collected from ETP outlet of
Glass division found non-complying w.r.t NO3-N, Cr, Fe,
Ni, Se and Zn for discharge to inland surface water.

The unit has not installed secondary treatment unit while
as per the analysis result of collected sample of ETP inlet,
it is having COD concen. of 754 mg/1, which practically not
possible without biological treatment, hence dilution or by-
pass can not be ruled out.

No flow meter is provided at inlet and recycled pipeline of
ETP.

The unit is mixing grinding effluent of Glass division with
the domestic effluent and treating the same in STP
provided for Glass division and analysis result of samples
collected from STP outlet of Glass division found non-
complying w.r.t pH-3.08, TSS-230 mg/I and BOD-81 mg/],
hence it can be concluded that mixing of grinding effluent
with the domestic effluent is leading to the non-compliance
of the Glass division's STP discharge norms as prescribed
in the unit's consent and the unit cannot be allowed to
utilize the treated domestic effluent for gardening purpose.

The characteristics of the STP effluent (pH-2.58, COD-475
mg/I) at inlet of STP establish the fact that the unit is
treating industrial effluent along with the domestic effluent
in STP.

Metal Division:

i.

iif.

No flow meter is provided at inlet and recycled pipeline of
ETP.

Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

Analysis result of samples collected from outlet of STP
found noncomplying w.r.t BOD-104 mg/I and COD-267




mg/I against effluent discharge standards to all mode of
disposal.

10.3 Haz. Waste Management

i. The unit do not have valid agreement with Transport
Storage and Disposal Facility (TSDF) for lifting,
transportation, treatment, storage and disposal of
hazardous waste generated at M/s C. L. Gupta Exports
Ltd., Amroha, Uttar Pradesh. It was expired on
31/03/2019.

i. The unit could not provided details of remaining categories
of hazardous waste except ETP sludge, Gloves/ masks and
old batteries sent to TSDF facility from year 2017 to 2019.

ii. As stipulated under the Guidelines for storage of
incinerable hazardous wastes, the unit have not provided
automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke/ heat detectors, fire
extinguishers and other necessary provisions in the
storage area.

iv. As prescribed in Form 8 of the HOWM Rules, 2016, the unit
is required to label the bags with requisite details, while
there was no labeling on bags stored with hazardous
wastes as per the Rule 17(1) of the HOWM Rules.

v. The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in
the annual return of year 201718 and 2018-19. Also,
annual return before the year 2016-17 could not be provided
by the unit.

vi. The unit is maintaining daily records of the hazardous
waste generated and disposed, however, such daily record
is not as per the Form 3 prescribed under Rule 20(1) of the
HOWM Rules, 2016.

vii. The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured
and quantity waste generated, which may be utilized in
the process or sent to the TSDF cannot be establish.

In view of the above violations w.rt haz. Waste
management, Environmental Compensation has been
calculated to be levied on the unit.

11.0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of
ground water samples

1. The unit shall obtain NOC from CGWA for withdrawal of
groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2. All the fresh water consumption points and treated

effluent recycling points should be metered and loghook
shall be maintained against each flow meter.



3. All existing meters should be periodically calibrated and
records to be maintained.

4. The unit shall engage expert institute to carry out detailed
Water Audit for detailed study of total water consumption
and recycling for reduction of the withdrawal of the ground
water.

11.2 For Wooden Art ware mfg. Section

1. The unit shall modify/upgrade the ETP and shall operate
properly to comply

with the norms stipulated in CTO.

2. The unit shall provide sampling point at approachable
location for collection of ETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline,

4. The unit shall install primary clarifier in the ETP provided
at Wood division and shall maintain MLSS concentration
in Aeration tank-1 and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing
of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge generation
from the ETP and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETP properly.

7. The unit shall discard the extra pipelines which are
connected with the final HDPE treated tank.

8. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at
Glass Section

1. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5. The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP
and STP properly.

6. The unit shall stop the practice of treatment of mixed effluent
of grinding section and domestic waste water in the STP
and shall treat domestic effluent separately.

7. The unit shall install Secondary/ biological treatment facility
in the STP installed at Glass division for treatment of




sewage and to use the same for toilet flushing/gardening
within the premises.

8. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

3. The unit shall have trained operator for ETP and STP
with environment

background, who is able to operate the ETP and STP
properly.

4. The unit shall install Secondary/ biological treatment facility
in the STP installed at Metal division for treatment of
sewage and to use the same for toilet flushing/gardening
within the premises,

5. The unit shall obtain consent to operate for separate ETP
provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

1. As Leackage was observed on the periferrial wall of
residential colony's STP, hence it can be concluded that, the
unit failed to comply with the consent condition of reuse of
treated domestic effluent in flushing/gardening within the
premises. The unit shall seal/close the leackage and shall
ensure that in any condition, the treated/untreated
domestic/industrial effluent shall not go outside of the unit's
premises and shall strictly follow the ZLD condition as per
the consent to operate.

2. The unit shall keep and maintain STP log book record for
daily dosing of chemicals in physico-chemical treatment,
flow meter reading at inlet and recycling point, daily
sludge generation from the STP and STP sludge disposal.

. The unit shall operate STP regularly and shall have trained
STP operator with environment background, who is able to
operate the STP properly.

4. The unit shall seal all the open drains which transfer the
treated STP and shall install proper closed pipe system for
the same.

5. The unit shall obtain consent to operate for separate STP
provided at Residential colony.

Ly
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11.6 For Haz. Waste management
The unit shall:

1. Send hazardous waste to the TSDF with valid agreement
with TSDF;

ha

Maintain daily records on generation, storage, management
of hazardous wastes in compliance with Rule 20(1) of the
HOWM Rules, 2016;

3. Submit the Annual return w.r.t. generation and management
of each of the hazardous waste to Uttar Pradesh Pollution
Control Board, as required under Rule 20(2) of the HOWM
Rules, 2016.

4. Package and label the hazardous waste in accordance with
provisions stipulated under Rule-17 of the HOWM Rules,
2016;

5 Install automatic water sprinkling arrangements, fire
alarming systems, flame arresters, smoke /heat detectors,
fire extinguishers and other necessary provisions as
stipulated under the Guidelines for storage of incinerable
hazardous wastes;

. Install necessary slope, channelization drain and collection
pit for management of spilled oil; and

7. Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

54}

11.7 For Recommendations provided in the last Joint
committee inspection report

1. The unit has failed to comply with the recommendation
mentioned at

paralQ at point 2, 3, 7, 8 & 9 and shall, taken necessary
action immediately. In  addition following are
recommended.

2. The unit shall dismantle the channel carrying effluent from
STP located at residential colony.

3. The unit shall seal illegal 04 borewells properly and shall
dismantle all the electrical and pipeline connections along
with the same and shall not withdraw ground water from
the illegal borewells.

4. The unit shall maintain ETP & STP log book record properly
for flow meter reading, daily sludge generation and sludge
disposal.

5. As per the Analysis result of samples collected from ETP
outlet of Wood division, it found non-complying w,r.t BOD-
43 mg/I and NH3-N-68 mg/l for discharge to inland
surface water. Hence, the unit shall operate ETP properly
and treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater
should not be used for irrigation/horticulture purposes, if
the quality of treated effluent is not meeting with the
stipulated discharge norms.

11.8 For NGT order dt. 29.08.2019 in 0.A. No. 220/2019
Principal Bench, New Delhi
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1. Hon'ble NGT vide order dated 29.08.2019 directed that,
"The joint Committee may also make an assessment of
the compensation to be recovered for the damage caused
which should cover the entire period of damage and
should be deterrent having regard to financial capacity of
the unit and the nature of violations."

Assessment of the compensation to be recovered for
the damage caused covering the entire period of
damage needs detailed survey through expert
institutes. Hence, expert institute may be engaged for
the detailed study of environmental damage caused by
the unit for the entire period to cover the environmental
compensation from the unit.

2. However, the committee has been calculated Environmental
Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per
management as per the the HOWM Rules, 2016 in the
following section (Section 12.0).

12.0 Environmental Compensation
12.1 EC for illegal extraction of ground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation
in caseof illegal extraction of Ground water” dated 26
June, 2019 which was submitted in compliance to
hon'ble NGT order dated 07/05/2019 in O.A. No.
327/2018 in the matter of Shailesh Singh Vs Central
Ground Water Board & Ors. The copy of the Report is
placed at Annexure-11.

2. The EC has been calculated for the period beyond the
expiry of CGWA NOC that is 20.12.2018 to 16.10.2019 and
also for illegal annual extraction of 99,691 m? for the
period of 01.10.2017 to 30.09.2018, which is higher than
the permitted ground water extraction of 99,000 m3/ ,nnum
as below:

- ECGW = Water consumption' pel: day x EC rate for
illegal extraction of ground water (ECRGw) x No. of
days x Deterrent Factor

(A) Year: 2018-19
ECGW = 330 (m'/day) x 120 (Rs/m?) x 300* (days) x 1
= RS, 1,18,80,000 f5....consnsrnmersnnevnsaennsncannyas (I

*CGWA NOC was valis upto 20.12.2018. Hence days
calculated from the date of NOC expiration to the Joint
inspection date (21.12.2018 to 16.10.2019=300 days)

ali



- As per the above detailed calculation, the unit is liable to
pay Rs. 1,18,80,000/- of EC for illegal ground water
extraction.

(B) Year: 2017-18
ECGW = 2,30 (m3/day) x 120 (Rs/m?) x 365* (days) x 1
2R 1,00, 7F0 I niviseiiviviiisnssiiisisiinies (I

*As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m3/.nnum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground
water extraction of 99,000 m?/snnum. Hence days
calculated from 01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to
pay Rs,1,00,740/-of EC for illegal ground water extraction.

(C) In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02
borewells only. Hence, illegal extraction of ground water
Jfrom illegal 04 borewells could not be excessed as the unit
has not installed flow meter, Hence environmental
compensation for the same could not be calculated.

-The unit is liable to pay total Environmental compensation
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
Jor illegal ground water extraction for the period of
01.10.2017 to 16.10.2019.

12.2 Environmental Compensation for violation of
effluent discharge/ inadequate ETPs/ZLD norms as per
CTO

1. As per the valid consent to operate issued under section
25/ 26 of The Water (Prevention and Control of Pollutino) Act,
1974 it is mentioned that the domestic effluent shall be
treated and reused in flushing/gardening within the
premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was
going into the Kachha Pond, which is located behind the
unit. This is violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO. Hence the following EC has
been calculated as per the "Report of the CPCB In-house
Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund"
acknowledged by Hon'ble NGT vide order dated
19.02.2019 in the matter of Paryavaran Suraksha Samiti
& Anr. Vs. Union of India & Ors. in O.A. No. 93/2017:

Environmental Compensation (EC) =PIx NxRx S x LF
Where,
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PI = Pollution index of industrial sector (here-80, for red
category industrial sector),

N = Number of days of violation took place (here-203 days,
from date of inspection carried out by the joint team and
Jfound violation of ZLD

norms dated 28.03.2019 to date of inspection of 2nd
inspection of the joint team dated 16.10.2019)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5,
for large scale

industry)

LF = Location factor (Here-1, for less than 1 million
population)

Here,

Date of last inspection: 28.03.2019

Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:

A). 28.03.2019-
25.06.2019
(EC=PI*N*R*S*LF)
=80* 90*250*1.5%1

=27,00,000/-

B.  26.06,2019-
23.09.2019

(EC= Pl *N*R*S* LFJ*2
=80* 90*250*1.5*1*2
=54,00,000/-

©.  23.09.2019-
16.10.2019

(EC= PI *N*R*S* LF)*4
=80* 23*250*1.5*1*4

=27,60,000/-
Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (ITI)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 /-for violation of ZLD norms
for the period of 28.03.2017 to 16,10.2019.

12.3 Environmental Compensation for not managing
Haz. Waste as per management as per the the HOWM
Rules, 2016

13



As per the methodology prepared by CPCB on
"Determination of Environmental Compensation for violation
of Hazardous waste and other Waste (Management and
Transboundary Movement) Rules, 2016" financial penalty
and Environmental Compensation have been calculated as
follows;

1. Financial Penalty

The unit was found violating 07 provisions (at SL No. 2, 3,
5b, 6(B)d, 8, 7 and 31) of HoWM Rules, 2016 for which 07
lakhs financial penalty may be imposed.

2. Environmental Compensation

The following violations have been considered for calculation
of EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated
period (refer Rule 8 of the HOWM Rules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg of ETP
sludge was found stored in the covered shed which is
considered to be generated during the period from 1°t April,
2019 to 15th October, 2019 i.e. in 6.5 months.

Whereas, as per the information provided by the unit,
annual average ETP sludge generation during 2017-18 &
2018-19 is 4.567 MT and therefore during 6.5 moths ETP
sludge is estimated 2968 kg.

The estimated quantity of ETP sludge disposed fto
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in
6.5 months.

Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 3.15 tonne/year
ERF = Environmental Risk Factor = 1.5

R = Environmental Compensation factor = Rs. 30,000
=3.15x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs
Other waste

Estimated other waste stored is 551kg in 6.5 months
Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 0.847 tonne/ year

ERF = Environmental Risk Factor = 0.3

14



R = Environmental Compensation factor = Rs, 30,000
= 0.847 x 0.3 x 30,000 = Rs.7623

b) Waste found stored beyond the stipulated period (refer
Rule 8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste = Q x
ERF x R

= 1.406 x 0.1 x 30000 = Rs. 4218

Environmental Compensation for Other Waste
=@ x ERF x R = 0.551 x 0.05 x 30000= Rs.
826

Total amount determined for Environmental Compensation
and Penalty for violation of Hazardous waste and other
Waste (Management and Transboundary Movement) Rules,
20161s [7,00,000 + (14,17,750+7,523+4,218+826)]

=8 ZI, 30,81 Tliivivivinasiiiioiivnisisssmens (Iv) 12.4
Total

Environmental Compensation

1.As per the available methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 however for assessment of the
compensation to be recovered for the damage caused,
covering the entire period of damage needs detailed survey
through expert institutes. Hence, expert institute may be
engaged for the detailed study of environmental damage
caused by the unit for the entire period to cover the
environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction
of ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=(I) + (II) + (III) + (IV)

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 +
Rs. 21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount of Rs. 2,49,71,157/-."

z. Thus joint report concludes that the industry is non-
complying and the treated effluents from ETP and STPs are
not complying with the prescribed norms. It has been
observed that even highly acidic effluents are disposed,
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constantly posing threat of ground water contamination and
also to the vegetations. The Effluent Treatment Plants for
wood, glass and metal division requires upgradation and will
have to work on complete ZLD System and no effluent be
allowed to dispose on land. It is also clear that the
Hazardous Waste is not properly managed and the unit is not
having valid agreement with transport storage and disposal
facility. The unit is not having permission from Ground Water
Board and thus illegally withdrawing the ground water.
Compensation of rupees 2,49,71,157 has been assessed
which is on account of non-compliance of ETP and STP
norms, improper Hazardous Waste Management and Illegal
drawal of ground water.

8. Learned Counsel for the unit states that Central Ground
Water Authority (CGWA) had given a letter that the unit was
compliant. We fail to understand how such a letter can be
given and be of any help when the area is in ‘over-exploited’
category where ground water cannot be allowed to be
extracted for commercial purposes as is being done and no
such permission can be given in view of order of this Tribunal
dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors.
as follows:

“6. Since the OCS areas have been found to be
seriously affected by overdrawal of ground water,
regulation of such drawal for commercial purposes
cannot be dispensed with for any industry even in
industrial area. Availability of water for drinking
is a first priority. The ‘Precautionary’ principle,
‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence
of replenishment of ground water, unregulated
drawl thereof cannot be held to be right of any
commercial entity. Shortage of availability of
water for commercial purposes cannot be remedied
by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource
and the industry has to put up with such scarcity.
It is for the industry and the concerned authorities
to find out alternative ways and means for
sustenance of the industries instead of permitting
indiscriminate drawal of groundwater in such
areas till situation improves. Alternative means
may be shifting to areas where water is not scarce
or to processes where water is not required. As
already noted, groundwater is depleting in such
areas and measures are required to check such
depletion. If industries continue to draw ground
water without NOC from CGWA as per current
guidelines and orders of this Tribunal in OCS
areas, the industries will have to face legal
consequence of such illegal action.”
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3. The said order dated 04.12.2019 admittedly attained finality.
Subsequent order dated 06.08.2020 is follow up of order dated
04.12.2019. The order was passed on further report of the joint
Committee Report dated 22.02.2020 by the State PCB that the unit was
ordered to be closed for non-compliances. Report of the CPCB dated
10.07.2020 and 05.08.2020 were that the NOC was given for extraction
of 155 KLD water for domestic and drinking purpose only but water was
being extracted for commercial purpose. The Committee directed the unit
to obtain NOC for its industrial requirement and take other remedial
steps to prevent discharge of pollutants into the water bodies. Assessed
compensation was also required to be paid. The Tribunal accordingly
observed that the report showed that there was violation of
environmental norms without stringent action and that the unit
appeared to have played fraud in obtaining NOC for industrial purpose,
by misrepresentation that extraction was to be for residential purpose.
The Tribunal directed remedial action for compliance of environmental
norms. Further report was directed to be filed. Relevant extracts from the
said order are:

*3 Accordingly, the State PCB has filed its report dated

22.02.2020 mentioning the steps taken in issuing closure order and

assessing compensation. The CPCB has filed its report dated

10.07.2020 followed by a further report dated 05.08.2020. It will be

sufficient to refer to the latest report dated 05.08.2020 filed by the

CPCB mentioning that the meeting of the joint Committee was held

on 30.07.2020 and environmental compensation was revised. In the

compliance status report, the Committee has mentioned:-

“4.  In the meeting, point wise compliance status of the unit with
respect to the recommendations made in the joint inspection
report accepted by Hon'ble NGT vide its order dated 4th
December, 2019 (Annexure III) were discussed and following
observations are made:

a) Central Ground Water Authority (CGW A) has issued No
Objection Certificate (NOC) vide letter dated nil
(23.04.2020: as informed by CGW A) to the unit for

ground water extraction of 155 KLD for domestic
and drinking purpose only, effective from
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b)

c)

a)

e e

21.12.2018 (Annexure-IV). Representative of CGW
A informed that NOC was granted on the basis of
the affidavit submitted by the unit to use ground
water for domestic purpose only and not for
industrial purpose. UPPCB confirmed that four bore
wells are sealed with concrete structure. However, two
of the operational bore wells are located one in
industrial premises and other one in residential colony
and it could not be ensured that use of ground water is
exclusively for domestic purpose.

It was informed by UPPCB that the unit is arranging
water through tanker for industrial purpose
however, source of the same could not be
investigated. UPPCB/CGW A was requested to confirm
the: source of water used for industrial purpose and
operational status of the industry during lockdown
period, so that EC can be revised accordingly. The
committee was also of the view that the lockdown
period from 21.03.2020 to 28.05.2020 may not be
considered while calculating EC in case the unit
provides documentary evidence of non-operational
status during lockdown period to the satisfaction of
UPPCB

Considering the NOC received by the unit,
Environmental Compensation for illegal withdrawal of
ground water has been revised and recalculated by the
Joint Committee. Details are given at Para.6.

The unit has only submitted the effluent analysis result
(Annexure-V) of Effluent Treatment Plant (ETP) outlet
carried out by NABL accredited laboratory which
indicate that effluent quality parameters are within the
limit of the stipulated standards, but as per the
observations in the joint inspection report, the unit was
not having adequate two stage biological
treatment system viz, primary clarifier/secondary
biological treatment units at ETPs & Sewage
Treatment Plants (STPs) located at Wooden art
ware section, Metal art ware and Glass art ware
mfg. section and STP located at residential
colony, which are required to provide requisite
treatment to the effluent. In absence of the same,
it is not possible to achieve prescribed effluent
discharge norms, hence possibility of dilution of
ETPs with the fresh water could not be ruled out.
Also, the report received from the unit is of July,
2019, which mentions that the sample is taken
from ETP and has not specified the division of the
unit.

On this matter, UPPCB Official confirmed that the unit
has installed requisite primary clarifier/ secondary
biological treatment units and UPPCJ3 has verified the
same through inspection, which was carried out after
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Joint inspection. UPPCB was requested to submit the
point wise compliance status of the unit as per
inspection carried out by UPPCB based on which the
Show cause notice of the unit was withdrawn vide
letters dated 8.06.2020 (Annexure-VI) and 9.06.2020
(Annexure-VII) along with levying EC.

f Representative of UPPCB confirmed that as
recommended by the Joint Committee, the unit has
dismantled the open drain, which was observed during
inspection near the SIP located in the residential colony.
The unit also annexed a photograph for the same in its
letter-dated 21.07.2020.

g) Minor typographical and calculation errors made in the
EC calculations were observed by the Joint Committee
while making the fresh calculations based on the
decisions taken in the meeting. Hence, with agreement
of all the joint committee members it was decided to
revise the calculated EC amount and the same may be
submitted to Hon'ble NGT as Status report before the
next date of hearing i.e., 06th August, 2020.

h) The unit vide its Iletters dated 21.07.2020 has
submitted Form-10 for hazardous waste disposal which
were not provided at the time of inspection and the
same to be in order. Hench, the committee decided to
reconsider the EC levied for disposal/handing over
hazardous waste to unauthorized place/party subject
to verification of Form-10 by UPPCB and accordingly EC
amount shall be revised.

Based on the detailed deliberations held, the
committee recommended the following;

The UPPCB shall submit detailed point wise
compliance report  to CPCB  against the
recommendations made by the joint committee by
01.08.2020, so that the final status report may be
prepared along with the revised EC and submitted to
Hon'ble NGT before the next date of hearing i.e.
06.08.2020.

4. In compliance to the decision made by the Joint Committee in
the meeting dated 30.07.2020, UPPCB submitted the pointwise
Compliance status (Annexure VIII) of the unit vide email dated 1st
August, 2020. On perusal of the report it is observed that the unit
has complied with the recommendations of the Joint Inspection
report dated 16. 10.2019 of the Joint Committee except the following:

L Water Consumption of the unit & Analysis result of ground
water samples

* The unit shall obtain NOC from CGW A for
withdrawal of groundwater, as the CGWA NOC
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for industrial requirements have already been
expired on 20.12.2018.

» All treated effluent recycling points should be
metered and logbook shall be maintained
against each flow meter.

For Wooden Art ware mfg. Section:

e The unit shall install flowmeter at recycled
water pipeline.

o The unit shall keep and maintain ETP log
book record for daily dosing of chemicals in
physico chemical treatment, flow meter
reading at inlet and recycling point, daily
sludge generation from the ETP and ETP
sludge disposal.

For Glass Art ware mfg. Section and for STP at Glass
Section: The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal.

For Metal Art ware mfg. Section and for STP at Metal
Section The unit shall keep and maintain ETP and
STP log book record for daily dosing of chemicals
in physico-chemical treatment, flow meter reading
at inlet and recycling point, daily sludge
generation from the ETP/STP and ETP/STP sludge
disposal. The wunit shall install flowmeter at
recycled water pipeline.

For STP at Residential Colony.

The unit shall keep and maintain STP log book
record for daily dosing of chemicals in
physicochemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation
from the STP and STP sludge disposal.

For Hazardous Waste management

Install automatic water sprinkling arrangements,
fire alarming systems, flame arresters, smoke
/heat detectors, fire extinguishers and other
necessary provisions as stipulated under the
Guidelines for storage of incinerable hazardous
wastes.

5.  The Joint committee agreed that the unit needs to comply with
remaining recommendations mentioned at Para. 5.

~

{GY \
\

20




9.

6.  Committee examined the request made by the unit along with
the documents provided by the unit and the compliance status
provided by UPPCB concluding that the unit needs to deposit
environmental compensation of an amount of Rs. 74,45,160/- for
illegal extraction of ground water, EC of an amount of Rs. [
108,60,000/- for wviolation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO and EC of an amount of Rs.
7,12,567/- for not managing Haz. Waste as per management as
per the HOWM Rules, 2016 making a total EC of Rs. 1,90,17,727/ -.

7 In view of the above, not only there are serious continuing
violations of environmental norms without corresponding stringent
action, the unit appears to have played fraud in obtaining NOC for
ground water extraction for industrial purpose by falsely
representing that purpose of extraction was residential. Action needs
to be taken in this regard as per law of the land. Apart from this
aspect, compliance with environmental norms needs to be ensured
by the industrial unit which needs to be monitored and cross
checked and a further report Jumished by the joint Committee
through the CPCB. Status of compliance as on 30.11.2020 be filed
by 15.12.2020 by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image
PDF.”

The respondent-Applicant filed an Appeal before the Hon’ble

Supreme Court being Civil Appeal Diary No(s). 23355/2020, M/s. C.L.

Gupta Exports Pvt, Ltd. v. Uttar Pradesh Pollution Control Board & Ors.

wherein following order has been passed on 16.11.2020:

“Mr. Shyam Divan, learned senior counsel appearing on behalf of
the appellant submits that I.A. No. 273/2020 was filed by the
appellant before the National Green Tribunal for clarification of the
order dated 06.08.2020 on the ground that the counsel appearing
for the appellant herein was not given an opportunity of hearing
before the Tribunal.

Learned senior counsel seeks permission to withdraw this appeal
with liberty to pursue the application pending before the Tribunal
and seek expeditious disposal of the application as there is a
likelihood of coercive action being taken against the appellant
herein.

We permit the appellant to withdraw this appeal with liberty to
approach the National Green Tribunal to bursue the interlocutory
application filed for clarification. The appeal is dismissed as
withdrawn with the said liberty.

The National Green Tribunal is directed to dispose of the said

application at the earliest. In case, the application is decided against
the appellant, the appellant is at liberty to approach this Court by
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challenging the said decision and the orders date 04.09.2019 and

06.08.2020.”
5. We have heard Learned Counsel for the parties.
6. The application states that upto 2018, there was permission for

drawal of ground water for industrial as well as drinking purpose and
that thereafter it has not been drawing ground water for industrial
purpose. The water requirement was being met from the water recycling
plant. This position would have been explained during the hearing on
6.08.2020 but the virtual link for the hearing did not reach the Counsel
in time. The link was received by 1 p.m. It is now submitted that no
groundwater was extracted for industrial purpose and therefore the
observations in the joint Committee report and the order of this Tribunal
that after taking groundwater extraction permission for domestic

purposes, extraction for industrial purpose was done is erroneous.

7 We have duly considered the above submission. As already noted,
the Tribunal had earlier considered the matter on 04. 12.2019, after
hearing the Counsel for Respondent No. 1, in light of the joint Committee
report dated 03.12.2019. In the said report, it was clearly mentioned that
apart from other violations, there was illegal extraction of ground water
for industrial purpose for which compensation was liable to be paid.
Explanation by the unit was that such extraction was justified because a
letter had been given to the CGWA for the purpose. Further report dated
20.02.2020 is follow up of earlier action. The Tribunal accordingly
accepted the same. Thus, the stand now sought to be taken that the
ground water had not been extracted for industrial purpose is in conflict
with the earlier stand of the unit itself that extraction was valid because
a letter had been filed for permission and is an afterthought and cannot

be accepted. There is thus no scope for clarification sought nor any error
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in the observations of the Committee or in the order of this Tribunal. The

application is accordingly dismissed.

8. Vide order dated 06.08.2020, this Tribunal directed compliance of
environmental norms to be monitored and cross-checked by the joint
Committee and filing of further status of compliance as on 30.11.2020 by
15.12.2020. Let the joint Committee furnish its report accordingly with a
further report of water audit of the entire complex (all the units and
the residential areas). The joint Committee may also ascertain the
status of the quantum of water recycling/refining and the use of
energy for the purpose. The water audit component in the report
may specially deal with the availability and extent of rational use for

residential purpose and separately for industrial purpose.

A copy of this order be forwarded to the CPCB by e-mail for

compliance.

I.A. No. 402/2020

This application is for urgent listing of I.A. No. 273/2020.

In view of the above order, I.A. No. 402/2020 stands disposed of
accordingly.

List the main matter on the date fixed.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM
December 03, 2020
LA. No. 273/2020 & 1.A. No. 402/2020
In Original Application No. 220/2019
SN
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Central Pollution Control Board

U:G ,
Parivesh Bhawan East Arjun Nagar Central Pollution Controf Board '1 ﬁ':l‘ ‘ -
New Delhi-110032 Parivesh Bhewan, Eaet Arjun Nagar, Deihi-116032 [ M’{\l ‘\Lb@

Subject: Compliance Status Report of the unit in the matier of Adil Ansm;i Vs. Wmmf”
M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. in O.A, No. 220/2019, filed on
05.68.2020

Dear Sir. \2.”.')*0')’-‘)
We write with reference to the above report filed with the Hon'ble NGT in the captioned
matter,

Y ou may note that we have already filed a compliance status ‘report on 16.10.2020 with the \ﬁ\'\
UUPPCB and a copy of the same was also marked to your good offices.

We write this letter with specific reference to the penalties recommended to be imposed upon
us for the past and we submit the following:

A. Violation of ZLD_Nurms:

In paragraph S (d) of vour report you have stated that in the absence of a 2-stage filtration
system the possibility of dilutions of ETPs with fresh water could not be ruled out. You had
[urther stated that it is not clear from the reports of July 2019, as to which division of our
factory the reports pertain to.

We submit that it is certainly possible to remain within the prescribed norms even without the
2-stage filtration system, as detailed in Annexure-I hereto, This was a system in place
during the period of March to October 2019, and this was also communicated to the UPPCBE
vide our letters dated 4.12.2019 (Annexure-11). However, the UPPCB completely ignored
the submission during the inspection. We humbly submit that so long as we are maintaining
. within the prescribed limits all parameters, we should not be penalised.
A,
M The reports from July 2019 that were previously filed with your good offices do indicate their
Q‘" respective divisions that they pertain 1o. by reference to the name of the responsible person.
Inadvertently. the NABL accredited laboratory imentioned the name of the responsible person
&/ (o rather than by the department name. You may kindly consider the below details:
N

A\

~ .
9@\{)7\@
Manufacturer & Exporters

Brass Art Ware + E.P.N.5. Ware « Wrought Iron Ware « Glass & Crystal Ware « Iron & Steel Ware « Wooden Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020 o -1‘[ )




Report Ref No, Description of the Division " Responsible Person
!

RTCL-29081/2019-20/Q2D- ETP Untreated Water Glass Div. | Mr. Partush
192007001012 -
RTCL-29081/2019-20/Q2D- ETP Treated Water Glass Div. Mr. Partush
192007001013 '
RTCL-29081/2019-20/Q2D- STP Treated Water Glass Div. Mr. Partush !
192007001015
RTCL-29081/2019-20/Q2D- STP Untreated Water Glass Div. Mr. Partush
192007001014
RTCL-29058/2019-20/Q2D- STP Treated Water Metal Div. Mr. Shrikant |
192007000968 |

Note: For the Wood division, there is no chemical process and the very limited usage ol
chemicals, if'any, from time to time, is merged with the ETP of the Glass Division

These reports of July 2019 are once again attached for your reference as Annexure 11,

Moreover. you may kindly consider that similar reports were also filed with the UPPCB in
January 2020 as well as in June 2020, These are attached herewith as Annexure IV and
Annexure -V, respectively. These reports were accepted by the UPPCB and therefore. we
humbly submit that the mere non-mentioning of the division name ought not to be considered
as a negative reason to impose such a high penalty.

Therefore, we on]y _request that the penalty for alleged violation of the ZLD norms be

completely d. We are certainly not a 11ab:tudl offender in anyway and we have always
strived to ensure full L,ompliam.e

B. Hazardous Waste:

We note from your report that you acknowledge that we have disposed of hazardous waste in
accordance with the required norms. and you have acknowledged that we have filed of the
requested documents. You have. however, indicated that these were not presented earlier with
the UUPPCRB.

We humbly submit that this was informed to the UPPCB in 2019 itself and ultimately. since
we have done regular reporting to the UPPCB. we believed that the UPPCB had all the
requisite information. We had also filed these documents with the UPPCB several times vide
our letters dated 16.10.19, 14.01.2020 and 17.10.2020.

Nevertheless, even though we believe that there was no violation committed by us, we
are depositing the penalty imposed in this respect under protest. We had previously
deposited [ 1 Iakh vide reference RTGS-UTR-No. SBIN220171867465 dated 19.06.2020
and the remaining rupees 6,12,567/- (Six Lacs Twelve Thousand Five Hundred Sixty
Seven) has now been deposited vide reference RTGS-UTR-No.
SBINRS2020110500162607 dated 05.11.2020.




C. Groundwater extraction:

We note in your report that the lock down period may be excluded for the purposes of
imposition of penalty. subject to proof of non-operation status during the same period. Please
find enclosed herewith Annexure-VI as proof that our factory was shut down between
21.03.2020 and 10.05.2020. Moreover, no wet processes were undertaken until 28.05.2020
due to COVID-19 situation and non-availability of labour, As your good sell may appreciate,
we do not have separate evidence for this purpose and therefore, we are annexing a notarised
affidavit for the purposes of stating that no wet processes were undertaken until 28.05.2020
(Annexure-VII). Therefore, a total of 69 days (21.03.2020 till 28.05.2020) may be excluded
{or the purposes of penalty,

Further. we note that for the period 21.12.2018 till 30.05.2020, you have assumed that we
were withdrawing 175 m3/ day for the purposes of penalty calculation. This was arrived at by
assuming that our total requirement was 330 m3/day. However, as per the actual meter
readings for this period. we have consumed only a total of 102.448 KL. Attached herewith as
Annexure-VIII is evidence of our meter readings during the period as proof of the same.
 Further, as you have rightly noted, we have approval for 155 KL a day (which translates to
71,300 KL for the relevant period). Therefore, we humbly submit that the actual quantum for
which penalty may be imposed is only 31,148 KL for the relevant period.

In view of the above, we humbly submit that the penalty imposition, if at all, can only be
calculated for 460 days (20.12.2018 to 21.03.2020 plus 28.05.2020 to 30.05.2020) and on the
basis of 31.148 KL. As per the formula indicated by your good self, this only comes down to
Rs. 37,53,600. |68 (m*/day) * 120 (Rs/m’) * 460 * 1]. You may kindly note that this amount

has already been paid under protest on 19.06.2020, vide reference RTGS-UTR No.
SBIN220171842298.

Accordingly. we only submit that there is no further penalty to be payable by us on this
ground. We humbly also submit that this penalty amount was paid under protest because we
believe that no penalty is imposable on us in the first place and we have already pursued our
appropriate legal remedies in this respect.

We request you to take this on record. A copy of the same is also been filed with the UPPCB.

Thanking You
Your sincerely,

i R

e
(Teevra Gupla)
Director

CC: |-Member Secretary, UPPCB.
2-DM-Amroha.
3-RO. UPPCB, Bijnore



Anrdgene. T

8th Mar, 2016
Bachir Achour
Université de Biskra
Dear Lalinda,

You can reduce COD and BOD by adding hydrogen peroxide to the wastewater
solution. The hydrogen peroxide will chemically attack the organics in the
wastewater, degrading them and reducing the measured COD and BOD.

Hydrogen peroxide (H202) has been used to reduce the BOD and COD of industrial
wastewaters for many years. While the cost of removing BOD and COD through
chemical oxidation with hydrogen peroxide is typically greater than that through
physical or biological means, there are nonetheless specific situations which justify
the use of hydrogen peroxide. These include: Predigestion of wastewaters which
contain moderate to high levels of compounds that are toxic, inhibitory, or

recalcitrant to biological treatment (e.g., pesticides, plasticizers, resins, coolants, and
dyestuffs);

- Pretreatment of high strength / low flow wastewaters — where biotreatment may
not be practical — prior to discharge to a Publicly Owned Treatment Works (POTW)

’

- Enhanced separation of entrained organics by flotation and settling processes; and

- Supply of supplemental Dissolved Oxygen (DO) when biological treatment systems
experience temporary overloads or equipment failure.

As indicated by these examples, H202 can be used as a stand-alone treatment or as

an enhancement to existing physical or biological treatment processes, depending on
the situation.

With my best regards
Prof. Bachir ACHOUR

Ref. https://www.researchgate.net/
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10.2.1 ETP/STP Adequacy and Effluent discharge norms: We have consents of hazardous/dangerous
plating etc. The STP/ETP installed are to comply the Conditions of consents, i.e. if we do not run the
plant there will be no Job for ETP/STP,

>

10.2.2 Limit of Biological treatment. We are using water base lacquer in no pump spray booths. The
water flows continuously in the booth tanks where breaking combound (Alkali base) dasing is done and
fts treatment/replacement is done once in fortnight or more. During the periodic inspection the
operation was not in use but we do have all processes of doing treatment.

10.2.3 Secondary/Biological Treatment. We are using water base lacquer in no pump spray booths. The
water flows continuously in the booth tanks where breaking compound (Alkali base) dosing is done and

its treatment/replacement is done once in fortnight or more. During the periodic inspection the
operation was not in use butwe do have all processes of doing treatment.

10.2.4 Non-running of ETP continuously: it is wrong to say that no sludge at Glass, Wood and Metal
division was available. The sludge at wood and glass is sent to metal division with proper-records of
transactions (as and when accumulated) viz ?,7OOK¥§9.19 from wood div. (C/G) to metal (folio 39).

10.2.5 Non-existence of STP sludge in Glass, Wood &Res. Area: It is wrong to say that no sludge at
Glass, Wood and Metal division was availablg. The sludge at wood and glass is sent to metal division

with proper records of transactions (as and when accumulated) viz 7.700Kg 18.9.19 from wood div.
(C/G) to metal (folio 39), '

10.2.6 Non-maintaining Logbook for ETP/STP; Logbodks of physic-chemical treatment flow meters and
sludge generation from ETPs / STPs at the divisions are;_;fnaintained (copies attached).

Wood Division:

L3

(i/6) Non- Adequate ETP at Wood Division: Running of ETP is very well maintained wrt BOD and NH3- N
while the plant is in operation. During inspection day the plant was not in operation because of
maintenance which is done fortnightly. However the treated water is recycled in booths and BOD as 43
mg/l is not very objectionable as the water, so treated is recycled in booths and used. Question of fresh

water addition does not arise at all and has no reasoning once plant is closed.
B

(ii/6) Ndn-maintained of BOD: Running of ETP is very well maintained wrt BOD and NH3- N while the
plant is in operation. During inspection day the plant was not in operation because of maintenance
which is done fortnightly. However the treated water is recycled in booths and BOD as 43 mg/l is not
very objectionable as the water, so treated”is recycled in booths and used. Question of fresh water
addition does not arise at all and has no reasoning once plant is closed.

(iii/6) No flow meter at inlet: Flow meter i¢ provided at outlet which is quite sufficient as the water is

- -recycled within the plant itselfi Now to get:the calculation of energy and water balance infet-meter-have-

also heen provided.

Glass Division:

(i/6)_ETP result of Giass Division non-complined: It is wrong. Earlier reports of Jamia Millia Islamia /
UPPCB Lucknow are all complined. Samples were collected by the reputed Jamia Millia Islamia and
UPPCB (joint inspection) on 11.6.2019. Existence of Cr/ Fe/Zn as reported by CPCB is sufficient to
challenge the testing of CPCB this time (Report of UPPCB is attached),
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2 _lRﬁN (Fe). _-do- 42mg/L
NICKEL (N7 ~do- - 0.12mg /L. l
. I = F . y
MANGANESE (Mn) -do- \ Copamgl
COPPER (Cu). -do - _ \ 0.08 mg /L.
- CHROMIUM (CO -do- L 007mgn.
T < O S LR | Ammgh |
b0 b Contd.
s |
. g zﬁa igqrr/:)rlﬂa.rn'i.a r(umar o -
: W/Genera‘wanag-.f ) S F &
'_.Q‘mo@oﬁn;MHqu i T P ‘
o o5 Moradabad (U P g
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RTC
 LABGRATORY

‘Cantinuation Sheet -

e _ : Page3of i3
‘TR REF. No. : RTCL- 29081 / 2018 - 20/ Q2D- 192’4}0?‘.0!'31_01:-- g Date of TR z 22 072019

CONCITSION /REMARKS  : ~ ExceptP". Colour, Odour, Taste & Turbidity abl fimits are’ta g ]
' mg /L = miligram per litre, <= Licss than ' :
: 1 mg/kg =1 ppm (PART PER MILLION)= 6.0001%:

! ! ; _ Note :
] i 1 Thc et rrsuts relate only to lhl. lternis} tested & we du ot aceept gy Leg rale:m e
f 5 e 2.Thi -:mour i rmlobercpmduus_\n\.'h orin parl a1dmr1the used i an
; Evi |de-,¢.e inthe (‘ml-t of Law &:should nut be used o w} Al 'em.\m Mediz

' : .7 ihwithou prisr permission of the Ciefve i Witng

L  SAMPLENOTDRAWNBYRICL . - /&%
: B = ; : - . Authorised ._‘jigmtuq‘ i ___ “}‘ : EJ "';.:{..
! o T . i il m?’m';g;ﬁﬁ‘“ A f
o \ o il o i [}
i - - Vamre Naghing e e . . fopiarenm ; /&Egl&anage{
o ok . [ENDOFREPORT| ocactucdMafRls: 4460864

T (Tote) Maradabad, wml

244001 / 244001

Faclimes avatlable at R T [ L

«br\g ad & a:mkm Laachng Tola! Lacquar uua‘-n; Test { Sai Sprag
eetc. ano baJ.rl Pumt“ & Lacqoer) Mcw & Me,.al Alup C.ump{&llaf‘ Drop-Test & Bursting Tesl

Huinidity, Pin ok, Adhasian efc) Yetallc § Non - Metalic Coaling

ricxness \smr Gopper, Nm ZJnc& Ghrom

I ; hny Omer p(oblem nine field oi Mata’- Fmbhhg Ca&fing & forming, Water &Wasle wme: es!mg s
Lunsng'!ma'l lnsp&;b:rn Expert.Opinion &-Hand: cra't' Pmducl ues: as pet Buys! Pmtac& '
: SHEs LM ¢ -~ . .
“_ ':"{Unde; Cant:ol of Dayeiopmanl Ganmsassoner 1Hanmcraﬂs} Mmstry of Texﬁes Gevt, of India New Deihi)
N .:.'“ -_I.0275:;9 T g t., s SR
. i : H NABI A(‘(‘RFDITFD LABORATORY #
; X5 4 ..+ Listed with: A&TM International D{rectory of Testing Labs

ok MM@MWU our s¢ope of Acgredited Tests




TETTA, qOrETOT G BENHLTE TATTKUET

_EARCH TESTING AND CALIBRATION LABORATORY

[ NABL ACCREDTED LABORATORY & per 150/ JIEC: 17025-2005) q Mem
- (A Division of Metat Handicrafts Service Centre) € e

P

_,_‘gnandscrafts
e AT HRd TOR D Fra=romd T c;ﬁf{*ﬁ*ﬁ
(Under Gonirokf Minishy of Texiles Gou, of India, New Delhi). i
Peetal Nagri, Rampur Road, Moradabad 24400° (U P.)INDIA .
@) - a't,m-ssmm g .
Telofax : 91-591-2460131 - ' wtbﬂti mhammumcrmsdmm & - Email: mi"""@g“““ com i
. 9 ricl mhs@consultant com i B
gy = ! RN K s g Date of TR : 2207.20%
IR REF.No. : RTCL- 29081 ! 2019 - 20/ Q20- 192007001043 Date of Test Start : 1803/ 2018
. ULRNo. :'TCBGB318000001639F St Date of Test End : 2007201
_ Customier Ref, ¢ NI DATED 17072018 ' . Pagelof 3
Customer Name ' W/S C:L.GUPTA EXPORT LYD. : _ !
Address _ . VL JIWAL DELHI ROAD. . “ o
N : DIST. AMROHA Ly
Tel. No. . 8057961529 1
('umact Person MR, PARTUSH .” /J QB b) i
: o A el : L b i :
' ‘-,ample in[ormahon -
+ Sample Descnpuon © {ETR TREATED WATER - lOrderNo - NA. \
e E N R . 58 : jﬁuyerhame R N.A.- |-
# OQty. Submitted ~ . - O)ONE)NO. (SLTRS)} ‘ :
2 ' . ! .="$-_.Buy1ngﬂnus‘e . N.A,
“ Date of Receipt | 147072049 : A . T
: 5 al R S ' " |Country of _
*'Coiour < - COLOURLESS -~ {Destination i NA
* Ref. No. | B SR © U lcountry Origin 1 INDIA
# \ule No. :’Artatll No. | . :-__'-_--#-'-'——' ; “|SKU No.f Item No. s J
l‘ype of Test Require_,ﬂ ' . WATER PARAMETERS EXCEPT BL TEST, g

: ' e AS SPEC\F!ED BY CUSTOMER
: “"_Dev'iatiun if any from '
- the standard including .
; Ay :ronruental condition - tNA.
: Fin i

i Sample {rom Z(RM/ ln'pfoce;ﬁ'i_Fiﬁ‘sﬁed I-"*mdur.l);-'ﬂ.ﬁ.

"':—_-—1;1-1'.__1.— LI 15‘“1 .;. 2 .-. E -\ vy I('.‘{_mtd‘.:
i Lo e ? a“-\-. -__j,:'._A ___'- _-
‘,hg, Ju ;&r 2

. Tio T4 Qjﬁﬂ’/ﬁ aw*?f(, mar

: s /General Manugel:

W _  motetFetta/MHSC.

- TR IR TR faaite)Morazabad (U.P)
s B abune 1A oo it ) A 4 el




R7TC
LABORATORY

Continuation '-_Sheet *

TR REF. No.

RESULT

: Type of Test C onducted : -

s ——— —T
i dampie/ Iten No, |

: RTCL- 29081 / 2019 20 1 Q2D- 192007001013

Witer Parameters Except BL Test.

k= continuing trad lt.”_

Page2of : 3

Date of TR : 22,5 2914,

; i .
Type o[Tesl(ondncted Ref. (0 Test method / Standard | Test Resulis
P’ IS : 3025 (11):02 6,90 - 5
|
- COLOUR 1S : 3025 (4):06 Calourles '
' |
ODOUR 151 3025 (5):06 Lnobjectionalle |
TURBIDETY 15: 3025(10):06 <50 NTU
TOTAL DISSOLVED $0LIDS | . . | |
i sy 18 : 3025 (15):09 100.0 mg/1. j
ETP TREATED CHLORIDE 151 3025(32):09 1350 mg /|
WATER TOTAL HARDNESS 18 = 3025(21):06 140.2 ing /1
CYANIDE (CN) 15:3025(26):86 <001 mg /1, ;
T.85S. 82 3025(17):99 15.0 g /1. ' :
- .’nd 5
LEAD (Ph) 1 APHA 22" ED12/ ‘ <0.02 g /1.
ASTM D:1976:12 (ICPOFS)
CADMIUM (Cd) ' -do - <0.003 mg /1.
IRON (Fe) - dy - 0.09 mg A\
NICKEL (Ni) - do - 0.07 mp / |
MANGANESE (Ma) =do - - 0,06 mg A,
COPPER (Cu) ~do - 0.05 g /1 !
: o :
CHROMIUM (Cr) - do - 0.05 mng /1. g.
. 065mga. |
s e e = N
o . ® it Contd. 2
027540 o
2] el S
“Tlo ?%w /O, 'Qa'h'dra Kumar . L )
qm;{:enera'ﬁmwger "’ i

.!.{I{cqacr,f'ﬁozﬁoﬂﬁ HS.C
TRRR {:cro}mcradabad (U. P}
Si%01/z00m



FContinuation Shee!

'R REF.No, . - RTCL-29081 | 2019 - 20 Q2D- 192907004013

CONCLUSION/ REMARKS Exeept P". Colour,

mg /L= miligram per litre, <= Less than

1 mgjkg 1ppm {PART PER MILLION)= 0.0001%

Note

1. T".c test :c:._xl 'S -r'et: only o the Tem(s) b ssted & we do notaccept 9ty L.eg

2 This seport 18 -mna ber c*rucu.cd\»huh\ or in pict and can ol beused &5.an

"B tdencc in the Court ofLau

" withet pﬂo prrmission ofthe turm i writiny.

&'ihuuid i.ﬂ be ucr.dn' nn} Ad&mmlg\'tedm

3
_)‘ -t

SAMPLE NOT DRAWN BY RTCL

Facmtles avallable at R. TCL.:

_,_,__,._..———-—-

Clesting - Lam&Cacqr1|m i paching Totat Lacguel Guality Test | Sal Spray

nm:krms (Siver, c,oqpm Nickal, Ziriz & Cheome ee.

r*r:: 01nef oblem v ne frelc ol' Mchl I‘-ln

SRS E

Authorised Si'gmtuﬁ'}:

_ Cawdm
" Shandicrafts

Dgwafdrey
.= continuing tradition

. Pag;:_"iaf '3, -
© Dateof TR ;220 207

Odour, Taste & Turbidity all limits are in oy /L.

a1 Lishijities.

I P Wﬁw@g%ﬁww&

: e " wrmeaE /Genela
[0 OFREPORT]  wowemedtt bl 2461864
e e FeRchoaR i Bim

244001 /244001

yndity, Pin Hok: Adhesion atc ) ssatalic & Hon - Melgic Loewng

and Painl, Powieer & Lactuer), Meta! & Métal Alioys Compasition, Lrop Teel & Burstng Test

shng, dashng& Farming, ¥ Jater 5 Waste Waler Tesing.

f“cns»gqma 1t '-nspec*arr Exped opm:n & Hnndsnm!*s Producl Tesi as pr':r B-u'w P(u*.::ml_

{Under thd c:f Development Comn

021‘540

# "‘IABL ACCRED[TED LABORATORY #

e

ssamer (Haﬂdncraﬁa] Mnlstry of Texmes Godt. o india, New Delht)

lnt.e_r__r_lagpnal Blrectory of Tas’ang Lahs
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| Muemw c 1
i?faﬂ?f q“ST&TDT g %??ﬁﬁ& = gaﬁar}_

: | NABLACCRED TED. LABORATORY as per’ ISO J E" 1?025 203% ]
R , c A Dw:smn of Metal Handlcrafts Semce Cemra)
ABORATORY sty s o v

{Under Contrnl of Mimstry of Texhles Govt. of India, New Dslhi)
Peetal Nagri, Rampur Road, Moradabac 244001 (U P ) INDIA

(@ :91-591-6532384

T g C O Eemail: rtclincha@gmalt com
© Telefax: 91-591-2460131 - Wetee: mmm“"m‘“mf‘“ i . rtcl mhec@consuhtant.com
. R Date of TR : 2207 2015 _
TR RE!- "Iu :RTCL- 29031f2019 20.'Q2|:- 152007001015 Datenf’festbtart 18072018
LR No. : ; TC558318000001532F Date of Test End : 2007 207%
Customer Ref. ~ {NIL - DATED :17072013 Pagelof :3
Customer Name : WS C.L, GUPTA EXPORT LTD.
Address , L VILL- JIWA, DELHI ROAD,
DIST. AMROHA
Vel No. : . i : 8057961529
Contact Person 5 I MR, PARTUS'—I q %{7
H_u_mple Information - 2 ' . -
* Sample Description. :STP TREATEDWATER . [Order No, . : o ONA |
AT et HR Buyer Na_mé Lt NA
* Qry. Submitted 1 OHONE)NO. (5 LTRS:) - :
_ . Buying Housé : N.A.
* Date of Raceipt e _ 11072009 ; ; i '
: ' ' B L - {Country of
“ Colour . : COLOURLESS ' Destination N.A
* Ref. No. ' LNIL Cuuntr;\- l:'_l rigin : INDIA
* Style No. / Article No. S |SKUNo/ frem No. @~
* T'ype of Test Required | WATER PARAMETERS EXCEPT BL TEST, e

y - - AS SPEC}FEED BY CUSTOMER
-* Deviation if any from : .

- the standard including :

. environmental condition . INAC

.&‘i :
“27542 ‘ ' C')H_i\:.,:
. b
. ? r ‘ﬂ)Lr\
o Ifﬁ z:’« R vmd?. Kymar
W;Geﬂwai M:maser : £
TotoHotho MHS.C. ~ - _
WE (Eb:f:)x_!;%lsradabad[U.P.) T s /‘ﬁ\,"”

beaits o s o 244001 / 234001
ORXFSG2 N




Comed .
. t"‘handn:;ran‘ts
€ Daeafdrey

™= continuing tradition-

o ocinaation Sheet

" Page2cf:3
TR REVF. Ne. RTCL- 20081 / 2019 - 20/ Q2D- 1920&7001015 Dace of TR 2207 20

RESU LT Tvpc of Test (“:mducted :- \\ ater Pammcters Fxcept BL Test.

'\ 's.smp‘ ! Item T\ o

PELAN——

['\ pe of Test Couducled I Ref toTesl mﬂlhnd / bt.mdnrd ‘ Test RL'ﬂuhh F

2.01 i

P \! 1S : 3035 (1102

IS ¢ 3023 (4):00 Colourks

’*\ ~ COLOUR

1 ~ ODOUR 1S : 3025 {5):06  Unobjectionz e
- k 5 _ TURBIDITY 1853025 10)06 <50 NTL
) ' ‘ rOTAL DISSOLVEDSOLIDS | N
; \ _ I DS ; 18+ 30;:.{1?}:09 235.0.0 mg/l. :
.ll $1P TREATED | , _c.ut.omm, _ 1S : 3025 gél):ﬁf) 542 mg /L.
', WATER - TOYAL HARDNESS IS 3025 (21):06 1015 mg !
| CYANIDE (CN) IS : 3075 (26):86 <401 mg /!
i .88, 1S 3005 (17):99 120 mg /L.
: £ nd i . |
—_—— APHA 22" ED1Y/ <0.02 mg /!
R _ , : . '  ASTM D:1976:12 ULPU}M _ |
¥ ] eADMIUM(C) ; ~do- <0003 mg 1.
_ \ = \ - IRON(F) . -do- 0.07 mg /1. |
il t|l . I NICKEL (Ni) - gy - 0.06 mp /1.
' !l MANGANESE (Mn) -do- 0.05 mg )
| | _
' COPPER {Co) - .~ -do- (.04 mp /1.
 CHROMIUM (Cr) - ! -do- 7 4 0.04 mg /1. '}
CANC(ZD) ~do- , 0.35 mg /\ ’.
-.1| 'I . e et
79 Contd..

) £ e,
e
vl bl
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Mmemwe 5()

P : LF-SC-04
& Qfana' aStator ge a‘%“cﬁa&ra oo s

4 ESEARCH TESTING AND CALIBRAT!ON LABDRATORY
; MBLACCRED TED LABORATORYasper 180! IEC; 17025-2005 | '
R Tc (A Division of Melar Handtcrafts Ssrvuce Centre)
' . U AAG AR T B |
mommr

“(Under Control'of Ministry of Toxtiles Govt, of Inma Neﬁ De[hi} )
@ o1 5916512354 Peetal Nagri, Rampur Road, Moradabad 244001 (UP) INDIA

o

%lﬂ- ST
Eha_ndu_:raﬁs .
€ B

= canlin. ing fradibon

Telefax : 91-591.2450131 '. wmne mmdxm:m: wmﬂfdmcmm o BRI r‘d“d"@gma“ oom
= ricl mhso@ccnsutzn: com
L . : ‘Date of TR : 22072016 =
TR REF. No. - ':RTCL-29031!2019 20 /Q20. 192007m1n14  Date of Test Start : 187 201,
- Customer Ref, | : TCGEBM&ODGDG‘I&‘!F Date of Test End : 2007 201¢
 ULRNo. - . .NIL. DATED : 47 072019 . + Pagelof :3 .
-Customer Name ' WS C.L. GUPTA EXPORT LTD. J
‘Address : : . PMLL-Jiwa, DELHI ROAD,
B o8 G ha : ' DIST. AMROHA -
© Tel,No. ' : 8057961529
: .(:ontac_t Person ' : MR, PARTUSH@ 0{ K
' ‘:m_p_ Informanon ' T
| *Snmple Dr:scnphon S :'muwmmfuwnm  [Order Na, N.A
i ; : Buyer Name N.A
¥ Qty. Submitted - CI(ONF)NO. (5LTRS) S
; , Buying House L4 . NA
l)ate of Recelpt L P17.07.2019° .
' 4 e B Country of _
i e (.oluur BT tLGHTMILKY Destination - ; N.A.
- * Ref. No, _ NI Country Origin : INDA
# Style No./ Article No, S SKUNo./ Item No. :  —o.
“"Type of Test Reqitired : WATER PARAMETERS EXCEPT BL TEST, '
Wy £ x _AS 8PECIFI§D BYCUSTOMER
* Deviation if any from ' i
- . the standard including .
._ environmental cond‘m'tm . INA,
& ) : = .. s _-.. 3 i ___-___::: :_ l“l“"'l_"' . T T0n-ese g
= S RS S RS "'samﬁr i‘mm {RHHn procamnnhhed Product) NA
e (st 9375‘“ Contd. Ly,

;f\%}rga )"-z

glo: U"P /L Emwl"draKlfmar _ "
'mzﬁeneram.a'xager - vl S
(R oHle M H. 6., :

=

YUK (3ois}/Moragabad (U,P) et

. I. o " . _-. i I. J °) : II
AL Ay iRL J+4001 /244004 wy)




& ARty
Shandicrafts
- eRddy

. contmu‘ng tradition

F CAoRATORT l

Tentinuation Shisel

Page 3of : 3
TR REF. No. * RTCL< 29081 / 2019 - 20 / Q2D- 192007001014 = - Date of TR : 22x 2072

CONCLUSION / REMARKS  : E;cept'l’", Colour, Odour, Taste & Turbidity all limits are in mg /L.
- mg /L = miligram per litre, <= Less than : :

1 mg/kg = | ppm (PART PER MILLION)= 0.0001%

Note
5 & i :
LThe test sesulty welate ozly tethe ltenws) tested & e do mot acceptuny Lega: Liahilities,
3 Tl report :c not 10 be repreduced wratiy orin r!'u:! end can ol boused ws i
Eidence In the Court of Law & should bot beysed i say Advertising Media

. without prior permission of the Centr in"weiting.

SAMPLE NOT DRAWNBY RICL ' 4 &
Authoriged Signatory __"f M "T),_‘ {

{Dr. RK, $}\Ak\|n \
o TI7% GEFRKPRAT MANAIER

2 : - . LV P LD

| [ENDOFREPORT] oo o 88 A as0n6a

1 ] sn ' S (FoNo iRy m
7 : P e s ' 244001 /244001

Facilmes avaﬁabla at RTC.L.:

. -"Testing - Leao & Cadmium Leaching, Total Lacque: Quinty Test (sm,,prdy Herdlty Pin ridle, Adhesion ex: ) Metalc & non - Metalic Cosiing

mmrﬁs |Siver Copaer, Nickel, Zing & Chirome ede -and Pail, Power & I acqen), Metal & Metal Aoys Composition. Drop Test &Bursty fest
“hry Olner .p ‘shiem in ‘he field of lﬂrle[é" Finishing, Césting & F‘aﬁn.; Viater & Waste Water Testing 1
3 C:unirgnmcﬂi mapcdm Expen Cpr ion & Handcaits Prnuu:' Tes\as pe Buyer 2ratoce’
:'_;'_'_._____ SRS.__.._m__._'__L e Ll | £

ﬂJnder Cmtro{ of Deveiopment Commissianer (Handncaﬂs} M:mstry of Textiies, Cov’t of lndia New De 1)
027541

. #NABL ACCREDI'!‘ED L ABOI{ATORY #
R 2 Listed w:th ASTM In'barnaticma! Directory of Testing Labs
Yot B, o OUr SCope gtﬂgmﬂﬂ Tests.




Cawdia

= handlcraﬁrsl
ZITITR 3k

Centinuation Shiae!l

1 contlnu ng tradition

3 oo _ Pége]ufﬁ
. TR REF. No. _ : RTCL-29081 /2019 - 20/ Q2D- 192007001014 . Date of TR : 220 2018

CONCLUSION | REMARKS ~ :  Except B, Colour, Odour, Taste & Turbidity all limits are in mp /L.
mg /1. = miligram per litre, <= Less than -

1 mg/kg = | ppm (PART PER MILLION)=0.0001 %

Note © _
1. The test results relate only to the ltenvs) ested d we o not atcepl m\ Lega. Llr.l"lh'l!t“
3 Tais conid 15 00t w0 b repreduced wiakly enm rurt and can nok b WHEd WS Wi

tridence inthe Cl.urt of Law &.smud not’ be psedn m\ Ad\:m:ma Media

L witdiout prmp:rm»mu “the Cenye in wntﬂg

SAMPLE NOT DRAWN BY RICL

Authorlsed ignalony e ‘i«———t" [ 4, N
! ’ (Dr. Rk QHAH‘\I»\}‘

- _  To TTE GEFKERAT MATKAGRR
: R/ Gengigl
[enpormerort] iR (Kb ac0nea
L R (on o peciondcagi iR g
244001 /244001

Facllrtgs vaﬂable at R Tc Foi

Testing ~Lea & Gadmm Leaching Totl Lacquer Quaiity Test (‘:a'tupldy Humidity, P Fole, Adhesion e | Metallc & Nan -Melaic Cuzing

o Ihn:k"-e“ Siver, Cnmer Nicket, Zing & Cheome elc - and Paml F‘:mrues & [: auqmr} Wetal & 'Hcra‘Aiuys Compos tion Drop Test & Burstig Test
ﬂyCrHe'pcn jem in ‘né fiele o Hetal Fn shing, Casting & mmr-g Waief & Waste Walet 1 Pmrg ]
e Cunsrgmert inapemm Ezpenbprm & Handicrafts Pmmm Te.st at pef Buye Rrotecch
SR ‘-‘-_“.—"-gﬁs~:——-¢'--»——-——-- e $azad ; : . e

:_IJnder Cmtrc! of C)eue!opmem Commissioner 1Hand|cfafts], Miniswaf Textiles, Govt. of India, New Deii)

027541

# NABL ACCRI‘JDI l‘ED LABORATORY #
Larppil Listed \Mth AST Nl tntematmnal Duectory of Testing Labs
RN . ; mio wrm.&iﬂm&i Tests:

Rd?




T

L RICL. 29058
Customer Ref. TNIL
("ualomer Name

i Addrsss

'ﬁ-!. Ny,
(.'on@act P_‘emjn

Sample

* Sampje Descn‘prion

k3

Qtl_v. Submjttey
* Date ot_‘ _Reccipt_
" (fi}kmr
" Ref. No,.
* sfy:e No. fA&i'&e No.
“Typeor Test RB(?UILI'E‘C‘
* Deviatign il an-y from

the $tandarq includipg
envimnmenta! Conditiny

o Samp!e.from :

027495

s 'rcssasmoooaomrp
DATED

1 Aformatjon

201320 ggp. 18200700094
12,07 2019 :
‘WS cL gypry EXPORT L1p
“VILL- Iwal, pg ROAD,

DIST, AMROM
L 871971544g

. .
.

| VATER PARAMETERS ¢ P
AS SPECIFIED gy CUSTOMER

NA_

IRM /1n pro{:eéngiﬁfshed Produgy) i NA,

3
o 5 T A L e
R T DT g A v

]gr. irdra Kymar

: .
¥ i 5
ao!ﬁa"-j":?‘

SOSUE /Genera) Manager .
Q‘qu@n@o?ﬁwm.}{ SC j . /
TN (Eo:o}-;‘i;‘r-:r‘sdabaci{u P; _
_'){v.(: At e FAanng
53



TR REF. Vo.

RESULT

: RTCL- 29055!2019 20 020 492007000868

i"I‘\

‘“handlcrafts
'D

", E contmumg ttad(tion. :

Page2of 13 '
Date of TR :

17.07.2018

- : Tvpe of Test (,ondncted - Water: Pmmeters Except BL Test.
Sample / Item No. _ Type of Test Conducted Ref to Test method / Standard Test Results %
pH Lo 1 3028 (11):02 [ n
e COLOUR I8 ¢ 3023 (4):06 . Colourless
| 1. ' : 7
} ODOUR g IS £ 3025 (3):06 Unobjectionable
| TURBIDITY 1813025 (1006 <50 NTU
s | f{%, 3025 (15):09 sSOmgL
T.D.5) .
STP TREATED CHLORIDE {’k 3025 ( (32309 85.2mg /L \
WATER TOTAL HARDNESS | 1§ 3025 (21):06 - 9.3 mg /L |
CYANIDE (CN) \ . IS : 3025 (26):86 ' <0.01 mg /L |
| TSS. | IS : 3025 (17):99 15.0 mg /L \
1 - ndd -
tl LEAD (Pb) o APHA 22" ED1Y/ <0.02 mg /1.
1 R  ASTM D:1976:12 HCPOES]
'l CADMITUM (Cd) -do- <0.003 mg /L
] " .
: TRON (Fe} ! C 0 -do- 0.08 mg /L.
NICKEL (Ni). -do - 0.07 mg /L.
MANGANESEMw)' « | . -do- 0,05 mg /L
'COPPER (Cu) -do- 0.05 mg /L
EPNTINE WO S e _ CHROMIL M |Cr) ; -do - 0.04 mg /L
o mr A 0.37mg/L
r : Contd. 3
027495 & ,z}, :
yi b
e pseTe General Manager E i Q =
moTaasRoio/MH.S, C. i
T]' (S {\,ogn);’\m-_dabad {U P) ! :
244001 /24;-"‘” -\

.

S3) 5.
S



UsoRATIRY

TR REF. No. + RTCL- 20058/ 2019 - 20 / Q2D- 192007000963 Date of TR : 7.07 201
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Phone : 0591-2485594

)

REGIONAL OFFICE

e Uttar Pradesh Pollution Control Board
NS (74 MORADABAD-244 001

Analysis Report of Effluent Sample

Name f)fh-;dus!_l-}, : m’{.c{tc ,@ S ! ¢ M, : m’bjy)

_ SJM,MH:;Q Chaud hgrpyr Ko Homavha
Sample Collected by : 5.0 Mooy ROy L. A-K.Shorms. AEE

Chhaya Lexrns TRE. Divya. Agaowal SRE.

Date of Sampling R i it (el SRR MR e T
DateofAnalysisCompIetion i ERRBOORR o i
Sampling Point L O L S
Sample Code 72 T

Parameters Analysed O A O SRR B ol kil A o AR B

pH.BOD,COD,TSS, TDS, TS

: Standard for
Analytical Trade Effluent Discharged
Results
In stream on land

Parameters : i
L. Colour P MR AR Absent
2. Odour :l’ddmxfm .......
3. Temperature ('C) TS 5, 40'C Max
4. pH S 5.5-9.0 5.5-0.0
5. Total-Suspended Solids fn 2200 | 30/50/75/100
6. Total-Ihssolved solids /5'?3'0 2000.00
7. Total Solids G s e Rl Coaath
8. B.O.D.(3daysat27'C) o O 30.00 100.00
9. C.OD. iD= 225.00/250.00
10. Oil and Grease AR 10.00 20.00
11. Chromium (Hexavalent)asCr"  :........7cevnn, 0.10 1.00
12. Nickelas Ni SO & 2. L 3.00 2,00
13. EuorideasFCopperapCie . |14 200
14, SulpbateasSO e an 7” 1o d R .00
15. Phosphateas PO, o 5.00
16, Ammonical Nitrogen as NH, 50.00
I7. Free Ammoniaas N 5.00

(.20

18, Cyanideas CN

Note : All the valuesin mg./] except pH or stated otherwise.

- rq"%
a}s%;&‘ féfp il St
EugHe AaE ASSlt.Scientiﬁchﬁcer Regional Officer




- t— REGIONAL OFFICE
S Uttar Pradesh Pollution Control Board
ke MORADABAD-244 001

N ,
Analysis Report of Effluent Sample

Name of Industry . WIS LG 'tR Jém& WC&WW Div)
'%Iw, A w Chaur
Sample Collected by . B8 Matn:y. £ &ﬂ&.%rm ﬂEE

cm,wm EE mmw H?F

Date of Sampling D sesesssorsionns SRR N
Dateol'AnalysisCompletion E s "5’05“
Sampling Point Wi d ity
Sample Code qAC/da/ﬂmarI
Parameters Analysed : s iovés '
pH BOD (.01) TSS TD‘) l‘:
: Standard for
Analytical Teade Effuent  Discharged
Results -
In stream on land
Parameters:
1. Colour 3 R s Absent
2. Odour QQ%&J@'Y
3. Temperatare ( O ¢ R $10°C Max
4. pH S . 55-90 5.5-0.0
5. Total-Suspended Solids S S /50073100
6. Total-Dissolved salids - s,ﬁQ,'O . 2000 060
7. Total Solids TIN5 = SR
8. B.O.D.(3daysat27 C 2—%'9 ., 30040 1) §M)
0, C.O.D. o2 b S V35 00/250.00
10. Qiland Grease F ......... 10.00 20,00
11. Chromium (HexavalentjasCr' - 0.10 1.0
12. NickelasNi : , : 300 300
13. Fluorideas F o R i 2.00
14. Sulphate as SO, 200
15. Phosphate as PO, B bisin 5.00
16. Ammonical NirogenasNH, 30406
17. Free Ammoniaas N 5060
0.20

I8. Cyanideas CN

Note : Allthe values in mg./l except pH or stated otherwise.

7%,

Jg‘wﬂ. *Scientific Asst. Asstt. Scientific Officer Regional Officer "



Phone : 0591-2485594

i % REGIONAL OFFICE

- Uttar Pradesh Pollution Control Board
T MORADABAD-244 001

Ana.lysin Report of Effluent Sample

e ———

Name of Industry m{SC L ﬁaffg &Fmﬂ ém(ﬂm;s I k’.)
Tt N2y, Chatec!  Foodd, fomta
Sample Collected by 7.37.? NQ!JT Q. K,O.z .K Shorina. AEE
- @\hquqm FRE. Dm;ﬁt nﬁaaefmﬂ TRE
Date of Sampling TR K- —?Q .............................................
Date of Analysis Completion : 06206:20

................................................................................

Sampling Point G T 3 s e
Sample Code D MBS REP B

Parameters Analysed : v

................................................................................

pH.BOD, COD, TSS, TDS, TS

; Standard for
Analyﬂca] Trade Effluent Discharged
Results
In stream on land
Parameters :
1. Colour Taxbid....... Absent
2. Odour %ﬂﬂdm&r’
3. Temperature ('C) ' 40°C Max
4. pH b, W 5.5-9.0 55-9.0
5. Total-Suspended Solids o 28| 304507757100
6. Total-Dissolved solids O 2000.00
7. Total Solids T ey R
8. B.O.D.(3daysat27'C) WO . 30.00 100.00
0 OB . /L SR 295.00/250.00
10, Off and Cireise e ST 10.00 20.00
11. Chromium (Hexavalent)as Cr" { enesenssvemsennpsbysimsessins 0.10 LG
12. Nickel as Ni : 477 3 RO 3.00 3.00
13. Eluoridesst Copper ao Cu 2.00
15. Phosphate as PO, 5.00
16. Ammonical Nitrogenas NH, 50.00
17. Free AmmoniaasN 5.00
0.20

18. Cyanide as CN

Note : All the values in mg./] except pH or stated otherwise.

&w o Q\’

f Scientific Asst’t. Assti, Scientific Officer Regional Officer




rd
7

; e
i’ T R YR PR T Y

R

Phone : 0591-24855%9a

P4 REGIONAL OFFICE
/S s Uttar Pradesh Pollution Control Board
4 . [/ d MORADABAD-244 001

Analysis Report of Effluent Sample

Name of Industry : Mls & LQ’L.'&&

T.ukxu NH=24, G}waﬂw
Sample Collected by

%91/ 7 RE. D.n/y‘l
DateofSampling = ... .. =8

’9.&{

Ltw, (Pake) DI
| Rxamha

2550 Maincua &0 ﬁﬁﬁ&ﬁw%ﬁf&
&rﬁ ﬁaz%m TR

Date of Analysis Completion : ...................26..¢
Sampling Point RO 5 % ¢ 105
Sample Code PP e
Parameters Analysed PR RSB 21 -yt TR A TRUIL ©7 S RC NN
pH.BOD, COD, TSS, TDS, TS
2 Standard for
Analytical Trade Efffuent  Discharged
Results
In stream on land
Parameters: :
1. Colour YM Absent
2. Odour tﬂ:ﬂm&.ﬂ?
3. Temperature ('C) 40°C Max
4. pH B ‘7 5.5-9.0 3.5-0.0
5. Total-Suspended Solids 90 5 30/50/75/100
. Total-Dissolved solids 13 90'0 2000.00
7. Total Solids SEds SR
8. B.O.D.(3daysat27'C) : ,?:a 30.00 100.00
8 CoOR AR20..... 925.00/250,00
10. Qil and Grease r- ------------- 10.00 20,00
11. Chromium (Hexavalent)as Cr’ 5 0.10 1.00
12. NickelasNi = frecoendonnn i 3.00 3.00
13. FluorideasF = s 2.00
14. SulphateasSO, 2.00
15. PhosphateasPO, 300
16. Ammonical NitrogenasNH,  fofonminnn. 50.00
17. Free Ammoniaas N RN P S 5.00
18. CyanideasCN ATV I O 0.20
Note : All the values in mg./l except pH or stated otherwise. 2
o ol i ® ©
9" Scientific Asstt. Asstt, Scientific Officer Regional Officer




Phone : 05912485594

REGIONAL OFFICE

P == Uttar Pradesh Pollution Control Board

f \'Ir’

wport of Effluent Sample

MORADABAD-244 001

Name nflndustry

Mfs L alo. (120, ((hase Div,)
’évm ;!H..?ﬁ{asufwjﬂm Koad, Smzaha
2 i.m

Sample Collected by a. R0y, Lr. A. K. Sharra. FEE
74 Divya. Agaowal FKF-..
Date ofSampling . T Z—aggfe ............................................
Date of Analysis Completmn b aisain, """5"2‘&
SamplmgPomt SR <L, - AR Y X
Sample Code bkl e R4
Parameters An B e - T
pH.BOD, COD, TSS, TD:) f
v Standard for
Analytical Trade Effluent  Discharyed
Results
In stream on land
Parameters:
I. Colour Absent
2. Odour
3. Temperature ('C) 40°C Max
4. pH 5.5-9.0 5.5-9.0
5. Total-Suspended Solids 30/50/75/100
6. Towal-Dissolved solids 2000.00
7. Total Solids
8. B.O.D.(3daysai 27 C) 40,00 100 04}
9. C.OD. 225,00/250.00)
10. Oil and Grease 10.00 210.00)
11. Chromium (Hexavalent) as Cr’ 0.10 100
12. Nickel as Ni 3.00 .00
13. FluorideasF 2.00
14. Sulphate as SO, 2.00
15. Phosphate as PO, 5.00
[6. Ammonical Nitrogen as NH, 50.00
17. Free Ammoniaas N 5.00
18. Cyanide as CN 0.20

Note : Allthe values in mg./l except pH or stated otherwise.

% Scxennﬁc.ﬁ::t? ‘E b‘

Asstt, Scientific Officer
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Regional Otficer
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Phone : 0591-2485594

Ty ’ﬁ:l REGIONAL OFFICE

—=w~— Uttar Pradesh Pollution Control Board

ey MORADABAD 244 001
£ Analysis Report of Effluent Sample
Name of Industry Wl 2. Gulpta Eapata ...
| Imo.: N. Hu.-‘-;;i dﬂuﬁafz;pw Rowd,. HMaraha
Sample Collected by 7.7 0oy, €.l 1. . .C—"«mmcz HEE
C‘Myﬁm FKE. D Agoawall. SEF
Date of Sampling o EaRogh i
Date of Analysis Cumpletion SR 0 =7 1 ook, - OO P
Sampling Point el let-d. @fmﬁ; BBE o crcovnsevensimss
Sample Code W g /»24:,1 ..... e e R
Parameters AnEIVSEE 1 oo st s st s

pH.BOD,COD, TSS, TD‘: TS

Standard for
Analytical Trade Effluent  Discharged
Results '
In stream on land

Parameters:
1. Colour : Tu'.d? Absent
2. Odour .
3. Temperature (C) 40'C Max
4. pH 5.5-9.0 5.5-0.0
5. Total-Suspended Solids A/50775/100
6. Total-Dissolved solids 200000
7. Total Solids
8. B.O.D.{3daysat27 C) 30.00 160.00)
. A0 225.00/250.00
10. Oil and Grease 10,0 20,00
11. Chromium (Hexavalent)as Cr" 0.10 1.00
12. Nickelas Ni 3.00 3.00
13. Fluoride as F 2.00
I4. Sulphateas SO, 2.00
15. Phosphate as PO, 5.00
16. Ammonical Nitrogenas NH, 50.00
17. Free Ammoniaas N 5.00
I8. Cyanideas CN 0,20

Note : Allthe valuesin mg./l except pH or stated otherwise.

we g b @

%entlﬁc Assﬁ Asstt. Scientific Officer Regional Officer
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e/ IN D IA ) sEVT Y

| || INPINN©ON JUlIClAL
UTTAR PRADESH O0AE 127538

. That the applicant is the Director of C. L. Gupta Exports Ltd., 18 Km
Moradabad —Delhi NH-24, Village — Jivai, Amroha.

. That the applicant is aware of facts pertaining tE) the operations of the
company and its divisions.

. That the factory remained closed from 23.03.2020 to 10.5.20 on account of
Lockdown and then from 11.05.20 to 28.05.20, we had been conducting
only dry processes of final finishing due to lack of labour and COVID-19

(1) (Sharif Ahmad)
S/o Late Shabbir Ahmad é?
Pital Nagari Moradabad

:, " ';; _ lockdown. We did not start any wet processes till 28.05.2020.

o G

§ E E BE X tified that the contents of this affidavit from S.No. 1 to 3 are true to best of my

g 37, c TN gf"wledge and belief. Nothing has been hidden.

ERE g L u g
“t - oe T‘ Codl a i E’H st
rg &g ified this 317 day of October’2020.
‘w02 6 Ep v
Spiss i |
358! borf ki
! = ‘2 g z i : (T
,i 3§ -3 . _ 1 eevra Gupta)
E i ¥ i‘% i Witness: &b Applicant
1 h
; 3 ™

[ R
e m weimt.Km..

S <
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Annexure-VII[I

Summary
Borewell 4 Initial Reading Final Reading Total (in KL) Remarks
21121810 16.10.19 53582 74989 21407
22.10.19t0 18.01.20 0 7697 7697 Meter Replaced
19.1.20 to 21.3.20 0 2071 2071 Meter Replaced
21.3.20 t0 30.5.20 2071 1318

132493

Borewell No#3 Initial Reading Final Reading Total (in KL) Remarks
2112.18t026.12.18 98984 100000 1016
27101910 15.10.19 0 45154 45154 Meter Restart
16.10.19to0 22.10.19 45154 46404 1250
22101910 18.01.20 G 12754 12754 Meter Replaced
19.1.20 to 21.3.20 0 6355 6355 Meter Replaced
21.3.20 t0 30.5.20 6355 9781 3426

Total 2 69955

Total Water Withdraw 102448 KL

21.12.18 to 30.5.20
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ANNEXURE - TV

Feara gy frager &g
CENTRAL POLLUTION CONTROL BOARD
UAETT, §9 U weary gftedd oavers ane 6

MINISTRY OF ENVIRONMEN DREST & CLIMATE CHANGE GOVT. O

By Speed Post/Email
B-Others(N)/CPCB/Distillery/2019-20 Date: 27.11.2020

To,
Member Secretary,
Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand.
Gomti Nagar,
Lucknow-226010
Uttar Pradesh

Subject: Letter received from M/s C.L.Gupta Exports Pvt. Ltd., Amroha, UP in O.A. no.
220/2019 in the matter of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. &
Ors. -reg.

Sir,

This has reference to the letter dated 5.11.2020 (enclosed) received from M/s C.L.Gupta
Exports Pvt. Ltd., Amroha, UP in O.A. no. 220/2019 which may be kindly examined. EC may
be levied by the Uttar Pradesh Pollution Board considering the representation received from
the unit and following due process of law including personal hearing of the unit if required. It

is also requested to intimate CPCB about the action taken in pursuance of Hon'ble NGT order
dated 06.08.2020.

Yours faithfully,

Encl: As above ,
17 Ju) 20

/ (A.K.Vidyarthi)

Scientist ‘E’ & Divisional
Head, WQM-II Division
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Joint Inspection Report
(10.12.2020)
of
M/s C.L. Gupta Exports PVT. Ltd., Amroha,
U.P

In The Matter Of

Adil Ansari Vs. M/s C. L. Gupta Exports Pvt.
Ltd. & ors.

[0.A. NO. 220/2019]

-Prepared by-
The Joint Committee of CPCB, UPPCB, CGWA
& SDM-Amroha

Constituted by
on’ble National Green Tribunal
(Order dated 06" August, 2020)
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JOINT INSPECTION REPORT OF M/S C. L. GUPTA EXPORTS PVT. LTD., 18 KM
BEFORE MORADABAD, VILL. JIVAI, AMROHA-244001 AS PER HON'BLE NGT
ORDER DATED 06.08.2020 & 03.12.2020 CARRIED OUT BY JOINT INSPECTION
COMMITTEE OF SDM-AMROHA, UPPCB, CGWA & CPCB ON 10.12.2020

1.0 Subject Matter

Matter: Adil Ansari Vs. M/s. C.L. Gupta Exports Pvt. Ltd., O.A. No. 220/2019

Subject: Compliance of environmental norms to be monitored and cross-checked by the
joint Committee also to ascertain the water audit component with the availability
and extent of rational use for residential purpose and separately for industrial
purpose.

2.0 Order of Hon'ble NGT dated 06.08.2020 and 03.12.2020

The Hon’ble NGT in the said matter passed the following directions vide its order dated
06.08.2020:

"7. In view of the above, not only there are serious continuing violations of environmental
norms without corresponding stringent action, the unit appears to have pla yed fraud in
obtaining NOC for ground water extraction for industrial purpose by falsely representing
that purpose of extraction was residential. Action needs to be taken in this regard as per
law of the land. Apart from this aspect, compliance with environmental norms needs to be
ensured by the industrial unit which needs to be monitored and cross checked and a further
report furnished by the joint Committee through the CPCB. Status of compliance as on
30.11.2020 be filed by 15.12.2020 by e-mail at judicial-ngt@gov.in preferably in the form"”

The Hon'ble NGT in the said matter passed the following directions vide its order dated
03.12.2020:

"8. Vide order dated 06.08.2020, this Tribunal directed compliance of environmental
norms to be monitored and cross-checked by the joint Committee and filing of further
status of compliance as on 30.11.2020 by 15.12.2020. Let the Joint Committee furnish its
report accordingly with a further report of water audit of the entire complex (all the units
and the residential areas). The joint Committee may also ascertain the status of the
quantum of water recycling/refining and the use of energy for the purpose. The water
audit component in the report may specially deal with the availability and extent of rational
use for residential purpose and separately for industrial purpose. ”

3.0 Observations made in relevant NGT orders

3.1 NGT order dated 29.08.2019 O.A. No. 220/2019

1. In view of the joint Committee report filed on 07.05.2019, NGT vide order dated
29.08.2019 directed a joint Committee of SDM-Amroha, CPCB, UP State PCB and
CGWA to submit further updated status. The joint Committee may also make an

A
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assessment of the compensation to be recovered for the damage caused which should
cover the entire period of damage and should be deterrent having regard to financial
capacity of the unit and the nature of violations. The nodal agency was the State PCB
for coordination and compliance.

2. A joint Committee of CPCB, UP State PCB and CGWA inspected the unit M/s C.L. Gupta
Exports Pvt. Ltd. dated 16.10.2019 and filed the joint inspection report to Hon’ble NGT
on 03.12.2019, which was considered by the Hon'ble NGT vide it's order dated
04.12.2019.

3.2 NGT order dated 04.12.2019 0.A. No. 220/ 2019

» Hon’ble NGT considered the joint inspection report filed by joint Committee of CPCB,
UP State PCB and CGWA on 03.12.2019 and directed,

9. In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the
due process of law. Compliance report may be filed on or before 31.01.2020 by e-
mail at judicial-ngt@gov.in.”

3.3 NGT order dated 06.08.2020 O.A. No. 220/2019
» Compliance with environmental norms needs to be ensured by the industrial unit
which needs to be monitored and cross checked and a further report furnished by
the joint Committee through the CPCB. Status of compliance as on 30.11.2020 be
filed by 15.12.2020.

3.4 NGT order dated 03.12.2020 O.A. No. 220/2019
5 Tribunal directed compliance of environmental norms to be monitored and cross-
checked by the joint Committee and filing of further status of compliance as on
30.11.2020 by 15.12.2020. Let the joint Committee furnish its report accordingly
with a further report of water audit of the entire complex (all the units and the
residential areas). The joint Committee may also ascertain the status of the quantum

of water recycling/refining and the use of energy for the purpose.

Y

The water audit component in the report may specially deal with the availability and

extent of rational use for residential purpose and separately for industrial purpose.

4.0 The Joint Inspection dated 10.12.2020

» In compliance to the Hon'ble NGT order dated 06.08.2020 and 03.12.2020, inspection
of M/s C.L. Gupta Exports Pvt. Ltd., Amroha, U.P (hereinafter referred as ‘the unit’)
was carried out on 10t December, 2020 by a joint committee comprising of SDM-
Amroha, officials from RO-Bijnor, Uttar Pradesh Pollution Control Board (UPPCB),

Y
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Central Ground Water Authority (CGWA), Lucknow and Central Pollution Control Board
(CPCB), Delhi.
» The unit has following manufacturing sections:
a) Glass art ware manufacturing section
b) Metal art ware manufacturing section
c) Wooden art ware manufacturing section
d) Marble art ware manufacturing section
e) Thermocol block manufacturing section
f) Corrugated paper & carton section

» Previously, the unit had separate 03 Nos. of Effluent Treatment Plants (ETPs) i.e., for
Wood section (25 KLD capacity), for Glass section (100 KLD capacity) and for Metal
section (175 KLD capacity) and 03 Nos. of Sewage Treatment Plants (STPs) i.e., near
Glass section (60 KLD capacity), near Metal section (60 KLD capacity) and at
Residential colony (120 KLD capacity) for treatment of industrial effluent and domestic
waste water,

» However, during joint inspection dated 10.12.2020, it was observed that, the unit has
two Pre- Effluent Treatment Plants (ETP), one common ETP and one common STP in
the unit premises as mentioned below:

i. Pre-ETP for effluent generated from electrophoretic, lacquering and paint booth
sections (Pre-ETP-1)- 25 KLD
ii. Pre-ETP for treatment of floor washing effluent (Pre-ETP-2)
iii. Common Effluent Treatment Plant for all manufacturing sections — 150 KLD
iv. Common Sewage Treatment Plant for treatment of domestic waste water
generated from all manufacturing sections and Residential Colony - 250 KLD
The joint inspection team visited all 06 manufacturing sections and all effluent/waste water
treatment facilities located in units premises at Village: Jivai, Amroha. The Committee
focused on Ground water abstraction, water consumption Hazardous waste management,
performance of ETPs and STP, compliance verification w.r.t effluent discharge norms/Zero
Liquid Discharge (ZLD), water audit, status of quantum of recycling of treated waste water,
energy consumption in effluent treatment & recycling/refining and availability & extent of

use of fresh and treated waste water for residential purpose and separately for industrial
purpose.

5.0 Status of Consent to Operate (CTO)

» Previously the unit had two separate Consent to Operate (CTOs):
a) Common consent to operate for Glass Art ware-150 Ton/Month, Metal Art ware-
30 Ton/Month and Wooden Art ware-15 Ton/Month under the Water (Prevention
& Control of Pollution) Act, 1974 (Consent no. 939591) and the Air (Prevention &
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Control of Pollution) Act, 1981 (Consent No. 927007) issued by Uttar Pradesh
Pollution Control Board are placed at Annexure-la and Annexure-1b
respectively, both were valid upto 31.12.2019.

b) Consent to operate for Thermocol block-65 Ton/Month under the Air (Prevention
& Control of Pollution) Act, 1981 (Consent No. 5223743) issued by Uttar Pradesh
Pollution Control Board are placed at Annexure-2, valid upto 31.12.2019.

The unit applied for obtaining common CTO for all 06 manufacturing sections i.e.,
Glass Art ware, Metal Art ware, Wooden Art ware, Marble Art ware, Thermocol block
& Corrugated Paper & Carton under the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 on 16.12.2019, however
the same were rejected by UPPCB dated 30.09.2020 due to (i) non-submission of
calculated Environmental Compensation amount of Rs. 74,45,160/- for illegal
abstraction of ground water for industrial purpose, Rs. 1,08,60,000 for discharging
the effluent in violation of prescribed norms and Rs. 7,12,567/- for violation of
hazardous waste rules till 30.09.2020 and non-issuance of CGWA NOC for abstraction
of ground water for industrial use, in compliance to Hon’ble NGT order dated
06.08.2020.

Application rejection copy from UPPCB to the unit dated 30.09.2020 under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 is placed at Annexure-3a and Annexure-3b.

The unit again applied on 29.11.2020 & 30.11.2020 for obtaining common CTO for all
06 manufacturing sections i.e., Glass Art ware, Metal Art ware, Wooden Art ware,
Marble Art ware, Thermocol block & Corrugated Paper & Carton under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, however the unit is yet to obtain valid common CTO from UPPCB.
Application copy for obtaining common CTO under the Air (Prevention & Control of

Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 is

placed at Annexure-4a & Annexure-4b.

6.0 Samples Collection

The Joint Committee collected samples from various locations from each manufacturing

section, different points of Pre-ETP, common-ETP & common-STP to ascertain the

performance of ETPs & STP as well as to verify unit’s claim about using treated effluent of

common-ETP & common-STP in process and other areas. Groundwater samples within the

industrial premises were also collected. All samples collected from the unit were sealed in

the presence of unit representative and duplicate samples were provided to the unit

representative. The samples have been analyzed in CPCB laboratory, Delhi.
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The detail of collected water & effluent samples and analysis results are

mentioned in the following sections.

7.0 Freshwater Consumption

7.1 Observations on sources of fresh water

1,

Table 1! Borewell locations with Co-ordinates

As per the earlier joint inspection dated 16.10.2019, the unit had total 06 nos. of

bore wells located at different places within the premises as mentioned below:

Sr. | Borewell No. | Location Meter Coordinates
No Identifi-  "Northing Easting
cation (Latitude) | (Longitude)
Number
1 Borewell No. 1 | Residential | Not in | 28.82069 78.5964
Area Operation
2 Borewell No. 2 | Residential | Not in | 28.8195 78.5961
Area Operation
3 Borewell No. 3 | Residential | 26209 28.8200 78.5967
Area
4 Borewell No. 4 | Glass Div. 10946 28.8179 78.5956
5 Borewell No. 5 | Glass Div. Not in | 28.8184 78.5961
Operation
6 Borewell No. 6 | Pump Not in | 28.8201 78.5972
(For fire | House Operation
hydrant)

2. During the joint inspection dated 10.12.2020, the joint committee observed that

four (04) borewells were found sealed with metal cap and submersible pump &

wiring were found removed.

3. Among total 06 nos. of borewells observed during previous inspection dated

16.10.2019, only two borewells i.e., borewell no. 3 & borewell no. 4 were found

active and being used by the unit to meet its freshwater requirements during joint
inspection dated 10.12.2020.

4. At the time of joint inspection reading of flow meter installed on borewell no. 3 and
borewell no. 4 were found 26209 m? (34.24 m3/hr) and 10946 m? (39.32 m?3/hr)
respectively.

5. Status of all borewells, observed during previous and current joint inspection is

mentioned below.

Table 2: Status of all borewells, during previous and current inspection

Sr. Borewell | Location Status as per |Status as per current joint
No. | No. previous joint | inspection dated 10.12.2020
inspection dated
16.10.2019
1 Borewell Residential | Not in Operation The borewell was not dismantled. It
No. 1 Area was sealed with metal cap.
Submersible pump and wiring were
found removed
2 Borewell Residential | Not in Operation The borewell was not dismantled. It
No. 2 Area sealed with metal cap
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Submersible pump and wiring were
found removed

3 Borewell Residential | Operational Active/In operation (Fig. 1)

No. 3 Area

4 Borewell Glass Div. Operational Active/In operation (Fig. 2)
No. 4

5 Borewell Glass Div. Not in Operation The borewell was not dismantled. It
No. 5 was sealed with metal cap.

Submersible pump and wiring were
found removed (Fig. 3)

6 Borewell Pump Not in Operation The borewell was not dismantled. It
No., 6 (For | House was sealed with metal cap.
fire Submersible pump and wiring were
hydrant) found removed J

6. As per the expired NOC issued by CGWA which was valid from 21.12.2016 to
20.12.2018 the unit had permission for abstracting 330 m?3/day (not exceeding
99,000 m3/year) ground water from 02 borewells only for domestic and industrial
purpose (Expired CGWA NOC copy placed at Annexure-5). Thereafter, the unit
applied for renewal of CGWA NOC dated 08.12.2018 (Application for Renewal
placed at Annexure-6).

7. Currently, the CGWA NOC (NOC No.
CGWA/NOC{IND;*REN,!UZGZO,’SBS?) dated 23.04.2020, for abstracting ground
water of 155 m3/day (46,500 m3/year) from 03 borewells, only for domestic,
drinking and/or greenbelt purpose and not for industrial purpose, which is valid
from 21.12.2018 to 19.12.2021. Valid NOC for domestic purpose issued by CGWA

unit has obtained

is placed at Annexure-7.
Table 3: CGWA permission for ground water abstraction

FNo. of | Max. Abstraction | Not exceeding | Valid from Valid upto
Borewell | Permission from | (KL/Year) by

CGWA (KLD) CGWA
03 155 (only for | 46500 (only for |21.12.2018 19.12.2021

domestic, drinking | domestic,

and/or greenbelt | drinking and/or

purpose) greenbelt

purpose)

7.2 Observations on fresh water consu mption

1. As per the record o
freshwater consumpti

is as below:

f borewells meters reading provided by the unit, the total
on from Dec-2019 to Nov-2020 through two active borewells

Table 4: Quantity of fresh water consumption from Dec-2019 to Nov-2020, as submitted

by the unit
Sr. Month Fresh water abstraction (KL)
No. Borewell No. 3 | Borewell No. 4 Total
— 1. | Dec-19 5096 3132 8228
&, 2. [ Jan-20 4598 1714 6312
B 3. | Feb-20 2653 1828 4481
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4. | Mar-20 (upto 21.03.20) 1963 658 2621
5. | 22-Mar-20 to 05-May- 1107 550 1657
20 (Lockdown due to
COVID-19)
6. [ 06-May-20 to 31-May- 2392 768 3160
20
7. | June-20 3002 1212 4214
8. | July-20 2792 1347 4139
9. | Aug-20 2523 1328 3851
10.| Sep-20 2429 1146 3575
11.| Oct-20 2492 1141 3633
12.] Nov-20 2265 1028 3293 |
Total fresh water 33312 15852 49164
consumption (m3/year) [ 49164 m3/year against permitted 46500
(from Dec-2019 to Nov-2020) m?3/year (as per granted CGWA NOC)
Average freshwater consumption 2776 1321 4097
(m3*/month)
Average Fresh water consumption per day 136.6 KLD* against
(considering 366 days from Dec-19 to Nov-20) permitted 155 KLD

*Excluding lockdown period from 22.03.20 to 05.05.20

2. As on date the unit have valid CGWA NOC, according to which the unit is permitted to
extract 155 KLD (46,500 m3/year) of ground water from 03 borewells, only for
domestic, drinking and/or greenbelt purpose, however, during joint inspection only 02

borewells were found operational to meet daily fresh water requirement,

3. However, as per the logbook record of borewells, the unit has extracted 49,164 KL of
ground water from 02 borewells (refer Table-3) from Dec-2019 to Nov-2020 (i.e. in
one year), which is 2664 KL higher than the permitted abstraction of 46,500 KL and
violation of condition of CGWA NOC for permission of abstraction of ground water.

4. As per logbook data provided by the unit from 01.11.20 to 09.12.20 for abstraction of
ground water, the unit has abstracted about 114.08 KL of ground/fresh water per day.

7.3 Piezometer detail

* The Unit has installed 02 nos. of Piezometers for measurement of groundwater
level at the following locations:

Table 5 Piezometric wells location details

Piezometric well Locations Coordinates
S. Piezometric Location Northing Easting
No. well No. (Latitude) (Longitude)
1 Piezometric well | Residential Area | 28.820163 78.596513
No. 1 (Fig. 4) near Borewell No-3
2 Piezometric well | At entrance of glass | 28.818078 78.596445
No. 2 div. near Borewell
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7.4 Rain Water harvesting system

e« As informed by the unit, total 12 nos. of rainwater harvesting pits has been
provided for recharge of groundwater having potential to recharge 1,07,526
m3/year at different locations against the minimum required potential of 1,06,000
m3/year. Details as follows;

Table 6: Rain water harvesting pits details

As Per CGWA Recharge | No. of rain | Location Size of each pit —‘
ground water Potential | water
recharge to be | (m3/year) | harvesting
implemented pits
at least
(m?/year)
1,06,000 1,07,526 | Pit No. 1,2, | Metal division
3&4 (Near ETP)
Pit No. 5, 6, At gas yard
7 &8 3m x 3m % 2.5m =
Pit No. 9 & | Glass division 22,5 m°
10 (near F.O.
tank)
Pit no. 11 & Residential
12 area
Total 12 nos. of rain water harvesting pits J

2.5 Characteristics of the Ground Water

« The analysis results of samples collected from the borewells of the unit are as
below:

Table 7: Characteristics of ground water samples of the unit

Hand BIS IS
Pump 10500:2012
i near Borewell | Borewell (F_'e[missible
Natural -3 -4 limit in absence
pond of alternative
S. No. (Fig. 25) source)
1 pH 7.6 7.8 7.8 6.5-8.5
2 cobD 12 BDL BDL -
3 TDS 344 572 300 2000
4 TSS BDL BDL 10 -
5 Chloride 13 25 118 1000
6 Sulphate BDL 7 21 400
7 Phosphate BDL 0.1 0.08 =
8 Fluoride 0.2 0.3 BDL 1.5
9 NO3” BDL BDL 1:7 45
10 As BDL 0.04 BDL 0.05
11 Cd BDL BDL BDL 0.003
12 Co BDL BDL BDL =
13 Cr BDL BDL BDL 0.05
14 Cu BDL BDL BDL 1.5
15 Fe 1.79 0.03 0.1 0.3
16 Mn 0.4 0.12 0.21 0.3
17 Ni BDL BDL BDL 0.02
\ '7 i8 .. _Pb 0.01 BDL BDL 0.01
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19 Sb BDL BDL BDL "
20 Se BDL BDL BDL 0.01
21 Vv BDL BDL BDL 5
22 Zn 14.25 0.05 BDL 15

(all values are in mg/I except pH and Hg(ug/I))

7.6 Observation on Analysis result of groundwater samples

1. Analysis result of samples collected from Borewell No. 3 & Borewell No. 4 found
complying with the permissible limit of drinking water quality standard.

2. Sample collected from hand pump (near natural pond) showed Fe-1.79 mg/|
against 0.3 mg/l and Mn-0.4 mg/l against 0.3 mg/I of the permissible limit of BIS
IS 10500:2012 (permissible limit in absence of alternative source).

3. As per CGWB report “National Compilation on Dynamic Ground Water Recourses
Assessment of India, 2017” (Page No. 146) Joya, District Amroha is in Over
Exploited category.

8.0 Observations on manufacturing sections of Glass Art ware, Metal Art ware,
Wooden Art ware, Marble Art ware, Thermocol block and Corrugated Sheet &
Box

8.1 Observations on Glass Art ware Manufacturing Section

1. During the joint inspection, the glass art ware manufacturing section was found
operational. In this section, the unit is manufacturing Glass art wares using silica
sand, soda ash, limestone and feldspar as a raw material.

2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act,
1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981
(Consent No. 927007) issued by UPPCB, which has been expired on 31.12.2019, the
unit has permission for production of Glass Art ware-150 Ton/Month. On the day of
joint inspection, the production was reported 9 Ton.

3. Monthly production in data from June-2020 to Nov-2020 of glass art wares as
submitted by the unit is as below:

Table 8: Production of Glass art wares from June-20 to Nov-20 as submitted by the unit

Sr. No. Month Production of Glass | Production capacity

art wares (Ton) permitted as per expired
CTO

1. June-2020 236

2. July-2020 239 250 Ton/Month

3. Aug-2020 241

4. Sept-2020 238

5. Oct-2020 242

6 Nov-2020 231

4. To fulfill the fresh water requirement for drinking purpose in this section, the unit
has provided three tanks of 5000 lit capacity each.
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5. The unit has 02 nos. of PNG/Propane gas fired Glass Melting Furnace (operating at
1500 °C-melting point of glass), 02 nos. of float bath (glass from the furnace gently
flows over the refractory spout on to the mirror-like surface of molten tin, starting
at 1100 °C and leaving the float bath as solid ribbon at 600 °C), 03 nos. of annealing
furnace, 07 nos. of chakkas (grinding-for removing sharp edges) and 02 nos. of
drilling sections.

6. Glass art wares manufacturing process comprises of raw material storage, batch
mixing, lifting to furnace hopper, charging through DOG house, melting furnace
(1470-1500 °C), refining (@ 1260°C), working bay (@ 1180-1220 °C), blowing,
annealing, inspection, wire cutting, grinding, etching and packing.

7. Process flow chart of glass art ware manufacturing is mentioned below:

GLASS,

PATTIALAE AW RASTTRA TN

AT BB TERRS IR -
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e ETTIN
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B

8. In this section, the unit has also provision for Zinc, Nickel, Copper
plating/phosphating, which is a part of glass art wares section.

9. Treated waste water from common-ETP and common-STP is utilized in this section
to fulfill the water requirement in different processes for manufacturing of glass art
wares and in toilet flushing. One tank of 14,000 lit capacity & three tanks of 5000 lit
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capacity each are provided for storage of treated effluent from common-ETP and
three tanks of 5000 lit capacity each are provided for storage of treated waste water
from common-STP.

10. The source of effluent generation are
a) Blowing, grinding & drilling process:

- For treatment of effluent generated from blowing, grinding and drilling process,
the unit has a separate waste water recycling plant comprises of one collection
tank, oil & grease skimming tank, settling tank, sand filter, carbon filter and
Activated Carbon Filter (ACF), which is located at glass division.

- Treated effluent from this recycling plant is stored in a tank of 80,000 lit capacity
(located under the PNG gas fired glass melting furnace of the glass division) and
then re-used/utilized in the glass division and top up is being made with treated
effluent from common-ETP.

- At the time of joint inspection, this recycling plant was found non-operational
and waste water stored in the tanks was found stagnant.

b) Plating/phosphating process:

- Effluent generated from the plating/phosphating section is being sent to Pre-
ETP-1 (25 KLD capacity) for treatment.

- Details of Pre-ETP is mentioned in Section- 9.0.

11.The unit has not provided flow meter at the utilization point of treated waste water
consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence, the
quantity of treated effluent consumed and quantity of effluent generated from this
section could not be assessed due to unavailability of flow meters.

12. As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit,
about 83.21 KLD of treated waste water is being used in this section.

13. Previously, the unit had one Effluent Treatment Plant (ETP) of 100 KLD capacity for
treatment of the effluent generating from glass division, however during joint
inspection, the same was found non-operational and in defunct condition (Fig. 5).

14. Sample of water being used in glass division from treated effluent storage tank, the
tap and from drain of the glass cutting section were collected for analysis purpose
and analysis result is presented below.

Table 9: Characteristics of sample collected from glass section-General parameters

Parameters i
Sampli pH | Tss | cop | Bop | €hleride | by b | NOs-N | Colour Sulphate
location »
Tank over
glass unit 75 68 173 99 136 BDL 1.6 31 45
drain of the
glass cutting 7.5 88 335 115 165 2.71 9.1 13 43
section
Water used in 7
Glass unit

1 12 148 57 105 BDL 12.3 BDL 158
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(all values are in mg/| except pH and colour (Hazen unit))

Table 10:Characteristics of sample collected from glass section-Heavy metals

arameters
Samp As Ccd Co Cr Cu Fe Mn Ni Pb Sb Se Vv Zn
location
Tank over BDL | BDL | BDL | BDL | 0.03 | 0.4 | 0.09 | 0.02 1.2 | BDL | BDL | 0.13 | BDL
glass unit

drainofthe | o o1 | goL | BOL | BOL | 0.04 | 0.44 | 0.09 | 0.04 | 1.52 | BDL | BDL | 0.15 | 0.05
glass cutting

section

Water used 0.02 | BDL | BDL | BDL | 0.32 | 0.53 | 0.78 0.55 | 0.02 | BDL | BDL | 0.13 | 2.05
in Glass unit

(all values are in mg/I except Hg( ug/l))

15. The unit representative informed that the water from this glass cutting section drain
is being stored in a tank of capacity 80,000 litres, located below the furnace of the
glass section and same is pumped to overhead tank for consumption in manufacturing

operations at Glass division.

8.2 Observations on Metal Art ware Manufacturing Section

1. During joint inspection the metal art ware manufacturing section was found
operational.

2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act, 1974
(Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981
(Consent No. 927007) issued by UPPCB, which has been expired on 31.12.2019, the
unit has permission for production of Metal Art ware-30 Ton/Month. On the day of
joint inspection, the production was reported 8 Ton.

3. Monthly production in data from June-2020 to Nov-2020 of metal art wares as
submitted by the unit is as below:

Table 11: Production of Metal art wares from June-20 to Nov-20 as submitted by the unit

FSr. No. | Month Production of Metal | Production capacity
art wares (Ton) permitted as per expired
CTO
1 June-2020 189
2. July-2020 191 200 Ton/Month
3 Aug-2020 194
4. Sept-2020 193
5. Oct-2020 190
6 Nov-2020 182

4. 'To fulfill the fresh water requirement for drinking purpose in this section, the unit has
provided three tanks of 5000 liters capacity each.

5. Manufacturing process comprises of raw material storage, pre-treatment i.e.,
polishing, phosphating & shot blasting, finishing of goods i.e., powder coating, painting
& plating/electrophoresis coating, packing and dispatch.

6. Process flow chart of metal art ware manufacturing is mentioned below:
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7. The water requirement in painting, phosphating, electrophoresis, electro-plating
process and in toilet flushing is fulfilled by using treated effluent from common-ETP as
well as treated waste water from common-STP. As informed by the unit representative
Ni, Cu, Zn and brass plating is carried out in this section and cyanide is not used in any
process within the section.

8. For storage of treated effluent from common-ETP, there are total six tanks of 5000
liters capacity each and for storage of treated waste water from common-STP, the unit
has provided total six tanks of 5000 liters capacity each.

9. The main source of wastewater generation is from phosphating, electroplating,
electrophoresis, paint booth and from floor washing.

10.The waste water generated from:

a) Electrophoresis and paint booth (lacquering) sections is being sent to Pre-ETP-1
(25 KLD capacity) followed by common-ETP for treatment and

b) Phosphating & electroplating is directly sent to common-ETP for treatment

c) Floor washing is sent to Pre-ETP-2 provided for treatment of effluent generating
from floor washing

11.Previously, the unit had one Effluent Treatment Plant (ETP) of 175 KLD capacity for
treatment of the effluent generating from metal division, however during joint

inspection, the same was found upgraded and converted into one common-ETP for



treatment of effluent generating from all the manufacturing sections. Details of
common-ETP is mentioned in Section- 9.0.

12.The unit has not provided flow meter at the utilization point of treated waste water
consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence, the
quantity of treated effluent consumed and quantity of effluent generated from this
section could not be assessed due to unavailability of flow meters.

13. As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit, about
95,95 KLD of treated waste water is being used in this section (refer table 28).

14, Sample of treated wastewater being used in metal phosphating process was collected
for analysis purpose and analysis result is presented below.

Table 12: Characteristics of sample collected from metal section-General parameters
Parameters

Sampli pH | TSS | COD | BOD | Chloride | POs-P | NO3-N | Colour | Sulphate
location

Water used in
Metal
Phosphating
section

(all values are in mg/|l except pH and colour (Hazen unit))

Table 13: Characteristics of sample collected from metal section-Heavy metals

P 12 171 61 151 BDL 20.6 9 166

Parameters

Sampli As Cd Co Cr Cu Fe Mn Ni Pb Sb Se V' Zn
location

Water used in
Metal 0.01 |BDL | BDL | BDL| 0.7 | 0.08|0.01|1.19 | BDL | BDL | BDL| 0.1 | 0.14
Phosphating
section

(all values are in mg/| except Hg(ug/l))
8.3 Observations on Wooden Art ware Manufacturing Section
1. At the time of inspection, the wooden art ware manufacturing section was found
operational.
2. As per the previous CTO under the Water (Prevention & Control of Pollution) Act,
1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act,
1981 (Consent No. 927007) issued by UPPCB, which has been expired on
31.12.2019, the unit had permission for production of Wooden Art ware-15
Ton/Month. On the day of joint inspection, the production was reported 8 Ton.
3. Monthly production in data from June-2020 to Nov-2020 of wooden art wares as
submitted by the unit is as below:
Table 14: Production of Wooden art wares from June-20 to Nov-20 as submitted by the

unit

Sr. No. Month Production of | Production capacity
Wooden art wares | permitted as per expired
(Ton) CTO

118 June-2020 137

2. July-2020 138 150 Ton/Month

3. Aug-2020 141

4, Sept-2020 142

5. Oct-2020 137
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| Nov-2020 [ 133 ! |

alo

The unit has common drinking water point and common toilets, located between
wooden and marble art ware sections for employees working at wooden and marble
sections.

To fulfill the fresh water requirement for drinking purpose in wooden and marble
art ware sections, the unit has provided two tanks of 5000 lit capacity each. These
two tanks are placed at terrace of marble art ware section.

Manufacturing process of the wooden art ware comprises of log yard, sawing,
treatment Process, seasoning, machining, fabrication, finishing, lacquer spray
booths/paint booths (total 40 nos.), packing and dispatch. Process flow chart of
wooden art ware manufacturing is mentioned below:
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For steam requirement in seasoning process, the unit has one wood chips fired
Thermic Fluid Heater (TFH) of 10 lac Kcal/hr capacity, followed by cyclone separator
& wet scrubber as Air Pollution Control Device (APCD). Height of the stack attached
to this TFH is 40 meters.

Treated waste water from common-ETP is utilized in this section to fulfill the water
requirement in TFH and lacquering booths/paint booths. Two tanks of 2000 lit
capacity each is provided for storage of treated effluent from common-ETP.
Treated waste water from common-STP is utilized for flushing in toilets located
between wooden and marble art ware sections. Two tanks of 5000 litre capacity
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10.

1.

12.

13.

14,

15;

each is provided for storage of treated waste water from common-STP. These two
tanks are placed at terrace of marble art ware section.

Source of effluent generation is lacquer spray booths/paint booths, which is being
sent to Pre-ETP-1 (25 KLD capacity) for treatment and then further sent to
common-ETP.

The unit has not provided flow meter at the utilization point of treated waste water
consumption as well as effluent being pumped to Pre-ETPs/common-ETP. Hence,
the quantity of treated effluent consumed and quantity of effluent generated from
this section could not be assessed due to unavailability of flow meters.

As per the logbook record from 01.11.2020 to 09.12.2020 provided by the unit,
about 25.97 KLD of treated waste water has been used in this section.

Previously, the effluent generated from wooden art ware division, was treated in
Effluent Treatment Plant (ETP) of 25 KLPD capacity. Now the unit has installed
common Pre-ETPs and common-ETP for treatment of effluent generated from all
the manufacturing sections. Details of Pre-ETPs and Common-ETP is mentioned in
Section- 9.0.

During joint inspection, one tank of old ETP was found to be utilized for purpose of
water cooling & recirculation for wet scrubber. However, the sludge drying bed of
the previous ETP was found filled with sludge.

Sample of process water from one Lacquer spray booth/paint booth in wood division
was collected for analysis purpose. The analysis result of collected sample is

mentioned below:

Table 15: Characteristics of sample collected from wood section

parameters | pH 1ss | cop | Bop | chioride Pg‘" "33' Colour | Sulphate
Process
water from 5.7 61 | 20409 | 9900 116 BDL | 14 BDL 41
wood

section

(all values are in mg/I except pH and colour (Hazen unit))

16. Analysis result of process water collected from paint booth in wood division shows

high BOD-9900 mg/! and COD-20409 mg/I, indicating the process water.

8.4 Observations on Marble Art ware Manufacturing Section

1.
2.

During joint inspection Marble art ware section was found operational.

The unit is not having valid CTO under the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for operation of
marble art wares manufacturing section, however the unit has applied for obtaining
common CTO for all 06 manufacturing sections i.e., Metal Art ware, Glass Art ware,
Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated Paper & Carton
under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
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Control of Pollution) Act, 1981 in Nov-2020. The unit has yet not obtained valid
common CTO from UPPCB.
3. Manufacturing process of marble art wares comprises of raw material storage,

sorting, sizing/cutting, shaping, polishing and dispatch to metal/glass/wood packing
department.

4. Process flow chart of marble art ware manufacturing is mentioned below:

rMARBLE
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—
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-
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The major source of wastewater generation in this section are sizing/cutting, shaping
and polishing process. For the treatment of the same, the unit has provided separate
wastewater recycling plant comprises of collection tank, settling tank followed by MGF
and ACF, located at marble section.

. The effluent is collected in a collection cum settling tank and being recycled after
passing through MGF and ACF. The water loss during the process is make-up by use of
treated effluent from common-ETP.

As informed by the unit representative, cleaning of the settling tank (of separate
recycling plant) is carried out in time interval of 45 days by adding the treated waste
water from common-ETP and collected sludge is used as filler material in floor making
within the unit premises and excess/balance, if any is sold to building materials
contractor.

. The unit has provided two tanks of 2000-liter capacity each for the storage of treated
effluent from common-ETP which is being used as make-up water in the process.
Treated waste water from common-STP is utilized for flushing in toilets located between
wooden and marble art ware sections for employees of wooden and marble art ware

sections. Two tanks of 5000-liter capacity each is provided for storage of treated waste
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water from common-STP. These two tanks are placed at terrace of marble art ware
section. A sample was collected from one tank, which is being used for storage of
treated waste water from common-STP.

10. The unit has not provided flow meter at the utilization point of treated waste water
consumption as well as effluent being pumped to common-ETP. Hence, the quantity of
treated effluent consumed and quantity of effluent generated from this section could
not be assessed due to unavailability of flow meters.

11. Wastewater samples were collected from (a) tank for storage of common-STP treated
water, (b) tank for storage of common-ETP treated effluent and (c) water used for
polishing process, for analysis purpose. The analysis results are presented below;

Table 16 Characteristics of sample collected from marble section-General parameters
Parameters . PO4- NOs-

Sampli pH | Colour | TSS | COD BOD Chloride p N
location
Tank over
Stone Plant
(Treated
water of STP)
Tank over
Stone Plant In-
(Treated 7.4 7 BDL | BDL | adequate 25 0.23 1.4 18
Effluent from sample
Common ETP)
Water used in
Polishing of 8.7 BDL 190 43 i2 194 0.1 57.3 Tk J

Sulphate

8.7 BDL 229 33 9.1 198 BDL 57.9 165

marble
(all values are in mg/| except pH and Colour)

Table 17: Characteristics of sample collected from marble section-Heavy metals

Parameters
Sampli As | Cd | Co | Cr Cu Fe Mn Ni Pb | Sb | Se \'} Zn
location

Tank over

StonePlant | 0,01 | BDL | BOL | BDL | 0.02 | 0.73 | 0.120.04 | BDL | BDL | BDL | 0.09 | 0.04

water of STP)

Tank over
Stone Plant
(Treated
Effluent from
Common
ETP)

0.04 | BDL | BDL | BDL | BDL | 0.11 | 0.02 | BDL | BDL | BDL | BDL | 0.1 0.07

Water used in
Polishing of 0.02 | BDL | BDL | BDL | 0.02 | 0.58 | 0.1 0.04 | BDL | BDL | BDL | 0.11 | 0.03

marble

(all values are in mg/I except Hg(ug/1))

12. Characteristics of sample collected from the tank for storage of common-ETP treated
effluent located at marble section (pH-7.4, colour- 7 Hz, TDSS- BDL, COD- BDL,
Chloride- 25 mg/L, Phosphate- 0.23 mg/L, Nitrate- 1.4 mg/L and Sulphate- 18 mg/L)
match with the characteristics of sample collected from borewell no.3 (pH-7.8, TSS-
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BDL, COD- BDL, Chloride- 25 mg/L, Phosphate- 0.10 mg/L, Nitrate- BDL and Sulphate-
7 mg/L). This indicates that the unit is using fresh water in the manufacturing process
also, violating the conditions stipulated in the valid NOC, issued by CGWA.

8.5 Observations on Thermocol Block Manufacturing Section

1.

At the time of inspection, manufacturing process of thermocol block section was going
on.

Thermocol Block manufacturing process comprises of raw material storage, pre-
foaming, making of blocks (using steam) and storage of blocks.

In Thermocol division, the unit has one wood fired Boiler of 4 TPH capacity and the
same was found operational at the time of inspection.

As informed by the unit’s representative, there is no water requirement in this division

and no waste water generation from this division, hence no samples were collected.

8.6 Observations on Corrugated Sheet and Box Manufacturing Section

1

2

Corrugated sheet and box manufacturing section comprises of raw material storage,
making of corrugated box and storage of corrugated box.

The unit is not having valid CTO under the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for operation of
Corrugated sheet and box manufacturing section, however the unit has applied for
obtaining common CTO for all 06 manufacturing sections i.e., Metal Art ware, Glass
Art ware, Wood Art ware, Thermocol blocks, Marble Art ware & Corrugated Paper &
Carton under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 in Nov-2020. The unit has yet not
obtained valid common CTO from UPPCB.

As observed, there is no waste water generation from this section, hence no samples
was collected.

8.7 Overall Observation on all manufacturing sections

1,

As per the previous CTO under the Water (Prevention & Control of Pollution) Act, 1974
(Consent no. 939591) and the Air (Prevention & Control of Pollution) Act, 1981
(Consent No. 927007) issued by UPPCB, which has been expired on 31.12,2019, the
unit has permission for production of 150 Ton/Month of wooden art wares, 250
Ton/Month of glass art wares and 200 Ton/Month of metal Art wares. The unit has
applied for the CTO in Nov-2020 for permission for production of 200 Ton per month
of wooden art wares, 275 Ton per month of glass art wares, 45 Ton per month of metal
art wares, 345 Ton per month of marble art wares, 65 Ton per month of thermocol art
wares and 500 Ton per month of corrugated sheets and boxes.
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2. The unit has not provided flow meter at the utilization point of treated waste water
consumption as well as effluent being pumped from different manufacturing sections
to Pre-ETPs/common-ETP/common STP. Hence, the quantity of treated effluent
consumed and quantity of effluent generated from different manufacturing sections
could not be assessed due to unavailability of flow meters at respective points.

3. Characteristics of water stored in the tanks provided for treated effluent to be used in
marble section matches with the characteristics of fresh water sample collected from
borewell no.3, indicating usage of fresh water in manufacturing process in violation of
the conditions stipulated in the valid NOC, issued by CGWA.

9.0 Wastewater Treatment Systems

1. Out of previous three Effluent Treatment Plants (ETPs), two has been replaced by
a new common-ETP (commissioned in September-2020). Third existing ETP (at
Metal division) has been upgraded to this new common-ETP.

2. In addition to common ETP; the unit has provided two pre-ETP system
a) Pre-ETP for treatment of effluent from Electrophoretic, lacquering, plating (EPL)

and paint booth sections (stream-1)
b) Pre-ETP for treatment of floor washing effluent (stream-2)

3. Common-ETP is provided for treatment of effluent generated from electro-plating
and phosphating plants of metal & glass sections; Pre-treated stream-1; Pre-
treated stream-2; effluent from wet scrubber of thermic fluid heater and Boiler
blow down.

4. Status of ETPs as per previous inspection and as per current joint inspection is as
below:
Table 18: Status of ETP during previous joint inspection and current joint inspection
Status as per Joint | Status as per Joint Inspection

ETPs Inspection dated | dated 10.12.20

16.10.2019
ETP of 25 KLD | Operational/Working ETP tanks are utilized for other
capacity at Wood purpose i.e., for water cooling
Section
ETP of 100 KLD | Operational/Working Found non-operational and raw
capacity at Glass effluent pumping to new common ETP
Section

Operational/Working found upgraded and converted into
one common ETP for treatment of
effluent generating from all the
manufacturing sections

5. Previous three Sewage Treatment Plants (STPs), has been dismantled and a new

ETP of 175 KLD
capacity at Metal
Section

common-STP has been installed (commissioned in August-2020) at residential
colony.
6. New common-STP receives sewage from the entire campus i.e., from toilets,
f?,-‘? bathrooms, kitchens of residential colony; toilets of factory area & offices and metal
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buffing section. The sewage from all sources is collected in respective locations and
pumped to new common STP.

7. Status of STPs as per previous inspection and as per current joint inspection is as
below:

Table 19: Status of STP during previous joint inspection and current joint inspection
Status as per Joint |Status as per Joint
STPs Inspection dtd | Inspection dtd 10.12.20
16.10.2019
Operational/Working found abandoned and raw
sewage pumped to new
common STP

STP of 60 KLD capacity
at Glass Section

Operational/Working found abandoned and raw
sewage pumped to new
common STP

STP of 60 KLD capacity
at Metal Section

STP of 120 KLD | Operational/Working found dismantled and raw
capacity at Residential sewage pumped to new
colony common STP

8. Atthe time of joint inspection Pre-ETPs, common-ETP and common-STP were found
operational.

9. The unit has displayed treatment process flow charts and hydraulic diagrams at
respective locations of Pre-ETPs, common-ETP and common-STP.

10. The unit is maintaining separate log-books for Pre-ETP, common-ETP and common
STP operation.

11. The unit has established environmental laboratory for analysis of effluent and
sewage parameters i.e., pH, TSS, TDS, BOD, COD, Oil & grease, Total Nitrogen,
Microbial analysis and heavy metals (using AAS).

12. The unit has submitted summary report prepared by NEERI, Nagpur on Feasibility
study for use of ETP/STP Treated water as process water at M/s C.L. Gupta Exports
Pvt. Ltd., Amroha, U.P. The feasibility report is placed at Annexure-8.

9.1 Pre-ETPs

(A) Pre-ETP for treatment of effluent from Electrophoretic, lacquering and paint
booth sections
1. The unit has provided a Pre-ETP for treatment of effluent generating from

electrophoretic, lacquering and paint booth processes having design capacity of 25
KLD.

2. At the time of joint inspection Pre-ETP was found operational (Fig.6).

3. Pre-ETP comprises of screens, equalization tank, physico-chemical treatment with
three stage flash mixer/reaction tanks (Fig. 7), Settling tanks (2 stage, batch),
biological treatment (Activated sludge process-SBR-I, SBR-II & SBR-III with
decanters) (Fig. 8), and tertiary treatment, i.e., Filtration (Duel media filter,
Activated Carbon Filter (ACF)) followed by ultra-filtration (Fig. 9). The treatment
scheme sequence is presented below: P
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. At the time of joint inspection, it was observed that, the unit has not installed flow

meter at inlet and outlet of this Pre-ETP. However, it was informed that, 02 nos. of
Electromagnetic flow meters has been procured for the same (Fig. 10).

. The pH control and chemicals solutions dosing is automatically carried out through

metering type-dosing pump and pH is displayed in digital lucent panels. (Fig. 11).

. Treated effluent from this Pre-ETP is pumped to equalization tank of Common-ETP

for further treatment.

For sludge generated from settling tank, the unit has a sludge holding tank followed
by filter press and finally sludge cake is stored in covered sludge storage room.
Filtrate from the filter press flows under gravity into the equalization tank.
Effluent samples were collected from inlet (equalization tank) and outlet (treated
effluent after ultra-filtration) for analysis purpose and to assess the performance
of this Pre-ETP. Refer Section 9.3 for analysis result of collected samples.
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(B) Pre-ETP for treatment of effluent from Floor washing

1. The unit has also provided a Pre-ETP for treatment of floor washing effluent
comprises of equalization tank & reaction cum settling tank. This pre-ETP is being
operated on batch mode.

2. At the time of joint inspection Pre-ETP was found operational.

3. Pre-ETP treatment scheme flow chart is as follows:

RAVEFLURT

PUMP

SODIUM HYPOCHLORIDE~_ FOMP
[T QNG ) ——— _§ _ .
SIS N " REACTION CUMSETTLING TANK o ;
{_}‘L{m.i A < .____.._..,,é
N -
POLYELECTROLITE " ,

L - - SLUBGE
BAUZATIONTANS | HOLDING TANK

4. Treated effluent from this Pre-ETP also pumped to equalization tank of Common-
ETP for further treatment.
5. The unit has not provided flowmeters at inlet and outlet of this Pre-ETP, hence the

quantity of effluent being treated through this Pre-ETP could not be assessed due
to absence of flowmeters.

9.2 Common ETP

1. The unit has provided a common-ETP for the effluent generated from electro-plating
and phosphating plant of metal & glass section + treated effluent from two Pre-ETPs
+ effluent from wet scrubber of thermic fluid heater + boiler blow-down having
capacity of 150 KLD,

2. At the time of joint inspection, Common-ETP was found operational,

3. Common-ETP comprises of oil & grease trap, equalization tank, physico-chemical
treatment with three stage flash mixer & reaction tanks, flocculation tank, Primary
tube-settlers, pH correction, biological treatment (06 nos. MBBR units) (Fig. 12),
Secondary tube-settlers, tertiary treatment-Filtration (Duel Media Filter (DMF) and
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ACF), Softening plant, Ion-exchange (Fig. 13), ultrafiltration, three stage RO i.e.,
RO-1, RO-2 & RO-3 followed by three stage Multiple Effect Evaporator (MEE) and
Agitated Thin Film Dryer (ATFD) (Fig. 14).

4. The treatment scheme sequence of common-ETP is as follows:

Page 29 of 70




~\TREATED EFFLUENT FROM ETP

S TR M ”~
Treated effluents fe .‘ | . P 7 — ____1__.. 3
from Pre-E Moottt | . .
A ULTRA FILLTRATION
T Ll [Ee— | 47
FUERRmIC ACID | o U G0 i
AL A f ks i gk 1
| A s | | ARG VERY E STA(_-EI RO PLANT |
| ovwi e 1 ’:':::: ! ' '}‘
S ' i \ i 40% REJECT
VUL BN TLEE (PRI Y ) - 5 - I I i
e . _ | I— | lind STAGE RO PLANT
R . _ KES - RECOVERY |
| Ewma TNk |- S Lo il | ‘ | : —
..... i ; ! | | RO 20% REJECT
L AR | ] | i { §
[am anmamuin v | | 1 I . [
1 g
- z ™ RECOVERY {1ted STAGE RO PLANT]
OLLECTION RO 12% REJECT
VLU ATTEER eSFe oy | e T1YS =0M0 TDS 25000-30000
[ T | |
L = | ER%a
. | RECOVERY
T - coxpensire | % :
...... _ s b T
G i | e e o EVAPORATOR
l s | | STEAM
Backwams PG ! EVAPORATOR — 2% LOSS IN
1 H i | - BV A POVE 3
o . T 3 | | 7% ArPROXIMATE 2 STAGE e
t 1om%
o
| rrser
L MEGENERATER i STEAM 1
| . l AR " . ; AGILATED THI™
reEsRATER X ; e _____| FILMDRYER
CONDENSITI

SOLID WITH (3% - 4%) MOISTURS
APPROXIMATT

EFFLUENT TREATMENT PLANT FLOW SEQUENCE

Page 30 of 70

wy o B bt I B




5. The effluent from collection cum equalization tank is treated through Physico-
chemical methods followed by MBBR system. The biological treated effluent is fed
to DMF, ACF, softening plant, ion-exchange, ultrafiltration and collected in clear
water tank.

6. From clear water tank the effluent is fed into three stage RO system in series.
Permeate of all three ROs collected in treated water collection tank and RO-3 reject
is fed to three stage MEE. MEE condensate is collected in treated water collection
tank and MEE concentrate is fed to ATFD for conversion of MEE concentrate in to
salt.

7. ATFD condensate is collected in treated water collection tank and solids/salt having
3-4 % moisture content is being sent to Treatment, Storage and Disposal Facility
(TSDF) for final disposal.

8. Permeate of RO-1, RO-2 & RO-3 is mixed with MEE condensate & ATFD condensate
and then mixed treated effluent is pumped to glass, metal and wood section for
utilization in different production process.

9. During joint inspection MEE and ATFD were found operational.

10. The unit has provided flowmeter at equalization point of common-ETP (common-
ETP feed) (Fig. 15), UF Feed, treated effluent reuse (RO) to Wood division, treated
effluent reuse (RO) to Glass division and treated effluent reuse (RO) to Metal division
(Fig. 16).

11. At the time inspection following readings were observed;

a) Common ETP to feed: flow rate- 0.0 m3/hr, totalized-3409.69 m3. Reaction
tanks operating in batch mode were already filled with raw effluent and reaction
was in process, hence 0.0 m3/hr flow rate is indicated.

b) Common-ETP: Ultrafiltration flow rate-7.7 m?3/hr, totalized-3334.56 m?

c) Treated effluent reuse (RO) to Metal division: flow rate-11.45 m3/hr, totalized-
1322.4 m3

d) Treated effluent reuse (RO) to Glass division: flow rate-3.57 m3/hr, totalized-
2282.9 m?

12. Based on instantaneous operating flow rate of 7.7 m3/hr observed during the
inspection, total quantity of treated effluent is estimated to be 184.0 KLD (7.7 m3/hr
X 24 hrs.)

13. The other flow rates mentioned, are taken instantaneous values at full valve open
conditions in order to check maximum pumping capacity and functioning status of
the pump.

14. Rotameter were found installed at RO-1 inlet, RO-1 permeate, RO-2 permeate, RO-

\
\0% ) 3 permeate and RO-3 Reject. Turbine type flow meter was found installed at MEE
7,
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15,

16.

17.

18.

18,

20.

21,

The unit has not provided flowmeter at outlet of secondary biological treatment
system, permeate of RO, MEE condensate and ATFD condensate.

The quantity of final treated effluent on the inspection day, could not be assessed
due to unavailability of flowmeters at RO permeates, MEE condensate and ATFD
condensate. However, totalized readings of flowmeters installed on recycle lines to
metal division, glass division and wood division were verified in log-book and the
same have been used for calculation of daily average quantity of final treated
effluent.

The pH control and chemicals solutions dosing are automatically carried out through
auto dozer-pump and pH is displayed in digital lucent panels.

For sludge generated from primary and secondary tube settlers, the unit has a
sludge holding tank followed by filter press and finally sludge cake is stored in
covered sludge storage room. Filtrate from the filter press is pumped to equalization
tank of the common-ETP.

Filter press for sludge dewatering was observed operational. Sludge cake was found
stored in covered sludge store room.

The log-books are maintained for ETP inlet, ETP outlet (feed to ultrafiltration), ETP
treated effluent to Metal division, ETP treated effluent to Glass division, ETP treated
effluent to Wood division and energy consumption. The unit has submitted copy of
log-books.

As per the logbook data submitted by the unit from Nov-2020 to Dec-2020
(01.12.2020 to 09.12.2020), ETP inlet, ETP outlet (feed to ultrafiltration) and
treated effluent being sent to wood, glass and metal division is as below:

Table 20: Logbook data from Nov-2020 to Dec-2020 submitted by the unit for ETP
inlet, ETP outlet (Feed to Ultrafiltration ) and treated effluent recycled to
Metal, Glass and wood division

Common-ETP inlet
Sr. Month Total effluent | No. of | Average
No. quantity (KL) days (KLD)
1. Nov-20 2025.36 22 92.06
2. Dec-20 (01.12.20 to | 819.3 8 102.41
09.12.20)
Total 2844.66 30 94.82
Common-ETP outlet (feed to Ultrafiltration)
1. Nov-20 2003.99 22 91.09
2 Dec-20 (01.12.20 to | 790.44 8 98.68
09.12.20)
Total 2794.93 30 93.16
Treated ETP effluent to Wood division
1 Nov-20 147 23 6.68
2. Dec-20 (01.12.20 to | 62 8 7.75
09.12.20)
Total 209 31 6.97
Treated ETP effluent to Glass division
1. [ Nov-20 | 1653 | 59.04

| 28
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2. Dec-20 (01.12.20 to | 600 ) 66.67
09.12.20) ]
Total 2253 37 60.89

Treated ETP effluent to Metal division

1. Nov-20 949 22 43.14

2. Dec-20 (01.12.20 to | 359 8 44 .87
09.12.20)
Total 1308 30 43.60

22. From above data, it can be concluded that, in Nov-2020 the quantity of effluent sent
in common-ETP (inlet of common-ETP) is 2025.36 KL, however quantity of treated
effluent sent to Wood, glass and metal division in Nov-2020 is 147 KL, 1653 KL and
949 KL respectively, making total of 2749 KL, which indicates excess quantity of
about 25.85 KLD (considering average 28 days) of treated effluent is being recycled
to different section than the actual quantity of effluent received at ETP inlet.

23.Also, in Dec-2020 (01.12.20 to 09.12.20) the quantity of effluent sent in common-
ETP (inlet of common-ETP) is 819.3 KL, however quantity of treated effluent sent to
wood, glass and metal division is 62 KL, 600 KL and 359 KL respectively, making
total of 1021 KL, which indicates higher quantity of about 22.41 KLD (considering
average 9 days) is recycled than actual quantity of effluent being fed to common-
ETE:

24.The difference in quantity of effluent being treated and recycled in process section
(wood, glass and metal division) shows that the quantity of treated effluent being
recycled is more than the quantity of effluent being fed/treated in ETP, which is
contradictory and indicates that about 22 - 25 KLD of fresh water being added in
treated effluent storage tanks and the unit is in violation of conditions imposed in
NOC, issued by CGWA.

25.Samples were collected from inlet of common-ETP (equalization tank), inlet of RO
plant-1%t stage, RO-1 permeate, RO-1 reject, RO-3 permeate (treated effluent) and
RO-3 reject for performance assessment of common-ETP.

26.Samples were also collected from feed to MEE. MEE condensate and MEE
concentrate. Analysis result of collected samples is presented in the following

section.

9.3 Characteristics of samples collected from Pre-ETP, Common-ETP and MEE of
common-ETP
Analysis result of samples collected from Pre-ETP, common-ETP and MEE of common-ETP

are mentioned below:
b
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Table 21: Analysis results of samples collected from Pre-ETP and Common -ETP

S. Para- Effluent samples collection locations
No. meters
o o g o o 2
- b= [« B = n = = m o

“ Fa (¥ 8 TG YE | |UE |BE

a B®la S 8 % |5%|598 [5¢ |53 52

. Ee |Eo= P |EQ|E™ | E® | g% |E™

W s Wwo -'m oy 5 ke = - ™ M

: =1 EOoS<E EL| E £ E 1 E

P2 E o5 GEotS | 0G| 60 60 60 o

a2 a0 |65882 (828|8z |[S8g |8¢z S
1, pH 8.2 7.1 3.4 7.3 7l T3 9.0 7.4
2, TSS gt | 73 424 17 | BDL | 50 BDL 136
3. coD 6186 | 2508 383 376 | 46 | 1395 | 42 2609
4, BOD 2873 1453 143 127 15 460 9.2 967
5. | chloride | 31 dbi 582 621 | 33 | 2601 21 6099
6. PO4-P con | 1o 0.67 BDL | BDL | 1.76 | BDL 0.61
% | mosN | qge | 584 57.9 55.5 | 21.1 | 42.4 8 36.6
9. | sulphate | 250 | 253 924 252 | 107 | 229 06 182
10. As BDL 0.01 BDL 0.02 BDL 0.03 BDL 0.05
118 cd S5L | BOG BDL BOL | BDL | BDL | BDL BDL
12, Co 0.02 BDL 0.07 0.02 BDL 0.08 BDL 0.15
13. cr s.0% | BoL 0.30 BDL | BDL | BDL | BDL 0.01
14. cu 658 | am 5.13 2.85[ 0.33 | 991 | 0.13 | 22.64
i5. Fe 2.81 1.37 74.68 0.06 BDL 0.15 0.03 0.26
16. Mn 5 5b | mete 1.01 0.04 | BDL | 0.16 | BDL 0.30
17 Ni 2.00 0.54 12.10 7.69 | 0.03 35.64 0.02 66.13
18. Pb BDL BDL 0.02 BDL BDL 0.01 BDL 0.02
19. Sb BDL BDL BDL BDL BDL 0.03 BDL 0.03
20. Se a07 | B BDL 0.04 | BDL | 0.17 | BDL 0.33
21, Vi 0.13 0.15 BDL BDL 0.09 BDL 0.12 BDL
22, 7n 134 | o1p 32.68 026 | BDL | 1.09 | BDL 1.39
23. Hg ] ] BDL BDL | BDL | BDL | BDL BDL
24. | NHs-N ] ] 43 48 7 178 12 361
25. cN ] ] 6.3 75 | 03 [ 211 | 0.7 8.8
26. Oil/ Grease i ) BDL . . i )
27 | phenol B . BDL BOL | BDL | BDL | 0.08 | 0.11

(except pH and colour (Hazen unit), all values are in mg/l and Hg in pg/l)
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Table 22: Analysis results of samples collected from MEE of Common-ETP

S. | Parameters | Feed to MEE MEE
No. MEE Concentrate | Condensate
1. pH 7.4 6.5 8.2
2. CcoD 2338 15998 1018
3. ™S 29168 369776 1752
4. TS 29872 450560 1880
s BOD 913 6175 327
6. As 0.04 0.14 BDL
T cd BDL BDL BDL
8. Co 0.13 0.15 BDL
g, Cr 0.01 0.05 BDL
10. Cu 20.27 123.46 0.01
11 Fe 0.32 0.69 0.12
12. Mn 0.24 0.27 0.02
13. Ni 43.07 271.98 0.04
14. Pb 0.01 BDL BDL
15, Sh 0.04 0.14 BDL
16. Se 0.25 1.55 BDL
17 v BDL BDL 0.12
18. Zn 1.26 3.71 BDL
19. Hg BDL BDL BDL
20. NH3-N . - -
21. CN 4.4 49.1 05

(except pH, all values are in mg/l and Hg in pg/l)
9.4 Observations on Analysis result of samples collected from Pre- ETP, common-
ETP and MEE of common-ETP

1. Analysis result of samples collected from Pre-ETP show 59.5% COD reduction, 49%
BOD reduction and increase in Chlorides value from 31.0 mg/l at Pre-ETP inlet
(untreated wastewater) to 408 mg/I at Pre-ETP outlet (treated wastewater). The
increase in Chloride concentration is due to use of ferric chloride in physico-
chemical treatment.

2. Sample of treated effluent from common-ETP is collected from treated water tank
which receives treated effluent from RO-permeates, MEE condensate and ATFD
condensate is contaminated with cyanide which ranges from 0.3 mg/l (RO-1-
Permeate) to 5.0 mg/l (MEE condensate).

3. Such high concentration of cyanide indicates usage of cyanide salt in process

whereas the unit representative denied for usage of same during joint inspection.
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Human contact shall be avoided during the uses of recycle effluent as it contains
Cyanide.

Significant reduction in concentration of cyanide and nickel is observed in RO-3-
reject from 8.8 mg/l to 4.4 mg/l in MEE feed and 66.13 mg/l to 43.07 mg/I
respectively which could not be explained as RO-3 reject is being fed to MEE.

. Total solids concentration of 29872 mg/| at of MEE Feed and 450560 mg/l of MEE

concentrate, indicates 93% efficiency of MEE in volume reduction,

Only 2% COD reduction and 12% BOD reduction is observed in common-ETP upto
advanced tertiary system i.e., ultrafiltration/before RO, which is almost negligible.
It may be possible that, aeration tank filled with dead sludge due to cyanide and
chromium toxicity.

Concentration of CN in is increasing from 6.3 mg/I (in raw effluent) to 7.5 mag/l (in
outlet of ultrafiltration system/before RO), which indicates very less efficiency of
primary and secondary treatment system.

9.5 Common STP

1. The unit has provided a common-STP for treatment of domestic waste water

generated from the entire campus i.e., from toilets, bathrooms, kitchens of
residential colony; toilets of factory area & offices and metal buffing section having
capacity of 250 KLD (Fig. 17).

Common-STP was found operational at the time of joint inspection and
instantaneous outlet flow was observed as 9.3 m3/hr.

. Common-STP comprises of collection tank, screens, oil grease removal trap,

equalization/holding tank, Sequential Batch Reactor unit, Tertiary treatment, i.e.,
Filtration (PSF, ACF and Ultra-filtration) followed by chlorination (Fig. 20).

4. Sewage treatment scheme sequence of new common-STP is as follows:

o B e b e b
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5. Sewage from metal section is first treated using physico-chemical treatment
installed in STP and outlet of tube settler is discharged in to 1st inlet chamber of
STP.

Screw type (volute) press is installed for continuous dewatering of sludge.
The unit has provided flow meter at inlet and outlet of common-STP and logbook
for the same has been maintained by the unit.

8. Treated effluent from STP is being utilized for
a) Green belt for horticulture,

b) Metal division for domestic purpose,
c) Metal division for processing,
d) Glass division and
e) Wood division

9. The unit has provided flow meter at inlet (Fig. 18) final outlet of common-STP
(Fig. 19) and also provided 05 nos. flow meters at STP outlet line to horticulture,
metal division for toilet flushing, metal division for processing, glass division and
wood division (Fig. 21 to Fig. 24).

10. Totalized readings observed during joint inspection are mentioned below:
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11,

12,

13,

14.

Inlet flow meter =17641.9 m? (Batch feed to SBR: flow rate-0.0 m3/hr)
Treated sewage pump to Glass division = 3281.8 m3, flow rate-13.23 m3/hr
Treated sewage pump to green belt for horticulture = 4289.5 m?, flow rate-
8.92 m3/hr

Treated sewage pump to metal division for toilet flushing = 4366.1 m?
Treated sewage pump to wood division = 1809.7 m3

Treated sewage pump to metal division for processing = 3495.6m3

Outlet Flow-meter - 173220.77 m?3 (Flow rate - 9.3 m3/hr)

h) Energy meter reading - 17932.432 KWH

The STP is based on SBR technology having total cycle time 5.15 hours (including
15-minute ideal time). Total number of cycles per day work out to be 4.5.

During the joint inspection, the SBR tank was already loaded with sewage and
aeration process was in progress, hence the feed flow rate was indicated as 0.0
m3/hr.

Designed out flow per decant is 65 KL per cycle, hence daily quantity of aerated
sewage that can be decanted per day work out to be 292.5 KL.

As per the logbook data from Nov-20 to Dec-2020 (till 09.12.20) submitted by the
unit, sewage fed to common-STP, treated waste water outlet from common-STP
and treated STP waste water being supplied to different divisions & for horticulture
is as below:

Table 23: Logbook data from Nov-20 to Dec-2020 (till 09.12.20) submitted by the unit for
treated waste water outlet from common-STP and treated STP waste water being
sent to different divisions and horticulture

STP Outlet and Use of Treated wastewater
STP inlet
Sr. No. | Month Total influent | No. of | KLD
quantity (KL) days
Nov-20 4028 30 134.27
Dec-20 (01.12.20 to | 1409 9 156.56
09.12.20)
Total 5437 39 139.41
STP outlet
Sr. No. | Month Total effluent | No. of | KLD
quantity (KL) days
1 Nov-20 3954 30 131.80
2 Dec-20 (01.12.20 to | 1385 9 153.89
09.12.20)
Total 5339 39 136.89
Treated STP waste water to Wood division
1 Nov-20 410 22 18.64
2 Dec-20 (01.12.20 to | 160 8 20.00
09.12.20)
Total 3 19.00
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Treated STP waste water to Glass division
i Nov-20 721 24 30.04
2 Dec-20 (01.12.20 to | 271 9 30.11
09.12.20)
Total 992 33 30.06
Treated STP waste water to Metal division for Process
1 Nov-20 848 30 28.27
2 Dec-20 (01.12.20 to | 263 9 29.22
09.12.20)
Total 1111 39 28.49
Treated STP waste water to Metal division for domestic purpose
1 Nov-20 978 22 44.45
2 Dec-20 (01.12.20 to | 345 8 43.13
09.12.20)
Total 1323 30 44.10
Treated STP waste water to Green belt/Horticulture
1 Nov-20 994 30 323.13
2 Dec-20 (01.12.20 to | 352 9 39.11
09.12.20)
Total 1346 39 34.51

15.From above data, it can be concluded that, from Nov-2020 to Dec-2020 (Till

16.

17

09.12.2020) total quantity of waste water fed in common-STP is 5437 KL, total
quantity at common-STP outlet is 5339 KL and total quantity of treated waste water
sent to Wood division, glass division, metal division for process, metal division for
domestic purpose and to green belt/horticulture is 570 KL, 992 KL, 1111 KL, 1323
KL and 1346 KL respectively, making total of 5342 KL.

As per the information provided by the unit representative about 44 KLD treated
sewage is being used for horticulture purpose whereas as per logbook record from
01.11.2020 to 09.12.2020 around 34.51 KLD of treated sewage is being used for
horticulture purpose and rest is being sent for usage in different manufacturing
divisions for domestic as well as for industrial process.

Sewage generated from local population, residing outside the unit premises, gets
collected in natural pond (Fig. 26). Samples were collected from STP inlet and STP
outlet. Sample from natural pond located near the unit (about 250-300 meter away
from the unit premises) was also collected for analysis purpose. Analysis results

are mentioned in next section.

9.6 Characteristics of samples collected from common STP

Table 24: Analysis result of samples collected from common-STP and natural pond near

unit premises

Domestic Effluent
discharge
S Ne: SR STP Natural standards as per
STP Inlet Outlet Pond Consent
1 pH 7.9 5.9 07 6.5-9.0
TSS 489 12 37 100
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3 COD 676 22 102 250
6 BOD 291 4.7 23 30
7 Chloride 252 223 157 2
8 PO4-P 10.15 1.1 0.61 =
9 NOs3-N 4.4 61.9 1.6 =
10 Colour 147 10 23 -
11 Sulphate 100 87 33 .
1.2 As 0.04 0.04 BDL -
13 Cd BDL BDL BDL o
14 Co 0.02 0.01 BDL =
15 Cr 0.16 BDL BDL -
16 Cu 1.55 0.11 0.02 -
17 Fe 4.74 0.11 0.42 =
18 Mn 0.3 0.48 0.23 -
19 Ni 5.55 1.39 0.09 =
20 Pb 0.07 BDL BDL s
21 Sb BDL 0.02 BDL -
22 Se BDL BDL BDL -
23 V 0.11 BDL 0.09 -
24 Zn 3.5 1.67 0.1 -
25 NH3-N 151 6 - -
26 Oil & Grease = BDL = §
27 MLSS = 11408 - -
28 MLVSS - 6830 - -

Total coliform &
29 (MPN/100 mL) 9.2x10% | 4.6 x 105 =

Faecal coliform -
30 (MPN/100mL) 3.5x10% | 2.3 x 10° -

(except pH and colour (Hazen unit) all parameters are in mg/|)

9.7 Observations on Analysis result of samples collected from common-STP

1. The quality of treated sewage is non-complying w.r.t. on land discharge norms
w.r.t. pH-5.9 against 6.5 to 8.5 and is not suitable for on land discharge i.e., in
horticulture.

2. The concentration of TC/FC at STP outlet indicates that chlorination is not adequate
to remove coliform concentration upto 1000 MPN/100mL.

3. Analysis results of sample collected from natural pond near the unit, indicates no
contribution of industrial effluent.

10.0 Hazardous Waste Management

1. The unit has Hazardous waste authorization (Authorization no. 8531) issued under
the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 for 13 different category hazardous wastes as mentioned in table
below, which is valid up to 16.07.2024. Authorization no. 8531 is placed at

Annexure-9.

Table 25: Authorized Haz. waste categories with quantity and mode of disposal as
per valid haz. waste authorization




S. | category of Hazardous Authorized mode of | Quantity
No. | Waste as per the disposal/recycling/ (ton/annum)
Schedules I, II and III | utilization/co-
of these rules processing, etc.
1. | Schedule 1 (category 33.1) TSDF/Authorized Recyclers | 50 no. per day
|| Empty Containers
2. | Schedule 1 (category 33.2) TSDF/Authorized Recyclers | 10 kg/day
Cotton Waste, Used Cloth
Mask
3. |Part B  Schedule 3 | TSDF/Authorized Recyclers | 5 kg/Month
(Category B3040) Rubber
Gloves
4, | Part B  Schedule 4 | TSDF/Authorized Recyclers | 20 no./Month
(category  B4030) Old
Batteries
5. | Schedule 4 (category 19) TSDF/Authorized Recyclers | 50 kg/Month
Paint Booth sludge
6. | Schedule 1 (category 1.3) TSDF/Authorized Recyclers | 0.15 kg/day
Qily Rags
7. | Schedule 1 (category 5.1) TSDF/Authorized Recyclers | 0.1 KL/Month
Used Oil
8 | part D  Schedule 3 | TSDF/Authorized Recyclers 8 kg/day
(category B3020) Empty
Corrugated Cartons
9. | Schedule 1 (category 6.3) | TSDF 20 kg/ Month
Melting Furnace Ash
10) Schedule 1 (category 15.2) TSDF/Authorized Recyclers | 5 kg/Month
Asbestos Gloves/Cloth
11, Schedule 1 (category 3.3) | TSDF/Authorized Recyclers | 5 no./Month
Fuel Filter and Air Filter
12] Schedule 1 (category 12.6) | TSDF 1000 kg/Month
Polishing Dust
13] Schedule 1 (category 35.3) | TSDF 40 kg/day
ETP Sludge

10.1 Observations:

1. The unit has membership certificate of Transport Storage and Disposal Facility
(TSDF) namely, M/s Bharat Oil & Waste Management Ltd., Kanpur for lifting,
transportation, treatment, storage and disposal of hazardous waste generated at

M/s C. L. Gupta Exports Pvt. Ltd., Amroha, Uttar Pradesh, which is valid up to
31.03.2021. Membership certificate of M/s Bharat Oil & Waste Management Ltd.,

Kanpur is placed at Annexure-10.

. Unit has two separate covered closed hazardous waste storage areas. One is used

for storing sludge from the common ETP and the other one is used for storage of

haz. waste from different manufacturing sections.
. At the time of inspection, approx. 626 kg of ETP sludge, 500 kg of MEE sludge, 15-

20 discarded containers, 2 fuel filters, 40 rubber gloves and 30 batteries were found

stored in the dedicated haz. waste storage area.
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4. The unit is maintaining daily records of the hazardous waste generation and
disposal for tube light (fused), bulb & CFL (fused), used rubber gloves, old battery,

used face masks, used cotton gloves, empty container, used oil, empty corrugated
cartons and ETP sludge.

5. The unit has sent generated hazardous waste to the TSDF for which the unit has
maintained Manifest document (as required under Rule 19 of the HOWM Rules,
2016). The unit has provided the following data of haz. waste disposal for year;
2020-21, the same Is placed at Annexure-11.

Table 26: Hazardous waste disposal to M/s Bharat Oil & Waste Management Ltd.,
Kanpur for Year: 2020-21

Sr. Hazardous waste Year: 2020-21
No. (from May-2020 to Disposal
Nov-2020)

L, ETP sludge 7051 kg
2 Old battery 365.4 kg
3. Cotton gloves 49.75 kg
4, Rubber gloves 111.6 kg
5. Used mask 127.48 kg M/s Bharat 0Oil &
6. Empty container 71 nos./29.33 kg Waste Management
7. Empty corrugated | 71 nos./14.5 kg Ltd., Kanpur

cartons
8. Used filter 13.16 kg
9, Polish dust 1200 kg

Total 8962.22 kg

6. Automatic water sprinkling arrangements, fire alarming systems, flame arresters,
smoke/ heat detectors, fire extinguishers and other necessary provisions provided
in the storage area as stipulated under the Guidelines for storage of incinerable
hazardous wastes,

/. Labeling on bags stored with hazardous wastes was not as per the requisite details
as prescribed in Form 8 of the HOWM Rules, 2016.

8. The unit has submitted Annual return (Form-4) for year: 2019-20 w.r.t. generation
and management of hazardous waste to Uttar Pradesh Pollution Control Board. The
copy of the Annual return (Form-4) for the year 2019-20 is placed at Annexure-
12,

9. The unit has not installed display board displaying the details w.r.t hazardous
wastes outside the main gate of the unit.

11.0 Water Audit

All the calculations mentioned below w.r.t. water audit are done based on the
information/logbook/data provided by the unit.
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11.1 Observations on Freshwater Consumption

1. The unit is abstracting fresh water from two borewells to meet the daily freshwater
requirement.

Flowmeters are provided at the abstraction point of borewells.

3. Abstracted freshwater from borewells is stored in two overhead tanks of capacity
0.5 lakhs litres and 2 lakhs litre and then it is distributed in different areas for
domestic purposes.

4. Flowmeters were not provided at area/section wise distribution points. So, actual
water consumption in different sections for different purposes cannot be carried
out.

5. However, water audit has been carried out based on the logbook/data provided by
the unit and as per CPHEEO/CGWA guidelines for water utilization and wastewater
generation.

6. Logbook readings are considered for estimation of freshwater abstraction through
two borewells and per capita per litre consumption of water is calculated based on
CPHEEO/CGWA manual.

2. Total freshwater consumption of the unit comprises of residential use, employees

working in office & workers in all 06 manufacturing sections and office canteen as

below:
Table 27: Fresh water consumption calculation of the unit
Water Use Manpower Water Total water
consumption per consumption \
capita/day
a) Residential Total Residents = | 135 |/capita/day = 350 Person x 135 ‘
Use 350 |/capita/day \
= 47,250 |/day
=47.25 KLD
b) Employees (Total Manpower | 10 |/capita/day =5275 x 10
working in - No. of =52,750 |/day
Office and employees using =52.75 KLD
workers in all | canteen) + No.
05 of visitors
manufacturing | = (5325-200) +
sections (for 150
domestic = 5275
purpose only)
c) Office Canteen | No. of employees | 30 |/capita/day = 200 x
using canteen = =6 KLD
200
Total Freshwater Consumption | = 47.25 KLD + 52.75
KLD + 6 KLD
= 106.0 KLD
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11.2 Waste water treatment through ETP and STP

1. The unit has submitted the data w.r.t quantity of waste water treated through the
new common-ETP and new common-STP from Nov-2020 to Dec-2020 (till

09.12.2020), the same is as below:

Table 28: Waste water treated through common-ETP & common-STP from Nov-20 to Dec-

20 (till 09.12.2020), as submitted by the unit

New common STP New common ETP
Outlet (feed to
Inlet Outlet ultrafiltration)

Date (KL) (KL) Date Inlet (KL) (KL)
01.11.20 72 71]01.11.20 0 0
02.11.20 170 167 | 02.11.20 88.255 86.225
03.11.20 159 156 | 03.11.20 76.958 75.445
04.11.20 171 168 | 04.11.20 84.266 83.048
05.11.20 164 161 05.11.20 96.024 93.624
06.11.20 164 161 ] 06.11.20 107.383 103.289
07.11.20 170 167 [ 07.11.20 124.371 107.969
08.11.20 70 69 [ 08.11.20 0 0
09.11.20 146 143 | 09.11.20 106.534 90.369
10.11.20 150 147 1 10.11.20 85.959 108.151
11.11.20 150 1471 11.11.20 97.678 121.551
12.11.20 154 151[12.11.20 97.701 94.606
13.11.20 150 147 1 13.11.20 26.105 52.229
14.11.20 49 48 1 14.11.20 0 0
15.11,20 42 41 15.11.20 0 0
16.11.20 40 39 |16.11.20 0 0
17.11.20 44 43 |17.11.20 0 0
18.11.20 166 163 ] 18.11.20 88.867 85.486
19.11.20 168 165 19.11.20 89.319 89.201
20.11.20 169 166 | 20.11.20 101.824 100.977
21.11.20 171 168 | 21.11.20 89.493 91.069
22.11.20 48 47 1 22.11.20 0 0
23.11.20 173 170 | 23.11.20 99.95 78.5
24.11.20 170 167 | 24.11.20 88.278 83.519
25.11.20 166 163 ] 25.11.20 84.899 82.63
26.11.20 164 161 | 26.11.20 110.873 104.846
27.11.20 173 170 | 27.11.20 88.068 86.315
28.11.20 166 163 | 28.11.20 96.028 91.369
29.11.20 56 55129.11.20 0 0
30.11.20 173 170 | 30.11.20 96.531 93.571
Total 4028 3954 Total 2025.364 2003.989
Average | 134.27 131.8 Average 92.06 91.09
01.12.20 168 165 ] 01.12.20 98.326 96.923
02.12.20 165 & 162 | 02,1220 98.336 97212
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03.12.20 166 163 | 03.12.20 96.642 94.441 |
04.12.20 170 167 | 04.12.20 107.709 92,102
05.12.20 172 170 | 05.12.20 114.103 110.567
06.12.20 63 62 | 06.12.20 0 0
07.12.20 171 168 | 07.12.20 84.476 83.731
08.12.20 168 165 | 08.12.20 114.353 112,154
09.12.20 166 163 | 09.12.20 105.368 103.814
Total | 1409 1385 Total 819.313 790,944
Average | 156.56 153.89 Average 102.4141 98.868
Total 5437 5339 | Total 2844.68 2794.93
Average 139.41 | 136.897 | Average 94.8226 93.1644 |

2. As per the data submitted by the unit,
a) Till Sept-2020 the unit had 03 individual ETPs for treatment of effluent located at

wood division, metal division & glass sections,

however from September-2020,

two ETPs located at glass division & wood division were closed and consolidated

to one common-ETP by upgrading the old ETP at Metal division.
b) Till Aug-2020, the unit had 03 individual STPs for treatment of domestic waste

water located at glass division, metal division and residential colony, however

from August-2020 onwards all three STPs were closed and it was consolidated to

one common STP at residential colony.
3. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),
total quantity of effluent fed to common-ETP was 2844.66 KL and total quantity of

treated effluent found at outlet (feed to ultrafiltration) of common-ETP was 2794.93

KL.

4, As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),
total quantity of sewage fed to common-STP was 5437 KL and total quantity of treated

waste water found at outlet of common-STP was 5339 KL.

11.3 Re-use of treated waste water from ETP and STP

1. Treated waste water from STP is used for following purpose:

a)
b)
c)
d)
e)

Green belt for horticulture,

Metal division for domestic purpose,
Metal division for processing,

Glass division and

Wood division

5. Treated waste water from ETP is used for:

a)
b)
c)

o

‘,71/’

Metal division,
Glass division and
Wood division

£ W’ ’
age 45 of 70
2 (Q)\pﬁ/




3. The unit has submitted monthly data of treated waste water utilized in wood

division, metal division for process, metal division for domestic purpose, glass
division and for horticulture purpose from Nov-20 to Dec-20 (till 09.12.2020) as
below:

Table 29: Treated waste water from common-ETP & common-STP sent to different divisions
from Nov-20 to Dec-20 (till 09.12.2020), as submitted by the unit

ETP treated effluent Total treated w/w
STP treated waste water recycled recycled to different recycled to different
to different divisions (KL) divisions (KL) divisions (KL)
Metal div.
" = . . .

& = 2 ] 2 = & = 2 =

@ £ [a) &} @ [a) [a) (a) o [a} o

&l E| 4| 3 2 B - B a1 8

o S o ° g o o) o @ © o

Dt o a G} = (G = 0] = = G} =
01-11-

2020 25 0 12 0 30 0 0 0 25 12 0
02-11-

2020 30 46 34 19 38 45 60 8 121 94 27
03-11-

2020 28 45 32 18 33 36 57 5 109 89 23
04-11-

2020 30 46 33 21 38 40 64 6 116 97 27
05-11-

2020 27 45 32 19 35 42 68 6 114 100 25
06-11-

2020 30 46 30 18 36 49 75 5 125 105 23
07-11-

2020 29 45 31 17 38 50 78 7 124 109 24
08-11-

2020 26 0 0 0 34 0 28 0 26 28 0
09-11-

2020 30 39 28 18 28 42 67 7 111 95 25
10-11-

2020 28 44 29 16 30 48 74 6 120 103 22
11-11-

2020 27 43 28 17 31 52 81 9 122 109 26
12-11-

2020 30 41 30 18 33 47 71 7 118 101 25
13-11-

2020 29 43 29 16 30 23 46 ) 95 75 21
14-11-

2020 24 0 0 0 28 0 0 0 24 0 0
15-11-

2020 28 0 0 0 20 0 31 0 28 31 0
16-11-

2020 26 0 0 0 18 0 29 0 26 29 0
17-11-

2020 27 0 0 0 20 0 25 0 27 25 0
18-11-

2020 30 46 31 18 38 45 63 6 121 94 24
19-11-

2020 29 45 34 19 36 42 68 7 116 102 26
20-11-

2020 30 44 33 20 39 47 75 8 121 108 28
21-11-

2020 29 45 19 42 48 63 6 122 97 25
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4.

22-11-

2020 24 0 0 0 24 0 27 0 24 27 0
23-11-

2020 30 46 34 18 41 39 63 6 115 97 24
24-11-

2020 29 45 33 21 38 40 67 7 114 100 28
25-11-

2020 28 46 32 19 36 40 64 6 114 96 25
26-11-

2020 30 42 34 18 38 48 75 8 120 109 26
27-11-

2020 29 46 32 22 41 41 66 6 116 98 28
28-11-

2020 30 44 34 19 36 42 68 8 116 102 27
29-11-

2020 27 0 8 0 26 0 30 0 27 38 0
30-11-

2020 29 46 34 20 39 43 70 8 118 104 28
01-12-

2020 30 44 31 18 44 45 70 7 119 101 25
02-12-

2020 28 46 29 17 47 44 72 8 118 101 25
03-12-

2020 30 44 30 19 44 43 70 7 117 100 26
04-12-

2020 29 42 34 20 40 42 68 8 113 102 28
05-12-

2020 30 43 34 22 39 50 76 9 123 110 31
06-12-

2020 25 0 15 0 22 0 29 0 25 44 0
07-12-

2020 30 44 33 22 38 40 64 7 114 97 29
08-12-

2020 30 42 33 20 40 50 74 9 122 107 29
09-12-

2020 31 40 32 22 38 45 77 7 116 109 29
Total 1111 ({1323 | 992 570 1346 1308 2253 209 3742 | 3245 779
Over-

all 28.5 | 44.1 | 30.0 | 19.0 34.5 43.0 60.9 6.9 95.9 83.2 25.9J
Avg.

As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),
total quantity of treated waste water from common-STP pumped to metal division
for process, metal division for domestic purpose, glass division, wood division and
for horticulture purpose is 1111 KL i.e., 28.5 KLD, 1323 KL i.e., 44.1 KLD, 992 KL
i.e., 30.0 KLD, 570 KL i.e,, 19.0 KLD and 1346 KL i.e., 34.5 KLD respectively.

. As per the data submitted by the unit from Nov-2020 to Dec-2020 (Till 09.12.2020),

total quantity of treated effluent from common-ETP pumped to metal division, glass
division and wood division is 1308 KL i.e., 43.0 KLD, 2253 KL i.e., 60.9 KLD and 209
KL i.e., 6.9 KLD respectively.

Total quantity of treated waste water from common-ETP & common-STP pumped to
metal division, glass division and wood division is 3742 KL i.e., 95.9 KLD, 3245 KL
i.e., 83.2 KLD and 779 KL i.e., 25.9 KLD respectively.
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Source of Freshwater
(Borewell - 3 & 4)

|

Amount of Extraction of Freshwater
(Average Freshwater Extraction — 136.6 KLD)

|

Domestic Use (Residential +

Industrial)

|

1. Residential Use:

x 10=52.75 KLD

Total No of person in Residents = 350
Water Consumption = 350 Person x 135 |/person/day = 47.25 KLD
2. Employee in Office and Unit = (Total Employee+ visitors) x 10 I/person/day = [(5325-200) + 150] = 10 = 5275

3. Office Canteen = Total water used in office canteen by 200 Employees x 30 I/person/day = 200 x 30 = 6 KLD
Total Freshwater Consumption = 47.25 KLD + 52.75 KLD + 6 KLD =106.0 KLD
*based on data provided by industry and logbook records from Nov-20 to Dec-20 (till 09.12.20)

51.25 KLD

|

STP

L

Average amount of water treated in STP
= 80% of Water used + Water used in toilet flushing for 5125 employees = (106x0.8) +
51.25=84.8 +51.25 =136.05 KLD

Toilet Flushing of 5125 employees =
5125 = 10 Iped =51.25 KLD

3451 KLD

Horticulture

Process sections for
Industrial + Domestic use

Metal —95.95 KLD || Glass-83.21 KLD || Wood - 25.97 KLD [ rorai—205.13 KLD

*based on data provided by industry and logbook records from Nov-20 to Dec-20 (till 09.12.20) T ——

Processes + Domestic

Treated effluent available through common-ETP/STP = 194.04 KLD,
Treated effluent used=205.13 KLD, Gap=11.09 KLD

purpose after Recycling
(194.04 KLD)

¥ )
Electrophoretic lacquering Metal Plating, Boiler Blow-down, Phosphating §
and paint booth (Glass & Metal), Glass Div. Plating &
S

Pre-ETP [ CommonETP |wep

Plants

RO reject of all 03 RO

Agitated thin film
dryer (ATFD)

I

Salt

R

TSDF

Condensate

Ultrafiltration + 3 No of RO

all 03 ROs

\‘20 permeate of

Average amount of water treated by ETP — 92..5 KLD
*based on data provided by industry and logbook records
Jfrom Nov-20 to Dec-20 (till 09.12.20)
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11.4 Observation on Water Audit (based on information and logbooks provided
by the unit):

11.4.1 Fresh water requirement for domestic purpose

1.

Considering 135 Ipcd water requirement for domestic use, total fresh water use in
residential colony for 350 persons is 47.25 KLD.

The unit has total 5325 nos. of employees working in the process and about 150
nos. of daily visitors are coming to premises. Out of 5325 employees, as reported,
200 employees are availing canteen facility in the premises.

Total water requirement in canteen is 200 x 30 Ipcd= 6 KLD

Water consumption for (5325-200) = 5125 employees and 150 visitors for drinking
purposes is 5275 x 10 Ipcd= 52.75 KLD.

Total fresh water requirement for domestic purposes is 106 KLD (47.25 KLD + 6
KLD + 52.75 KLD).

Logbook data of fresh water abstraction from active borewell no.3 & 4 from Nov-
2020 to Dec-2020 (till 09.12.2020) submitted by the unit is as below:

Table 30: Fresh water abstraction from Nov-2020 to Dec-2020 (till 09.12.2020) from

active borewells, as submitted by the unit

Sr. Month Fresh water abstraction (KL)
No. Borewell No. 3 Borewell No. 4
1. | Nov-20 2265 1028
2. | Dec-20 (till 09.12.20) 809 347
Total (KL) 4449
Average (KLD) 114.08 i
7. There is a gap of about 8.08 KLD between fresh water requirement (106 KLD) and

fresh water withdrawn (114.08 KLD) during Nov-20 to Dec-20 (till 09.12.2020) and
gap of 30.6 KL per day between fresh water requirement (106 KLD) and fresh water
withdrawn (136.06 KLD) during Dec-2019 to Nov-2020.

» It can be concluded from above that unit is withdrawing about 8.08 KL to 30.06 KL

per day of fresh water more than the fresh water requirement for domestic purposes.

» The excess quantity of effluent/sewage being recycled in process section than the

quantity of effluent/sewage indicates that this excess quantity (8.08 KL to 30.06 KL

per day) of fresh water is being used in the industrial process, which is violation of
conditions laid down in NOC of CGWB.
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11.4.2 Treated wastewater quantities and utilization

1. The unit has provided following storage tanks for fresh water, treated waste water
from common-STP and treated effluent from common-ETP:

Sr. No. | Type Metal Glass Wood Marble
division division division | division
I Fresh water | 03 (5000 it | 03 (5000 lit | 02 (5000 lit each)
each) each)
2 Common- 06 (5000 Iit | 03 (5000 lit | 02 (5000 lit each)
STP treated | each) each)
waste water
B Common 06 (5000 it |01 (14,000 | 02 02 (5000 it
ETP treated | each) lit) (2000 lit | each)
effluent 03 (5000 lit | each)
each)

2. Total capacity of tanks provided for storage of fresh water, treated waste water
from common-STP and treated effluent from common-ETP at all the manufacturing
divisions are 40,000 liters, 55,000 liters and 73,000 liters respectively.

3. As per logbook data of common-STP from 01.11.20 to 09.12.20 (refer table 25)

provided by the unit, average 136.05 KLD of sewage has been treated through
common-STP.

4. As reported by unit representative,

a) 34.5 KLD treated sewage is used in horticulture;

b) 50.29 KLD treated sewage is sent to industrial section for utilization in
different process sections and 51.25 KLD of treated sewage is utilized in toilet
flushing by employees within the unit premises in different sections

5. As per data provided by unit from 01.11.20 to 09.12.20 w.r.t utilization of treated
effluent from common-ETP and treated waste water from common-STP in industrial
process (refer table 26) is 205.13 KLD (83.21 KLD in glass section + 25.97 KLD in
wood section + 95.95 KLD in metal section).

6. Out of total 93.16 KLD of feed to UF/RO of common-ETP, 92.5 KLD of treated
effluent is being recovered and utilized in industrial process; considering total 88
% recovery/permeate and 12 % reject through three stage RO; 88% recovery
through three stage MEE and 7 % recovery through ATFD (as reported by the unit).

7. Total treated effluent from common-ETP and treated waste water common-STP
being utilized in industrial process is 142.79 KLD (92.5 KLD + 50.29 KLD).

8. Total treated waste water utilization from common-ETP & common-STP in process
and for toilet flushing is 194.04 KLD (142.79 KLD + 51.25 KLD).

9. Based on instantaneous operating flow rate of 7.7 m3/hr observed at common ETP

during the inspection, total quantity of treated effluent is estimated to be 184.0
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KLD (7.7 m3/hr x 24 hrs.). However, the designed capacity of common ETP is 175
m3/day.

10.The common STP, based on SBR technology having total cycle time 5.15 hours
(including 15-minute ideal time). Total number of cycles per day work out to be
4.5. hr. Designed out flow per decant is 65 KL per cycle, hence daily quantity of
aerated sewage that can be decanted per day work out to be 292.5 KL.

11.The unit has not provided metering system at individual utilization points within
different divisions to access the treated effluent consumption in different
process/sections.

» Based on calculation of per capita per day water consum ption in domestic purposes and
logbook data provided for industrial purposes, the following can be concluded:

1. The excess quantity of effluent/sewage being recycled in process section than the
quantity of effluent/sewage being treated indicates that dilution of fresh water is
being made in treated water tank, which is recycled for industrial purposes

5. The unit is violating the conditions of ground water utilization as mentioned in NOC
of CGWB.

3. The exact quantity of treated effluent from common-ETP and waste water from
common-STP being utilized in process as well as toilet flushing cannot be identified

due to unavailability of flow meters at individual utilization points.

12.0 Energy Audit for Effluent and Sewage Treatment Systems and reuse

% The unit submitted the log-books (Sept.2020 to Nov.2020) of Energy consumption
and quantity of sewage and trade (industrial) effluent treated (after upgradation of
treatment systems for sewage and trade (industrial) effluent) in the formats as

required by the joint inspection team.

A o

The unit has not provided separate energy meter at borewells.

A

Monthly quantity of treated waste water and energy consumption data is placed at
Annexure-13 and Annexure-14 respectively.

» Data of Energy consumption and quantity of sewage and trade effluent treated were
examined and the following observations are made:

For trade effluent treatment and its reuse:

Total quantity of trade effluent treated from Sept.2020 to Nov.2020= 6667 KL
Total Energy consumption for treatment of trade effluent in corresponding period
= 15615 KWh.

Specific Energy consumption = 15615 KWh/ 6667 KL = 2.34 KWh per KL.

2. Out of 2.34 KWh energy consumption, per KL of trade effluent treated, 1.5 KWh

v

Y

per KL may be considered towards tertiary treatment (UF and RO) and pumping
for reuse..

1‘?9 W




3. Specific Energy consumption in MEE is not worked out in KWh per KL, because
except for pumping, the entire requirement of energy is in form of steam, which is
supplied from existing boiler.

B. For sewage treatment and its reuse:

» Total quantity of sewage treated from Sept.2020 to Nov.2020= 12607 KL
» Total Energy consumption for treatment of trade effluent in corresponding
period = 31020 7KWh

1. Specific Energy consumption = 31020 KWh/12607 KL = 2.46 KWh per KL

2. Out of 2.46 KWh per KL, energy consumption 1.0KWh per KL may be considered
towards tertiary treatment (media Filtration and ultra-filtration) and pumping for
reuse.

3. There are no established standards on Specific Energy consumption (KWh per KL)
pertaining to different stages of effluent treatment. However, energy consumption
about 0.5KWh per KL for Activated sludge process in small STPs (up to 2,5MLD),
is mentioned in Chapter 5.0 of CPHEEO Manual on Sewage Treatment.

13.0 Status of Recommendations w.r.t Previous Joint inspection dated
16.10.2019 and Joint inspection dated 10.12.2020

Table 31: Compliance status of recommendation of previous joint inspection dated
16.10.2019

S.No. | Recommendations as per | Status as per Joint inspection dated
Joint inspection dated | 10.12.2020

16.10.2019
A Water Consumption of the unit & Analysis result of ground water samples
1. The unit shall obtain NOC from | For domestic purpose:
CGWA for withdrawal of | The unit has obtained CGWA NOC (NOC No.
groundwater, as the CGWA CGWA/NOC/IND/REN/1/2020/5657) dated
NOC have already been 23.04.2020, for abstracting ground water of 155
expired on 20.12.2018. m3/day (46,500 m3/year) from 03 borewells,

only for domestic, drinking and/or greenbelt
purpose and not for industrial purpose, which is
valid from 21.12.2018 to 19.12.2021. (Refer
Annexure-7)

For industrial purpose:

Previous CGWA NOC was valid from 21.12.2016
to 20.12.2018 in which the unit had permission
for abstracting 330 m3/day (not exceeding
99,000 m3/year) ground water from 02
borewells only for domestic and industrial
purpose. The unit has applied for renewal of
CGWA NOC dated 08.12.2018 and yet to obtain
valid CGWA NOC (Refer Annexure-6 for
application copy for Renewal).

2L All the fresh water | The unit has provided list of flow meters for
consumption points and | common ETPs, common STP and effluent recycle
treated  effluent recycling | lines including 02 nos for fresh water bore wells.
points should be metered and | List of flow meters provided by the unit is placed
at Annexure-15.
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logbook shall be maintained
against each flow meter.

However, the unit needs to install flow meter at
individual treated waste water consumption
points at different ma nufacturing sections.

3, All existing meters should be
periodically ~calibrated and
records to be maintained.

The unit has calibrated the meter provided at
active borewell no. 3 and borewell no. 4 dated
01.12.2020 and submitted the calibration
certificate of the same (Annexure-16).

4, The unit shall engage expert
institute to carry out detailed
Water Audit for detailed study
of total water consumption and
recycling for reduction of the
withdrawal of the ground
water.

The unit has not carried out detailed Water Audit
for detailed study of total water consumption and
recycling for reduction of the withdrawal of the
ground water.

However, the unit has submitted summary
report prepared by NEERI, Nagpur on Feasibility
study for use of ETP/STP Treated water as
process water at M/s C.L. Gupta Exports Pvt.
Ltd., Amroha, U.P. The feasibility report is placed
at Annexure-8.

For Wooden Art ware manufacturing Section

1. The unit shall modify/upgrade
the ETP and shall operate
properly to comply with the
norms stipulated in CTO.

Previously, the unit had total three ETPs.
However, now two ETPs at wood and glass
division has been replaced by a new ZLD based
common-ETP (commissioned in September-
2020) by upgrading the third ETP at Metal
division.

Now the unit has two Pre-ETPs i.e., for treatment
of effluent from Electrophoretic, lacquering,
plating (EPL) & paint booth sections (stream-1),
for treatment of floor washing effluent (stream-
2) and a common ETP.

at inlet of ETP and at recycled
water pipeline.

2. The unit shall provide | The unit has provided sampling points at
sampling point at | approachable location at newly provided Pre-
approachable  location for | ETPs and common-ETP.
collection of ETP outlet
sample.

3 The unit shall install flowmeter | The unit has provided flowmeter at common-ETP

at equalization point (common-ETP feed), UF
Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.

4, The unit shall install primary
clarifier in the ETP provided at
Wood division and shall
maintain MLSS concentration
in Aeration tank-1 and 2.

Not applicable

5. The unit shall maintain ETP log
book record for daily dosing of
chemicals in physico-chemical
treatment, flow meter reading
at inlet and recycling point,
daily sludge generation from
the ETP and ETP sludge
disposal.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.

The unit shall operate ETP
reqularly and shall have

Q

As per the logbook data, the unit is operating ETP
reqgularly.
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trained ETP operator with
environment background, who
is able to operate the ETP
properly.

The unit has employed experienced operators for
common-ETPs on regular basis.

The unit shall discard the extra
pipelines which are connected
with the final HDPE treated
tank.

Not applicable

The unit shall obtain consent
to operate for separate ETP
provided at Wooden Art ware
manufacturing division.

The unit applied for obtaining common CTO for
all 06 manufacturing sections i.e., Metal Art
ware, Glass Art ware, Wood Art wa re, Thermocol
blocks, Marble Art ware & Corrugated Paper &
Carton under the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 on 16.12.2019,
however the same were rejected by UPPCB dated
30.09.2020 due to (i) non-submission of
calculated Environmental Compensation amount
of Rs. 74,45,160/- for illegal abstraction of
ground water for industrial purpose, Rs,
1,08,60,000 for discharging the effluent in
violation of prescribed norms and Rs, 7,12,567/-
for violation of hazardous waste rules till
30.09.2020, (ii) non-issuance of CGWA NOC for
abstraction of ground water for industrial use
and (iii) in compliance to Hon’ble NGT order
dated 06.08.2020. Application rejection copy
from UPPCB to the unit dated 30.09.2020 under
the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution)
Act, 1981 is placed at Annexure-3a and
Annexure-3b.

The unit again applied for obtaining common
CTO for all 06 manufacturing sections under the
Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution)
Act, 1981 in Nov-2020.

However, the unit is yet to obtain valid common
CTO from UPPCB.

Application copy placed at Annexure-4a &
Annexure-4b.

For Glass Art ware man ufacturing Section and for STP at Glass Section

The unit shall stop mixing of
industrial effluent in STP and
shall stop wusing treated
effluent in gardening within
the premises.

For ETP:

Previously, the unit had total three ETPs.
However, now two ETPs at wood and glass
division has been replaced by a new ZLD based
common ETP (commissioned in September-
2020) by upgrading the third ETP at Metal
division.

Now the unit has two Pre-ETPs i.e., for treatment
of effluent from Electrophoretic, lacquering,
plating (EPL) & paint booth sections (stream-1),
for treatment of floor washing effluent (stream-
2) and a common ETP,

For STP:

(P
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Previously, the unit had three STPs. Now all |
three previous STPs which were installed at glass
division, metal division and residential colony
have been dismantled and a new common STP
has been installed (commissioned in August-
2020) at residential colony.

2. The unit shall keep and
maintain ETP and STP log book
record for daily dosing of
chemicals in physico-chemical
treatment, flow meter reading
at inlet and recycling point,
daily sludge generation from
the ETP/STP and ETP/STP
sludge disposal.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.

3, The unit shall install flowmeter
at inlet of ETP and at recycled
water pipeline

The unit has provided flowmeter at common-ETP
at equalization point (common-ETP feed), UF
Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.

4, The unit shall display the
actual flow chart of the actual
unit processes being followed
in the ETP.

The unit has displayed treatment process flow
charts and hydraulic diagrams on permanent
boards at respective locations of common-ETPs
and common-STP.

5. The unit shall have trained
operator for ETP and STP with
environment background, who
is able to operate the ETP and
STP properly.

The unit has employed experienced operators for
common ETPs and common STP operation on
regular basis.

6. The unit shall stop the practice
of treatment of mixed effluent
of grinding  section and
domestic waste water in the
STP and shall treat domestic
effluent separately.

Not applicable

Fi The unit shall install
Secondary/biological
freatment facility in the STP
installed at Glass division for
treatment of sewage and to
use the same for toilet
flushing/gardening within the
premises.

Previously, the unit had three STPs. Now all
three previous STPs which were installed at glass
division, metal division and residential colony
have been dismantled and a new common STP
has been installed (commissioned in August-
2020) at residential colony.

8. The unit shall obtain consent
to operate for separate ETP
provided at Glass Art ware
manufacturing division.

Refer point No. 8 of Section B: For Wooden Art
ware manufacturing Section, of this table

well as STP properly &
continuously.

Newly installed Pre-ETPs, common-ETP &
common-STP were found operational during
joint inspection dated 10.12.2020.

D For Metal Art ware manufacturing Section and for STP at Metal Section
1 The unit shall operate ETP as

2. The unit shall keep and
maintain ETP and STP log book
record for daily dosing of
chemicals in Physico-chemical

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.
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treatment, flow meter reading
at inlet and recycling point,
daily sludge generation from
the ETP/STP and ETP/STP
sludge disposal.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.

The unit shall install flowmeter
at inlet of ETP and at recycled
water pipeline,

The unit has provided flowmeter at common-ETP
at equalization point (common-ETP feed), UF
Feed, treated effluent reuse (RO) to Wood
division, treated effluent reuse (RO) to Glass
division and treated effluent reuse (RO) to Metal
division.

The unit shall have trained
operator for ETP and STP with
environment background, who
is able to operate the ETP and
STP properly.

The unit has employed experienced operators for
common ETPs and common STP operation on
regular basis,

The unit shall
Secondary/biological
treatment facility in the STP
installed at Metal division for
treatment of sewage and to
use the same for toilet
flushing/gardening within the
premises.

install

Not applicable

The unit shall obtain consent
to operate for separate ETP
provided at Metal Artware
manufacturing division,

Refer point No. 8 of Section B: For Wooden Art
ware manufacturing Section, of this table

For STP provided at Residential Colony

As leakage was observed on
the peripheral  wall  of
residential colony’s STP, hence
it can be concluded that, the
unit failed to comply with the
consent condition of reuse of
treated domestic effluent in
flushing/gardening within the
premises. The unit shall
seal/close the |eakage and
shall ensure that in any
condition, the
treated/untreated
domestic/industrial effluent
shall not go outside of the
unit's premises and shall
strictly  follow the ZLD
condition as per the consent to
operate,

Leakage was found repaired and sealed.

|
|
L

The unit shall keep and
maintain STP log book record
for daily dosing of chemicals in
physico-chemical treatment,
flow meter reading at inlet and
recycling point, daily sludge
generation from the STP and
STP sludge disposal.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.
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regularly and shall
trained STP operator

properly.

The unit shall operate STP
have
with
environment background, who
is able to operate the STP

The unit has employed experienced operators for
common ETPs and common STP operation on
regular basis.

drains which transfer

the same.

The unit shall seal all the open
the
treated STP and shall install
proper closed pipe system for

The unit has installed closed pipelines to transfer
sewage.

provided at Residential colony.

The unit shall obtain consent
to operate for separate STP

Unit has applied for CTO, seeking permission for
STP of 175 KL per day.

For Haz. Waste management

waste to the TSDF with valid
agreement with TSDF.

The unit shall send hazardous

The unit is sending hazardous waste to the TSDF
with valid agreement with TSDF.

records
storage,
hazardous

on
management
wastes

generation,
in

the HOWM Rules, 2016.

The unit shall maintain daily
of

compliance with Rule 20(1) of

The unit is maintaining daily records on
generation, storage and disposal of hazardous
wastes in compliance with Rule 20(1) of the
HOWM Rules, 2016;

The unit shall submit the
Annual return w.r.t.
generation and management
of each of the hazardous waste
to Uttar Pradesh Pollution
Control Board, as required
under Rule 20(2) of the HOWM
Rules, 2016,

The unit is submitting the Annual return w.r.t.
generation and management of each of the
hazardous waste to Uttar Pradesh Pollution
Control Board, as required under Rule 20(2) of
the HOWM Rules, 2016.

The unit has submitted the Annual return (Form-
4) for year: 2019-20 w.r.t. generation and
management of hazardous waste to Uttar
Pradesh Pollution Control Board. For copy of the
Annual return (Form-4) for the year 2019-20,
refer Annexure-12.

The unit shall package and
label the hazardous waste in
accordance with provisions

the HOWM Rules, 2016.

stipulated under Rule-17 of

During joint inspection, it was observed that,
there was labeling on bags stored with
hazardous wastes as per the Rule 17(1) of the
HOWM Rules, whereas, the unit is required to
label the bags with requisite details as prescribed
in Form 8 of the HOWM Rules, 2016.

water sprinkling
arrangements, fire alarming
systems, flame arresters,
smoke /heat detectors, fire
extinguishers and

necessary provisions
stipulated under

Guidelines for storage
incinerable hazardous wastes.

as

The unit shall install automatic

other

the
of

During joint inspection, it was observed that,
there were automatic water sprinkling
arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire
extinguishers and other necessary provisions
provided in the storage area as stipulated under
the Guidelines for storage of incinerable
hazardous wastes.

of spilled oil.

The unit shall install necessary
slope, channelization drain and
collection pit for management

No spilled oil was found at haz. waste storage
area at the time of joint inspection.
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The unit shall install display
board outside the factory gate
displaying details of hazardous
wastes being handled by the
unit.

The unit has not installed display board
displaying the details w.r.t hazardous wastes
outside the main gate of the unit.

For Recommendations provided in the last Joint committee inspection

report

The unit has failed to comply
with  the recommendation
mentioned at para-10 at point
2, 3,7, 8&9 and shall take
necessary action immediately.

All the points have been covered in above
respective sections.

In addition following are

recommended.

The unit shall dismantle the | The unit has installed closed pipelines to transfer
channel carrying effluent from | sewage.

STP located at residential

colony.

The unit shall seal illegal 04
borewells properly and shall
dismantle all the electrical and
pipeline connections along
with the same and shall not
withdraw ground water from
the illegal borewells.

The unit has sealed borewell no. 1, 2, 5 and 6
with metal cap and submersible pump & wiring
were found removed.

Now the unit is abstracting fresh water from two
active borewells i.e., borewell no. 3 and borewell
no. 4,

The unit shall maintain ETP &
STP log book record properly
for flow meter reading, daily
sludge generation and sludge
disposal.

Separate log-books are maintained for Pre-ETP,
common-ETP (including RO & MEE) and common
STP. The log-books were observed and signed by
the inspection team.

In the logbooks, the unit is maintaining record
for daily chemical dosing in physico-chemical
treatment, flow meter reading at inlet and outlet
point, daily sludge generation and sludge
disposal.

As per the Analysis result of
samples collected from ETP
outlet of Wood division, it
found non-complying w.r.t
BOD-43 mg/l and NH3-N-68
mg/| for discharge to inland
surface water. Hence, the unit
shall operate ETP properly and
treated effluent must meet the
discharge norms as mentioned
in the granted CTO. Treated
wastewater should not be used
for irrigation/horticulture
purposes, if the quality of
treated effluent is not meeting
with the stipulated discharge
norms.

- Two ETPs at wood and glass division has been
replaced by a new ZLD based common ETP
(commissioned in  September-2020) by
upgrading the third ETP at Metal division.

- Now the unit has two Pre-ETPs i.e., for
treatment of effluent from Electrophoretic,
lacquering, plating (EPL) & paint booth sections
(stream-1), for treatment of floor washing
effluent (stream-2) and a common ETP.

- No trade effluent is being used in horticulture.

- Treated sewage from common-STP is being
utilized for horticulture, analysis result of which
has showed pH-5.9 against the notified general
discharge norms for inland surface of 6.5-8.5,
which is non-complying.
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14.0 Conclusions

14.1 For CTO, ground water and all manufacturing sections

o

As per the previous CTO under the Water (Prevention & Control of Pollution) Act,
1974 (Consent no. 939591) and the Air (Prevention & Control of Pollution) Act,
1981 (Consent No. 927007) issued by UPPCB, which has been expired on
31.12.2019, the unit has permission for production of 150 Ton/Month of wooden
art wares, 250 Ton/Month of glass art wares and 200 Ton/Month of metal Art wares.
The unit is yet to obtain valid common CTO for all 06 manufacturing sections i.e.,
Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art ware
& Corrugated Paper & Carton under the Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974 from UP Pollution
Control Board.

As per the logbook record of borewells from Dec-2019 to Nov-2020, the unit has
extracted 49,164 KL of ground water from 02 borewells (refer Table-3) against the
permitted abstraction of 46,500 KL, which is violation of condition of NOC issued
by CGWA.

. Analysis result of sample collected from hand pump (near natural pond) showed

Fe-1.79 mg/l against 0.3 mg/l and Mn-0.4 mg/I against 0.3 mg/l of the permissible
limit of BIS IS 10500:2012 (permissible limit in absence of alternative source).
The unit has not provided flow meters at the consumption points of treated waste
water from common STP & treated effluent common-ETP as well as effluent being
pumped to Pre-ETP/common-ETP at any individual manufacturing sections.

- Hence, the quantity of treated waste water from common-ETP and common-STP
being utilized in individual sections and quantity of effluent generated from the
individual sections could not be assessed due to unavailability of flow meters.

Separate recycling plant located at glass division was found non-operational and

waste water stored in the tanks was found stagnant.

The quality of water samples collected from overhead storage tank at glass division

and glass cutting section tap water does not match with the characteristics of

effluent from common-ETP (refer table 10, 11 & 18 for analysis result of collected
samples from glass division and common-ETP) indicating possibility of use of fresh
water from borewell for industrial purposes.

Characteristics of sample collected from the tank for storage of common-ETP

treated effluent located at marble section match with the characteristics of sample

collected from borewell no.3, indicates that the unit is using fresh water in the
manufacturing process also, violating the conditions stipulated in the valid NOC,
issued by CGWA.
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8. The sludge drying bed of the previous ETP at wooden art ware manufacturing
division was found filled with sludge.

14.2 For Pre-ETPs, Common-ETP and Common-STP

1. As per NEERI report (10'" December 2020) on Feasibility study for use of ETP/STP
Treated water as process water at M/s C.L. Gupta Exports Pvt. Ltd., Amroha, U.P.
- Over all analysis of samples indicates that the treated water from RO outlet of

common-ETP and outlet of Ultra-filtration (UF) of common-STP can be used for
different processes in the industry. Further, strict monitoring of treated waste
water is required on regular basis to ensure continued desired quality of treated
waste water.

2. The unit has not installed flow meter at inlet and outlet of both Pre-ETPs i.e., for
treatment of effluent generating from electrophoretic, lacquering & paint booth
processes and for treatment of floor washing effluent.

3. At common-ETP, the unit has not provided flowmeter at outlet of secondary
biological treatment system, permeate of RO, MEE condensate and ATFD
condensate hence, quantity of final treated effluent could not be assessed due to
unavailability of flowmeters,

4. As per the characteristics of sample collected from treated water tank (which
receives treated effluent from RO-permeates, MEE condensate and ATFD
condensate), it is contaminated with cyanide which ranges from 0.3 mg/l (RO-1-
Permeate) to 5.0 mg/l (MEE condensate).

5. Concentration of cyanide in RO-1-Permeate and MEE condensate of common-ETP,
indicates usage of cyanide salt in process whereas the unit representative denied
for usage of same during joint inspection.

6. As RO-3 reject is being fed to MEE, significant reduction in concentration of cyanide
and nickel is observed in RO-3-reject from 8.8 mg/l to 4.4 mg/l and 66.13 mg/I to
43.07 mg/l in MEE feed respectively which could not be explained.

7. Almost negligible COD and BOD reduction is observed in common-ETP up to
advanced tertiary system i.e., of ultrafiltration/before RO.

8. Increase in CN concentration from 6.3 mg/l (in raw effluent) to 7.5 mg/! (in outlet
of ultrafiltration system/before RO), indicates very less efficiency of primary and
secondary treatment system.

9. As per the logbook data provided for effluent being treated in common ETP and
treated effluent being recycled in wood, glass and metal divisions shows that the
quantity of treated effluent recycled is more than the quantity of effluent
fed/treated in ETP, which is contradictory and seems that about 11.09 KLD of fresh
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water being added in treated effluent storage tanks and the unit is in violation of
conditions imposed in NOC issued by CGWA.

10.The quality of treated sewage is non-complying w.r.t. on land discharge norms
w.r.t. pH-5.9 against 6.5 to 8.5. The pH needs to be brought within permissible
limit of 6.5 to 8.5; for use in horticulture.

14.3 For Water Audit
1. The unit is withdrawing about 8.08 KL to 30.06 KL per day of fresh water more
than the fresh water requirement and the point of utilization of this excess guantity
could not be identified due to unavailability of flow meters at individual utilization
points.

- However, the excess quantity of effluent/sewage being recycled in process section
than the quantity of effluent/sewage being treated indicates that dilution of fresh
water is being made in treated water tank, which is recycled for industrial
purposes.

2. Exact quantity of treated effluent from common-ETP and waste water from
common-STP being utilized in process as well as toilet flushing could not be

identified due to unavailability of flow meters at individual utilization points.

14.4 For imposed Environmental Compensation
1. As per the information provided by UPPCB, the unit has deposited

i. Rs. 37,53,600 /- dated 19.06.2020 against the imposed EC amount of Rs.
74,45,160/- for illegal extraction of ground water,

ii. Rs. 10,000/- dated 19.06.2020 against the imposed EC amount of Rs.
1,08,60,000 for effluent discharge/ inadequate ETPs/ZLD norms in violation
of CTO,

iii. Rs. 1,00,000/ dated 19.06.2020 and Rs. 6,12,567/- dated 05.11.2020,
making total of Rs. Rs. 7,12,567/- against the imposed EC amount of Rs.
7,12,567/- for not managing Haz. Waste as per the HOWM Rules, 2016.

» Hence, the unit has deposited total Rs. 44,76,167/- against the total
imposed EC amount of Rs. 1,90,17,727/-.
» Remaining amount to be deposited by the unit is Rs. 1,45,41,560/-.

15.0 Recommendations

1. The unit shall obtain common consent to operate for all 06 manufacturing sections
i.e., Metal Art ware, Glass Art ware, Wood Art ware, Thermocol blocks, Marble Art
ware & Corrugated Paper & Carton under the Air (Prevention & Control of Pollution)
Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from UP
Pollution Control Board.
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2. Unit shall ensure, no fresh water is used for industrial process and comply with the
conditions laid down in NOC of CGWA.

3. The unit shall engage expert institute to carry out detailed & water audit for detailed
study of total actual water consumption & recycling of treated waste water.

4. For carrying out factual water audit, unit shall ensure metering at all and individual
treated waste water consumption points at each manufacturing section to ascertain
actual water consumption in each process as well as for domestic purpose and
maintain logbook for the same.

5. The unit shall install flow meters at inlet and outlet of both Pre-ETPs i.e., for
treatment of effluent generating from electrophoretic, lacquering and paint booth
processes and for treatment of floor washing effluent.

6. For common-ETP, the unit shall install flow meters at outlet of secondary biological
treatment system, permeate of RO, MEE condensate and ATFD condensate,

7. The unit shall dispose off the sludge from sludge drying bed of the previous ETP at
wooden art ware manufacturing division, to TSDF site.

8. Presence of cyanide upto 5.0 mg/l in treated effluent from common-ETP is
observed; hence human contact shall be strictly avoided during the recycle/re-use
of common ETP treated effluent.

9. The unit shall check pH of treated sewage and maintain in the range of 6.5-8.5
before pumping for horticulture use and FC concentration should be brought down
below 1000 MPN/100 mL.
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16.0 Photographs
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Figure 1: Operational Bore well no 3 in
residential area

Figure 2: Operational Bore well No. 4 in
Glass divisi

Figure 3: Bore well no 5 (sealed but not Figure 4: Piezometric well No. 1
dismantled) in Glass division

Figure 5: Old defunct & non-operational ETP at glass division
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Figure 7: Reaction cum Settling tank of
Pr-ET

Figure 10: Purchased flow meters to be
installed at inlet and outlet of Pre-ETP

Figure 11: pH control & chemical solution
dosing through metering type dosing
pumps at Pre-ETP
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Figure 13: Common ETP (Secondary tube setteler tank, dosing tank, dual media filter,
softner & ion exchange unit)
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Figure 16: Common ETP Outlet flowmeter
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Flgure 18: Common STP inlet flowmeter
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'
t

P

Figure 20: Collection tank, dosing tank, clarif“er tank SBR Tank and dual med|a fllter
of common STP
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Figure 2: Flow meters at STP outlet line
to eenbe!t for horticulture.
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Figure 22: Flow meters at STP outlet line
to metal division,
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| Figure 23: Flow meters at STP outlet line
‘| to glass division
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Fgure 25: Hand pump near the unit

Figure 24: Flow meters at STP outlet line
to wood division

"

B I. i

Figre 26: Pond near the unit

b b

mEes (07

Page 68 of 70

S)
o



A s 5
n OE e

; 5

4 N

27 :' Glass division

Figure 29: Corrugated Sheet & Box
division_

-

Fi'i_':;ure 31 Sealing of samplés

Figure 28: Polishing o
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17.0 Signature of the inspecting officials

Date of Inspection: 10.12.2020

Sr. No. | Name of the Officials

Signature

1 Sh. Shashank Chaudhary, SDM, Amroha

®

2. Mrs. Reena Satavan, Sc. ‘D’ CPCB, Delhi

s

3. Sh.

C. B Chourasia, Sc.'E’, CPCB, Delhi

o

4. Sh.

J.P. Maurya, Regional Officer UPPCB, RO Bijnor

iﬁfﬂ,

5. Dr.

R.K Singh, Sc. 'D' CPCB, Delhi

Qg

6. sh.

Tejas Y. Mankikar, Sc. B, CGWB, Lucknow

Mﬂ "28/01/2021

7. |or.

Anu Chetal, Sc, B, CPCB, Delhi

(A

8. Dr.

Prabhat Ranjan, Sc. B, CPCB, Delhi

o

9. Sh. Anil Kumar Sharma, Assistant Env. Engineer ,
UPPCB, Bijnor

10. | Ms. Shivangi Goswami, RA-II, CHCB, Delhi

[]

11. | Dr. Sachin Mishra, SRF, CPCB, Delhi
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ANNEXURE — Za
c
U.P. Pollution Control Board i"

b ’

CONSENT ORDER

Ref No. - : : Dated : 09/05/2018
1 8602/UPPCB!Bijnore(UPPCBRO)!CTOHwaterfJ
YOTIBA PHULE NAGAR /2018

To,
Shri TEEVRA GUPTA
M/s C.I.. GUPTA EXPORTS LTD

18 KM DELHI-MORADABAD HIGHWAY NH-24, VILL-JIVAI, AMROHA
JYOTIBA PHULE NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M, C.L. GUPTA EXPORTS LTD.

Reference Application No 1939591 Dated :09/05/2018

] For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. C.L. GUPTA EXPORTS
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit

subject to general and special conditions mentioned in the annexure .in refrence 1o their foresaid
application . 3
2 This consent is valid for the period from 01/01/2018 to 31/12/2019 . |
' In spite of the conditions and provisions mentionsd in this consent order UP Pollution Contro! Board
eserves its right and powers to reconswder-amend any or aj conditions under section 272) of the
Water (Previntior and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

AMIT  Coeter |

CHANDRA TG 2% |

For and on behalf of U.P, Pollution’ Control Board ‘

’.

Enclosed : As above |
{condition of consent): ]I
i
Copyto:  Regional Officer UPPCB Bijnaur for information and 1o ensure the compliance of the {
conaitions unposed in the consent order, _
AMIT e i
CHANDRA fsezcsos s |

1206035 4080




U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.C.L. GUPTA EXPORTS LTD vide

Consent Order No. 939591/ Water Dated : 09/05/2018

1s

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of metal artware- 30 Ton per month
, glass artware- 150 W 15 Ton per month.

The quantity of maximum daily effluent discharge should not be more than the followng ;

[ _____ " Effluent Discharge Details _ e
S.No Kind of Effulant Maximum daily | Treatment facility and |
discharge KL/da discharge point |
T’ 1 Industrial 100 KLD (Treated ETP
; through ETP and | ;
i again treated through |

175 KLD ETP and L

recycled in the
process to achieve a
| ZLD) 2, s
2 Domestic 100 KLD(Treated and STP
reused in

i e e

flushing/gardening
am within the premises ) e -

Arrangement should be made for collection of water used in process and domestic effluent
separately i1t closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for |

measurement of effluent and for collecting its sample. Except the effluent informed i the
application for consent no other effiuent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discw water
drain . =

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . :
e

Domestic Effulant ?

e

5 1 | Total Suspended Solids 100mg/! h
L. 2 | BOD : __3omal
—— I R S— 250mall .
| 4 i Qil & Grease 10ma/l 28
1 5 l Quantity of Discharge 100 KLD (Treated through

} i STP and reuse in |
| ) ! gﬂushing!gardening within the
N - _ premises)

The industrial effluent should be weated in treatment plant so that the treated effluent should be in
conformity with the following norms. 0

R




(1

Industrial Effulant

- ——

( S.No Parameter Standard ~-4
L 1 Total Suspended Solids 100mg/I
L 2 BOD 30mg//
’ 3 COoD 250mg/I
4 Oil & Grease 10mg/I
5 Quantity of Discharge 100 KLD (Treated through
ETP and again treated in
ETP of capacity 175 KL'D and
treated effluent shall'be
|. L recycled in the process to

achieve ZLD)/ |

Effluent gencrated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)

Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry |

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986,

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement, for

Specific Conditions:

flow meter/V Notch for measuring effluent and its log book be maintained .




~J

1. This consent is valid for the operation of glass furnace and related process operations like
electroplating, phosphating efc. The overall™ production capacity shall not exceed Metal Artware-
200 Ton / Month, Glass artware- 250 Ton per month and Wood artware 150 Ton per month for
which Consent to Operate has been issued vide letter no. F68502/C-7/58/Jal Pradushan/Bijnore/2015
dated 20-10-2015, valid up to 31-12-2019.

2. The process effluent generated from glass furnace unit shall not exceed 100 KLD and it shall be
treated in the effluent treatment plant comprising of Reverse_Usmosis Plant and treated effluent
shall be sent to existing ETP of 175 KLD. The overa Treated effluent 175 KLD shall be recycled
and Zero Liquid Discharge outside the premises must be maintained. The reject from Reverse
Osmosis Plant shall be sent to authorized TSDF.

3. Domestic effluent 100 KLD shall be treated through sewage treatment plant of 5 kl/hr capacity

_~nd recycled for flushing/ gardening.

4. No effluent is allowed to discharge outside the factory premises. —w— :
5. Reject of Reverse Osmosis plant shall be disposed through TSDF as per the provisions of
Hazardous and Other Waste (Management and Trans-Boundary Movement) Rules 2016,

6. Cyanide plating or use of cyanide in the process is not allowed.

7 Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB.

8 Electromagnetic flow meter shall be installed at water source (Tube well) and outlet of ETP, Inlet
and Outlet of STP , proper records shall be maintained of the water extracted from ground water and
effluent reused in the process and used in the irrigation : =4 ¥

9. Unit shall ensure the compliance of NOC granted for ground water extraction from CGWA dated
21.12.2016. The ground water extratction shall not exceed 330 KLD. . :

10. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi dated 13.07.20 17 in OA no. 200/2014 M C Mehta v/s Union of India and
others. ;

11. Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans-
Boundary Movement) Rules 2016, and regularly sent the Hazardous waslte generated from the unit to
TSDF for safe disposal.

12. Unit shall maintain the records of the waste sent 1O TSDF.

13 Unit shall submit treated effluent monitoring report and ground water quality monitoring report
done by MoEF & CC approved laboratory within 3 months. '

14. Unit shall develop Green Belt in minimum 33 percent arca of Industrial Premises as per the
provisions Jaid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com. . . gz
15. The unit shall deposit fees of Rs. 25000 / only &s Consent Fee for year 2019 within 15 days from
the date of issue of this order.

16. This Consent order shall automatically become invalid on issuance of Closure Order by CP:.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

e

Digitally signed &
AM lT AMIT CHANDRA

lssued with the permission of competent authority . CHANDRASX 2013.05.09

12;08 35 =033

or and on behalf of U.P. Pollution Control Board .
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CONSENT ORDER
Ref No. - 1853SIUPPCBfBijnore(UPPCBRO)lCTO!airIJ YOTIBA Dated : 11/05/2018 - i
PHULE NAGAR /2018 _ ; i
To,

Sub :

Reference Application No. 927007

I

(89

ANNEXURE —1b e}

U.P. Pollution Control Board

Shri TEEVRA GUPTA
M/s C.L. GUPTA EXPORTS LTD

18 KM DELHI-MORADABAD HIGHWAY NH-24, VILL-JIVAI, AMROHA
JYOTIBA PHULE NAGAR

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. C.L. GUPTA EXPORTS LTD

With reference to the application for consent for emission of air pollutants from the plant of M/s C.L. !
GUPTA EXPORTS LTD. under Air Act 1981, It is being authorised for said emissions, as per the

standards, in environment, by the Board as per-enclosed conditions .
This consent is valid for the period from 01/01/2018 to 31/12/2019 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Air (Previntion and Controt of Pollution) Act, 1981 as amended.

- This consent is being issued with the permission of competent authority .

Dated : 11/05/2018

- Digitally signed by
AMIT AMIT CHANDRA

CHANDRA Date: 2018.05.11

17:55:56 +05'30'

For and on behalf of U.P. Pollution Control Board

' Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnaur for information and to ensure the compliance of the
conditions imposed in the consent order.

Digitally signed by
AMIT ' AMIT CHANDRA

CHANDRA Pete:201805.11

17:56:19 +05'30'




U.P. Pollution Control Board

Dated : 11/05/2018
CONDITIONS OF CONSENT '

I This consent is valid only for the approved production capacity of Metal Artware- 30 Ton / Month |
- glass artware- 150 Ton per month and wood artware 15 Ton per month. . ’ ; ]

2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks. :
Air Pollution Source Details :
S.No Air Polution | Type of Fuel | Stack No. Parameters Height
: Spurce : :
1 Polishingand | emission | - 1 Particulate |10 meter from
buffing : Matter ground or:3
- Section meter above
: hood, | -
whichever is
; more
2 - | glass furnace propane 2 Particulate 54 meter
; Matter above from
the ground
level.

2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Quantity of Emission | as per serial no. 9 of
schedule 1 of E(P)
Rules,2_016
2 B Quantity of Emission |as per serial no. 48 of
schedule 1 of E(P)
Rules,2016
3. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .
4.

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . -

5.  The modification or installation in the existing pollution control equipments should be done onl*ysby
prior approval of Board . A

6.  The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory . ' Y

7. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CClor otherwise mandatory . _ 3

8.  The unit should submit the stack emissions monitoring report within one month from issuance of

- consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . ' -

Specific Conditions:

- -

] cu ..!




Issued with the permission of competent authority .

1. This consent is valid for the operation of glass furnace and related process operations like
electroplating, phosphating etc. The overall production capacity shall not exceed Metal Artware-
200 Ton / Month, Glass artware- 250 Ton per month and Wood artware 150 Ton per nionth for

which Consent to Operate has been issued vide letter no. F68503/C-7/45/Vayu Pradushan /2015, s ’

dated 20-10-2015, valid up to 31-12-2019. |
2. The process emission generated from glass furnace unit shall not exceed the ermission norms as
prescribed under Environment (Protection) Rules, 1986. i

3. Unit shall regularly operate the Air Pollution Control System and ensure that the stack and
ambient air quality is as per the norms as prescribed under Environment (Protection) Rules, 1986.
4. Cyanide plating or use of cyanide in the process is not allowed.

5. The minimum height of stack attach to electroplating, polishing and buffing section shall be -
atleast 10 meters above ground level or 3 meters above shed or building of the unit whichever is -
more. - - : '

6. Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB.

7. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi dated 13.07.2017 in OA no. 200/2014 M C Mehta v/s Union of India and ' |
others. : : 14
8. Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans-

Boundary Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to

TSDF for safe disposal.

9. Unit shall submit stack emission and ambient air quality monitoring report done by MoEF & CC

approved laboratory within 3 months.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-201 8 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Contro
Board www.uppcb.com. ;

11. The unit shall deposit fees of Rs. 25000 / only as Consent Fee for year 2019 within 15 days from
the date of issue of this order. : -

12. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986. . '

13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitally signed by
AMIT AMIT CHANDRA

Date: 2018:05.11 |
CHAND RA 17:56:40 +05'30"

For and on behalf of U.P. Pollution Confrol Board .

| \r 3
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ANNEXURE - 9

U.P. Pollution Control Board

B A
CONSENT ORDER
Ref No. - 57800/ UPPCB/Bijnore(UPPCBRO)/CTO/air/ JYOTIBA Dated : 27/09/2019
PHULE NAGAR/2019
To,

Shri TEEVRA GUPTA

M/s C L GUPTA EXPORTS LTD

C.L. Gupta Exports Ltd.. Vill- Jivai, NH-24 Delhi Road Amroha, AMROHA 244221
JYOTIBA PHULE NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to-M/s. C L GUPTA EXPORTS LTD

Reference Application No. 5223743 Dated : 27/09/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s C L
GUPTA EXPORTS LTD. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 28/08/2019 to 31/12/2019 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

L 9

For and on behalf of U.P. Poliution Control Board
Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Bijnore to ensure the compliance of conditions imposed in consent
order

Chief Environment Officer




2

3(a)

3(b)

3(c)

U.P. Pollution Control Board

Dated : 27/09/2019
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Thermocol Block - 65
Ton/Month. —

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Boiler-4 TPH |Wood - 4 TPD 01 Particulate | Trima cyclone
Matter dust collector
as APCS and

stack height
30 meter from

ground level.

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard

1 01 Particulate Matter 600 mg/nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring .as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:




I This consent to operate is valid for production of Thermocol Block - 65 Ton/Month.

2. Boiler of 4 TPH shall be equipped with trima cyclone dust collector and stack of 30 Meter from
ground level.

3. Unit shall submit stack monitoring report and ambient air quality monitoring report done by
MoEF & CC approved laboratory within 3 months and after that submit on quarterly basis .

4. Unit shall maintain and operate Air pollution control system i. e. trima cyclone dust collector
regularly and ensure that stack emissions are within the prescribed norms.

5.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

6.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

7. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in O.A. No. 220/2019 Adil Ansari vs M/s CL Gupta Exports and Ors.

8. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

9.This Consent order shall automatically become invalid on issuance of Closure Order by CP.CB/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

10. The unit shall not undertake any expansion or modification in the plant and machinery or
establishment of new unit without prior Consent to Establish of UPPCB.

I'l. Unit shall submit bank guarantee of Rs 100000/ (One Lakh only) for the compliance of above
conditions within 15 days from the date of issue of this order, failing which this order shall be
automatically deemed invalid.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer




A,\)NEXURE - 3eb

W
UTTAR PRADESH POLLUTION CONTROL BOARD
M
e~
g‘% Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
oy Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 66853/UPPCB/Bijnore(UPPCBRO)/CTO/water/JYOTIBA Dated : 30/09/2020
PHULE NAGAR/2019
To,
M/S TEEVRA GUPTA
CL GUPTA EXPORTS LTD
Vill- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha (U.P),AMROHA 244302
JYOTIBA PHULE NAGAR

Sub:  Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 16/12/2019 and received on 16/12/2019 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Your application and the
information submitted have been examined along with the facts found during inspection made by officers
of UPPCB on 21/09/2020 . Your consent application is hereby refused due to following reason.

Reasons :-

M/s C L Gupta Exports Ltd, Jyotiba Phule Nagar, Amroha have applied for Consent to Operate under Water
Act, 1974 . The matter related to the unit is being heard by Hon’ble NGT in O.A. No. 220/2019 Adil Ansari
vs. M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.,. Unit was inspected by Joint Committee of CPCB, UPPCB
and CGWA on 16-10-2019. Unit has submitted CGWA NOC valid till 19-12-2021 which permits
withdrawal of 155 cubic meter per day Ground Water for domestic purpose only. In consideration of units
representation and documents submission, Environmental Compensation of Rs. 1, 01, 80, 740/- (for
abstraction of Ground Water for Industrial use without permission ), Rs. 1,08,60,000/- (for discharging the
effluent in violation of prescribed norms.) and Rs. 21 ,30,417/- (for violation of Hazardous Waste Rules).
Unit has not deposited the Environmental Compensation. Also unit has not been issued NOC for abstraction
of Ground Water for Industrial use. Hon’ble NGT in its order dated 06-08-2020 has passed following
directions with observations :

“.....In view of the above, not only there are serious continuing violations of environmental norms without
corresponding stringent action, the unit appears to have played fraud in obtaining NOC for ground water
extraction for industrial purpose by falsely representing that purpose of extraction was residential. Action
needs to be taken in this regard as per law of the land. Apart from this aspect, compliance with
environmental norms needs to be ensured by the industrial unit...... i

UPPCB has issued show cause notice under section 33 A of Water(Prevention and Control of Pollution) Act
1974 vide letter dated 10.06.2020 to the unit for its closure in case of non submission of NOC for Ground
Water Abstraction for Industrial purpose. The area of the existing unit is in Over Exploited Zone as per
CGWA.

In view of above the Consent to Operate application is here by Rejected with the directions to ensure




compliance of Water (Prevention and Control of Pollution) Act, 1974.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

This order is issued with the approval of competent authority. Am't wﬂﬁm&ﬁ“
Chandra &z

Frat Hrader varyn. 1000

( Authorized Signatory )

Amit Chandra
Chief Environment Officer

Copy To -

Regional Office, UPPCB, Bijnore Amit E.z"é:%‘.i’-‘f&.-:h...,.
Chandra &5

Amit Chandra
Chief Environment Officer
( Authorized Signatory )




ANNEXURE - 3b
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.

UPPCB

UTTAR PRADESH POLLUTION CONTROL BOARD

:

oy - o ;
0?{,“' A Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010

3o Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - 71046/UPPCB/Bijnore(UPPCBRO)/CTO/air/JYOTIBA Dated : 30/09/2020
PHULE NAGAR/2019

To,
M/S TEEVRA GUPTA
C L GUPTA EXPORTS LTD
Vill- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha (U.P),AMROHA 244302
JYOTIBA PHULE NAGAR

Sub:  Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Kindly refer to your consent application dated 16/12/2019 received on 16/12/2019 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Your application and the
information submitted by you have been examined along with the facts found during inspection made by
officers of UPPCB on 21/09/2020 .Your consent application is hereby refused/return due to following
reasons.

Reasons :-

M/s C L Gupta Exports Ltd, Jyotiba Phule Nagar, Amroha have applied for Consent to Operate under Water
Act, 1974 . The matter related to the unit is being heard by Hon’ble NGT in O.A. No. 220/2019 Adil Ansari
vs. M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.,. Unit was inspected by Joint Committee of CPCB, UPPCB
and CGWA on 16-10-2019. Unit has submitted CGWA NOC valid till 19-12-2021 which permits
withdrawal of 155 cubic meter per day Ground Water for domestic purpose only. In consideration of units
representation and documents submission, Environmental Compensation of Rs. 1, 01, 80, 740/- (for
abstraction of Ground Water for Industrial use without permission ), Rs. 1,08,60,000/- (for discharging the
effluent in violation of prescribed norms.) and Rs. 21,30,417/- (for violation of Hazardous Waste Rules).
Unit has not deposited the Environmental Compensation. Also unit has not been issued NOC for abstraction
of Ground Water for Industrial use. Hon’ble NGT in its order dated 06-08-2020 has passed following
directions with observations :

*“.....In view of the above, not only there are serious continuing violations of environmental norms without
corresponding stringent action, the unit appears to have played fraud in obtaining NOC for ground water
extraction for industrial purpose by falsely representing that purpose of extraction was residential. Action
needs to be taken in this regard as per law of the land. Apart from this aspect, compliance with
environmental norms needs to be ensured by the industrial unit...... .

UPPCB has issued show cause notice under section 33 A of Water(Prevention and Control of Pollution) Act
1974 vide letter dated 10.06.2020 to the unit for its closure in case of non submission of NOC for Ground
Water Abstraction for Industrial purpose. The area of the existing unit is in Over Exploited Zone as per
CGWA.

[n view of above the Consent to Operate application is here by Rejected with the directions to ensure
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compliance of Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of

Pollution) Act, 1981.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of

Air Act.

This order is issued with the approval of competent authority.

Copy To -

Regional Officer, UPPCB, Bijnore.

( Authorized Signatory )

Amit Chandra
Chief Environment Officer

Amit BPise——

e
Chandra ==
Amit Chandra

Chief Environment Officer
( Authorized Signatory )




ANNEXURE- 4cu

FORM 1
CONSENT SEEKING FORM

(To be submitted in triplicate)
(See RULE 27)

Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

From , Dated

C L GUPTA EXPORTS LTD, Vill- Jivai, 18 Kms 03/12/2020
Stone before Moradabad Delhi Higway Amroha

(U.P),AMROHA,244302

City:Amroha

Block:Amroha

District:JYOTIBA PHULE NAGAR

To.,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act,
1981(14 of 1981) to make emission from Industrial Plant owned by (1)

TEEVRA GUPTA for a period upto (2) 3 years

The annexure, appendices other particulars and plans in triplicate are attached herewith.

I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4, 1/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no

change shall be made

5. 1 /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

I/We undertake to furnish other information within one month of its being called by the Board.

7 Bank Details.

(ST (6

‘Eank Dratt No. Date Amount

Accompaniments:-
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Old Air Consent Renewal Application  (Attached)
Hazardous Waste Authorization (Attached)
Corrugation CTE  (Attached)
Thermocol Consent  (Attached)
Old Air Consents  (Attached)
Report showing project cost  (Attached)
Statement showing measures taken for increasing tree and forest cover.  (Attached)
Yours faithfully,
Signature
Name of the applicant: TEEVRA GUPTA

Address of the Applicant: Vill- Jivai, NH -24 Delhi
Road Amroha

3




ANNEXURE TO FORM

Existing

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

thereto shall be liable to an action under the provisions of the Act .

While filling this Annexure the applicant shall in respect of such of the items as do not pertain to his activity
state 'not applicable' and shall not leave blank .

7

10.

State Working season per year of the

plant:

(a) Number of workers attending the

factory shift wise &/ or per day

: Apr to Mar

: 5500

(b) Number of workers residing in the : 475

premises

Indicate the present use of the land in the vicinity(5 Km.radius) of the:

[Name of Surrounding

JDistance(in meters)

' Description

Climatological and Meterological

Details(if available)

(a) Indicate the climate conditions at : SEMI ARID
the site(arid and semi-arid etc.)

(b) Rainfall(yearly average range) : 894

(c) Temperature(seasonal range) )

(d) Information on speed and direction : 14 km/h

of wind

(e) Humidity and Solar radiation 273 and 4

Give list of all materials in the process:

Raw Materials Name Raw Materials Quantity Principal use
EPS Resin 30 Thermocol Blocks
Starch 10 Gum
Paper Reel 500 Corrugated Sheet and
Boxes
Quartz 5 Glass Artwares
Dense Soda Ash 5 Glass Artwares
Lime Stone 5 Glass Artwares
Brass 4 Metal Artwares
Aluminium 115 Metal Artwares
Stainless Steel 70 Metal Artwares
Iron 250 Metal Artwares
Zinc 25 Metal Artwares
Wood 400 Wooden Artwares
Stone 400 Marble Artwares




A process flow diagram must be included with this statement showing entry and exit points of all raw

materials, intermediate products, by products and finished products, Detail process and control equipment.:

(See Enclosure)

12.

Fuel Consumption in Tonnes/day

Fuel Name | Daily Unit Calorific | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)

Wood 600 Kg/Hour 5 0.1

Scrap

Wood 150 Kg/Hour 3 0.1

Scrap

Wood 60 Kg/Hour 1 0.01

Scrap

HSD 0.090 Kilo 0 0.15

Liters/Hou
r
HSD 0.070 Kilo 0 0.14
Liters/Hou
.

Atmospheric Emission from each stack

Total no, of stacks:

13

Material for construction of
Stack:

M.S,M.S,MS,M.S,M.S,MS,M.S,MS,M.S,MS
MS M.S MS

Stack Attached to:

Boiler , DG Set , DG Set , DG Set , DG Set , Boiler , The
Fuel Heater DG Set, DG Set DG Set , DG Set , DG Set,
DG Set ,

Height above ground level(in
metres):

315,3.53,5.5,55,55,31,5,33.5,55,55,55,58,
3.5 55

Height above roof(in metres):

20,2.5,25,2.5,25,20,20,25,25,25.25.25.
P

Stack Top:

Circular , Round , Round , Round , Round , Circular ,
Round , Round Round Round Round Round Round

Inner dimensions (in meters):

12,0.152,0.152,0.152,0.152,0.99, 1.52, 0.152,
0152 0152 0.152 0152 0152

Gas quantity-m”3/hr:

34590.24 ,1149.14 ,1123.02, 1175.25, 1162.2 , 34622.03
,91408.67 , 1142.61 , 1786.03 , 1605.17 , 1168.73 ,
1142.61,1161.32,

Flue gas temperature 'C:

145.0,207.0,207.0,202.0, 204.0 , 140.0 , 145.0 , 205.0 ,
162.0, 170.0, 205.0, 206.0 , 202.0 ,

Exit velocity of gas/sec:

8.3, 176, 172,180 ,178,.125,
 11.9,17.5,18.0,

14.0,17.5,15.8,14.2

(a) Flue gas emission

@)



14.
15.

Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr
5 Wood 600 Wood 17 46.5 0.13 358
Scrap
.5) Wood 150 Wood 17 62.5 0.2 417
Scrap
5 Wood 60 Wood |25.5 76.8 0.13 83.5
Scrap
b HSD 0.090 HSD 19.56 115 0.2
5 HSD 0.070 HSD 1.69 0.12
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 | Specify
Nm*3/hr) hydrocarbon
)
34590.24 i 358
34622.03 19.5 417
91408.367 |25.5 83.5
1123.02 17 0.2
1162.2 0.4
(c) Particulate analysis
(d) Chemical Composition(if available) :
Give details of flue gas sampling arrangements : Stack Duckting
Give details of laboratory facilities available for :NA
analysis of emission
Is there sufficient space available for installing air ~ : Yes

pollution control equipment
Details of Air Pollution :-




Stack Name Equipment Name State
Boiler Multi Cyclone Separator Existing
Boiler Multi Cyclone Separator Existing
The Fuel Heater aﬂvyglgg_ﬁcubber ]\ Existing
DG Set - Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
DG Set Others Existing
18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed
Equipment Name Equipment Size No. of equipments Status
Multi Cyclone Install
Separator
Multi Cyclone Install
Separator
Water Scrubber Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
Others Install
19, Give the following details

(a) Total investment in the factory and the year of

investment.

(b) The estimated expenditure for implementation of :50 Lacs

the scheme to control air pollution

: Investment:-246.50 cr.
Year of Investment 1s :-2020




(¢) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

() Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any

: 250KLD STP with Ultra Filtration and
150 KLD ETP with 3 Stage RO System for
recycling and reuse and Multi effect
Evaporator for ZLD Process and APCE like
Water Scrubbers, Dust Colletor, Ducktings
etc

: 1 Crore
: Already action taken by industry

. Electoplating, Buffing, Polishing, Glass
Furnace, 8 DG Set 500 KVA, 1 DG 750
KVA and Electric Load 3000 KVA

Signature

Name and Address of the applicant on
behalf of : TEEVRA GUPTA, Vill- Jivai,
NH -24 Delhi Road Amroha

Name and Address of the Firm on behalf
of which application is made : TEEVRA
GUPTA,Vill- Jivai, NH -24 Delhi Road
Amroha



Explanatory Notes for filing in form and the Annexure ,

The notes are given only for those items for which explanations is considered desirable .

Form-

I. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for,

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'New' that which has been modified due to change in quantity and/or quality of emission.

‘Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

[tem 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
cach stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

I : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3t Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,

12y




air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 ¢ Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .



Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

L

]

(a) Full name of the applicant with address

(b) Is the firm registered?

(¢c) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/ Industry/Local body
with address

TEEVRA GUPTA,Vill- Jivai, NH -24
Delhi Road Amroha
(Tel. No.) 0591-2477000

YES
UPFA6000007,

TEEVRA GUPTA

Vill- Jivai, NH -24 Delhi Road Amroha
AMROHA

9410051063

large

C L GUPTA EXPORTS LTD

Address:Vill- Jivai, 18 Kms Stone
before Moradabad Delhi Higway
Amroha (U.P),AMROHA,2443072
Tel. No.:0591-2447700

E-mail :ajaijohri@clgupta.com

& Give revenue /City Survey No. of the land/premises : District:JYOTIBA PHULE NAGAR
for which the application is made: Town/Village: Amroha
City Survey no./Revenue Survey no.:
Khata No.:
Area in Hectares;
4. State month and year in which the plant was actually :  April, 2001
put into commissions or is proposed to be put into
commission;
5. State the Civil/Military /Defence/industrial Estate etc. Other
under whose administrative jurisdiction the
occupiers/industrial plant is situated: District:]JYOTIBA PHULE NAGAR
Corporation;
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:
6. (a) State whether plant site has been declared as - NO

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area




ANNEXVURE- 4 b

FORM 1
CONSENT SEEKING FORM
(To be submitted in triplicate)
Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974
(See RULE 3)
Date- 03/12/2020

From ,

C L GUPTA EXPORTS LTD, Vill- Jivai, 18 Kms Stone before Moradabad Delhi Higway Amroha
(U.P),AMROHA,244302

City:Amroha

Block:Amroha

District:)YOTIBA PHULE NAGAR

To,

['he Member Secretary,

U. P. Pollution Control Board
Lucknow.

Sir,
[/We apply for CONSENT under section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974
(Act no VI of 1974) to bring into use any* new or altered outlet for the discharge of sewage/trade effluent*

to begin to make new discharge of sewage/trade effluent or *Continue to make discharge of sewage/trade
effluent from land/premises owned by (1) TEEVRA GUPTA for a period upto (2).3 years

l. Disposal of Liquid/Solid Waste:-
(a). Sewage/Sullage via drains/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

Surrounding of Site | Distance (in meters) J Description 7

The annexure, appendices other particulars and plans in triplicate are attached herewith.

(O I S |

I/We further declare that the information furnished in the Annexure, appendices and plans is
correct to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or
its quality, a fresh application for CONSENT shall be made and until such CONSENT is
granted no change shall be made.

L]

I /We hereby agree to submit to the Board and application for renewal of consent one month
in advance of the date of expiry of the consented period for outlet/discharge, if to be
continued thereafter.

6. I/We undertake to furnish other information within one month of its being called by the
Board.

Accompaniments:-



Old Renewal Application  (Attached)
Hazardous Waste Authorization  (Attached)
Corrugation CTE ~ (Attached)

Old Water Consents  (Attached)

Report showing project cost  (Attached)

> e k2
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6. Statement showing measures taken for increasing tree and forest cover.  (Attached)

Yours faithfully,

Signature ,

Name of Applicant:- TEEVRA GUPTA
Address of applicant:- Vill- Jivai, NH -24 Delhi
Road Amroha

*Note:- Strike out entries not relevant.



ANNEXURE TO FORM

Existing  Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

7. Is the industry/factory for which application is made Yes
closed on Sunday/Holiday

8. State working days per year and working season for the Apr to Mar

industry/factory

9. a) Number of workers attending the factory shift wise & 35500
or per day :
b) Number of workers residing in the premises : 475

10.  For local bodies only:-
a) Present population : NA
b) Population covered under regular sewer facilities : NA
¢) population having septic tank/Soak pit facilities : NA
d) Population covered by conservancy latrines : NA

1. For Industries Only:-

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
EPS Resin Resin 30 Thermocol Blocks
Starch starch 10 Gum
Paper Reel Paper Reel 500 Corrugated Sheet
and Boxes
Quartz Quartz 5 Glass Artwares
Dense Soda Ash | Dense Soda Ash 5 Glass Artwares
Lime Stone Lime Stone 5 Glass Artwares
Brass Brass 4 Metal Artwares
Aluminium Aluminium 115 Metal Artwares
Stainless Steel 5.8 70 Metal Artwares
Iron Iron 250 Metal Artwares
Zinc Zinc 25 Metal Artwares
Wood Wood 400 Wooden Artwares
Stone Stone 400 Marble Artwares
IFuel Details:-
Fuel Consumption
LSHS 10




Diesel 2
Others 12
B. Give the list Products and By Product Details
Product Name Quantity
Metal Artwares 220
Wood Artwares 200
Glass 270
Marble Artwares 90
Thermocol 65
Corrugated Sheet and Boxes 500
ByProduct Name Licence Qty Installed Qty
Wood Briquettes 5 o)
C. Give the list of possible Inter-mediate Products;
Name of Product Quantity per month
Metal 215
Wood 225
Glass 300
Stone 100
Expendable Polystyrene 65
Starch 10
State daily quantity of water utilized :
Source Consumption Quantity
Domestic 290.0
Industrial 30.0

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which

the application is made:

Generation Waste Water Generation Quantity

Domestic 175.0
Industrial 175.0

(B) State how measurement of rate and quantity are carried NA

out:

State whether storm water drains are kept separate from Yes

Industrial / Domestic Effluents?

(a)ls domestic effluent allowed to get mixed in industrial  No

effluents?

(a)Describe if any treatment industrial or domestic effluent Yes

or one for combined effluent is made.

If yes, state the process of treatment in brief Through ETP/STP

(b)Is the quantity of effluent emanating either without or ~ Yes

after treatment approved by the authority?



(c)If approved, furnish the authority (Two certified copies

to be sent)

(d)If any effluent from any shop/ shops toxic? If so No

volume of this effluent

17. Is there any provision for disposal ?
L Name ‘ Status (Already made) l Status (proposed to) |
I8.  State the area of land used for
(a)Above in Hectares
19.  Give the quantitative disposal of effluent in liters provided for the places mentioned below
I Name Mode Mixed
20.  Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 175.0
Industrial 175.0
21.  Is sufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.
22 (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent before treatment | Effluent after treatment
‘am Colour units Milkish Colour less
PH b 6.5
BODS5 days 20 C mg/l 40 22
C.0.D mg/! 424 28
Note:-

I) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory

2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

24,
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(b)ls the effluent toxic

(c)State if the Industrial effluent is having

No

Unpleasant Smell

(d)Is there any hidden change of temperature exceeding ~ No

10%*c at any time

(a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing

Proposed

Physical

Yes

No

Chemical

Yes

No

(b)If yes, give details of equipments

250 KLD STP for Domestic Effluent

Treatment

150 KLLD ETP for Industrial Effluent

Treatment

Has the land/premises, etc., for which the application is Yes

made open?
Highly polluting material :
Toxic Organic Inorganic Microbilogical :

State details for solid waste

NIL

Cooling Tank




Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal
Hazardous 30 0.06 Yes Supply/Sale to
Waste other industry
Process 300 0.3 Yes Supply/Sale to
Waste other industry

Total investment of Plant/in the factory and the year of
investment:-

Accompaniments
Flow sheet of effluents.

Investment : 246.50 cr,
Year of Investment : 2020

Name and Address of the applicant on
behalf of : TEEVRA GUPTA,Vill-
Jivai, NH -24 Delhi Road Amroha

Name and Address of the Firm on
behalf of which application is made :
TEEVRA GUPTA,Vill- Jivai, NH -24

Delhi Road Amroha



Explanatory Notes for filing in form and the Annexure

The notes are given only for those items for which explanations is considered desirable. Other items are self
explanatory.

Form-

|. Here mention the name of the owner of the land/premises in case it belongs to other than the applicant
industry or factory. If the land/premises belongs to the factory industry, say self.

2. Here mention the date up to which the consent is sought for.

3. Here mention the local name of the river/stream as may be applicable.

Annexure to form-

‘Outlet’ means the arrangement for discharge of the effluent for which consent is sought for.

'Discharge’ means the effluent going out of the outlet,

'Existing’ means that whcih is operation at the time of applying for consent.

'New' means that which will be brought into operation in future.

‘Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here give the name of the person who is authorised by the institution/industry/ factory/local body
etc. to transact their legal business.

Item 2 : Here give the registered name of the Industry/ Factory/etc. under which the business is carried out.
Item 5 : Here state the concerned institution such as Bureau of Public Enterprises under whose administrative
control the Factory/Industry etc., is set up.

Item 6 : Applicable to only those areas which are prohibited aeras, such as the Ordinance Factories, Mint,
ete.

Item 13(b) : State method of measurement of hourly/daily maximum quantity of effluent i.e. by flow meters,
ventury meters, v notch sump measurement estimated etc.

Item 15(a) : If the effluent is treated, give separately the method of treatment and flow diagram of the
treatment process.

Item 16(b) : Here mention 'yes' is any other authority such as local body or Government Department as
already approved the discharge of effluent either with or without treatment, at the time of establishment of
the factory/industry.

Item 19 : Here give the quantity of effluent of different types such as domestic industrial mixed etc.
proposed to be or is let into the stream/river, lands, sea, etc., as may be applicable.

Item 22(a) : Analysis to be furnished shall be covered as many Parameters as are expected to be found, in
the effluent. If some of the parameters are not expected to be found say not applicable. If some parameters
other than those listed under the items are expected,the same be mentioned at the end. The analysis shall be
separately furnished for domestic/industrial and combined effluents.

Item 22(b) : Here toxicity meant that which is established by bio-assa studies on fish, as per procedure given
in the standard methods.

[tem 24 : This item is meant to cover highly polluting substances which do not ordinarily find way in the

effluents, but are required to be handled in the premises and which may, by accident, join the effluent in
large quantities.



Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

A

6.

1981.

(a) Full name of the applicant with address

(b) Is the firm registered?

(c) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

TEEVRA GUPTA,Vill- Jivai, NH -24
Delhi Road Amroha
(Tel. No.) 0591-2477000

YES
UPFA6000007,

TEEVRA GUPTA

Vill- Jivai, NH -24 Delhi Road Amroha
AMROHA

9410051063

large

C L GUPTA EXPORTS LTD

Address:Vill- Jivai, 18 Kms Stone
before Moradabad Delhi Higway
Amroha (U.P),AMROHA,244302
Tel. No.:0591-2447700

E-mail :ajaijohri@clgupta.com

District:]YOTIBA PHULE NAGAR
Town/Village: Amroha

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:

April,2001

Other

District:JYOTIBA PHULE NAGAR
Corporation:

Village Panchayat

Contonment:

Defence Deptt:

State Govt;

Prohibited areas:

Others:

NO
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ANPJEX VRE-5

MEMBER SECRETARY < :
Government of India

Central Ground Water Authority
- Ministry of Water Resources,

River Development & Ganga Rejuvenation

File No:- 21-4/1237/UP/IND/2016 -27Y8

e

NGC No:- CGWA/NOCI/IND/ORIG/2016/2380

e Moradabad Delhj Highway,

Y S WerTe e —— e
18 Km Stone Befor _

Village Jiwai, Amrohg; ——--~—
District Amroha, Uttar Pradesh — L Pk S PN R

Sub:- NOC for groﬁnd water withdrawal to M/s C. L. Gupta Exports Ltd., in
respect of-their existing furniture manufacturing unit located at 18 KM Stone
Before Moradabad Delhi High Way, Village Jiwai, Block Joya, District Amroha,

Refer to your application on the above cited subject. Based on recommendations of
Regional Director. Central Ground Water Board Noithern Region. Lucknow vide their
-~~Ommendations dated 03/11/2016 and further deliberations on the subject, the NOC
of Cantral Ground Water Aduthority is hereby accorded to Mis e T Gupta Exports
Ltd,, in respect of their existing furniture manufacturing unit located at 18 KM
Stone Before Moradabad Deihi High Way, Village Jiwai, Block Joya, District
‘mroha, Uttar Pradesh. The NOC is, however subject to the failowing conditions:-

PN _ '
7 The firm may_abstract 330 cu.m/day (and not exceeding 99,000 cu.mlyear) of

ground water, through existing two (2) tubewells oniy. No additional ground water
abstraction structures to pe constructed for this purpose without prior approval of the
CGWA., S ; 8

2. All the welis to be fitted with water meter by the firm at its own cost and monitoring of
ground water abstraction to be undertaken accordingiy on regular basis, atleast once in
a month. The ground water quality to be monitored twice in a year during pre- monsoon
and post- monsoon periods, it el ' '
3. Mls_ 28 Gupta Exports Ltd., sh-!! in consultation with the Regional Director,
Centra! Ground Water Board, Northern Region, Lucknow implement ground water
recharge measures atleast’ to- the tune of 1,06,000 cu.mlyear as proposed, for
augmenting the ground water resources of the area within six months from the date of
issue of this letter. . Firm shall also undertake periodi~ maintenance of recharge

structures at its Own-cost. In addition, the firm shall adspt 1 no. villages for Water

West Block - 2, Wing - 3, Sector - 1, R.K. Purani, New Delki - 110066
Tel : 011-26175362, 25_1?53?_3; 2617537% « Fax : 011-26175369
: Website : WWW.CBWa-noc.gov.in
W Y o - Fren g vw
CONSERVE WATER - SAVE LIFE




Security Plan in District Amroha, Uttar Pradesh. The necessary guideline for the Water
Security Plan is available on website of Ministry of Water Resources, RD & GR
(www.mowr.gov.in). Both, the Demand Side Management /Supply Side Management
with maintenance of structures in the said villages to be ensured and a comprehensive
plan to be submitted to Regional Director, CGWB. Firm shall also undertake periodic
maintenance of recharge structures at its own cost. '
4. The photographs of the recharge structures after completion of the same are to be
furnished immediately to the Regional Director, Central Ground Water Board, Northern
Region, Lucknow for verification and under intimation to this office: '

5 The firm at its own cost shall install two (2) piezometers fitted with automatic water
level recorders having telemetry system at suitable locations and execute ground water
regime monitoring programme in and around the project area on regular basis in
consultation with the Central Ground Watér Board, Northern Region, Lucknow. :
& The ground water monitoring data in respect of S. No. 2 & 5 to be submitted to
_Central Ground Water Boaid, Nortiern Regdion. Lusknow on raguiar bagiz at least ance
mnayear: e e

7 The firm shall ensure proper recycling and reuse of waste water after adequafe _ \
treatment. :

8. Action taken report in respect of S. No. 1 to 7 may be submitted to CGWA within one

year period. ; g e e Ch S S et

9. The permission is gable to be cancelled in case of non-compliance of any of the

conditions as mentioned in $. No. 1 to 8. S

10 This NOC is subject to prevailing Central/State Government rules/laws or Courts

orders related to construction of tubewell/ground water withdrawal/construction of

recharge or conservation structure/discharge of effluents or any such matter as
appilcable. :

11 This NOC does nct absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other statutory

and administrative authorities. ' _

12 The NOC does not imply that other statutory / administrative cdearances shall be

granied to the project by the concerned authorities. Such authorities would consider

the project on merits and be taking decisions independently of the NOC.

,\‘13 This NOC s valid frorm 21/12/2016 tili 20/12/2018

B o Rk
Member Secretary

Copy to: ' : : .

_1. The NMiember Secretary, Uttar Fradesh Pollution Control Board, Picup Bhawan, Third
Floor, B-Biock, Vibnuti Khani, Gomti Nagar, Lucknow, Uttar Pradesh with a request
to ensure that the conditions mertioned in the NOC are complied by the firm.

2 The Regional Director, Centra! Ground  Water Board, Northern Region, Lucknow.
This has reference to your recommendation dated 03/11/2016.
3 The District Magistrate, District Amroha, Uttar Pradesh. ;
4. T8 to the Chairman, Central Ground Water Board. Bhujal Bhawan, Faridabad.
Haryana. %
5. Guard File 2016-17. : _

TS ‘Member Secretary




'
/F\po[ication for Renew of NOC

ANNEX\ RE- ¢

Government of India -
Central Ground Water Authorlty (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Appliation Number : 21-4/1237/UP/IND/2016

Applid For Renewal : 1st

4

I

taneral Information:

Vater dualiiy:

Fresh -Wa'.er

Joplication Type Category/ Type of Application: Forniture

i)

Name of-Industry:

C.L.GUPTA EXPORTS LTD

i) Location Details of the Industrial Unit- {Attach Site Plan and Certified Revenue Sketch) ()

liif)

)

Address Line 1

.Address Line 2 :

Address Line 3 :

State:

District:

Sub-District:
Village/Town:

Area Type:

Area fype Category :
Commiunication Address

Address Line 1:

Address Line 2:

Address Line 3:

18 KM STONE BEFORE MCRADABAD DEi HI HIGH
WAY

VILL-JIWAI AMROHA (UP)
244221 '
UTTAR PRADESH
AMROHA

JOYA

Jiwai

‘Non-Notified

Critical

15 KM STONE EEFORE MORADABAD [ 11 HIGH
VeAY

VILL- JIWAI AMROHA (UP)

State: UTTAR PRADESH
District’ AVROHE
Sub-District: JOY

Pincode: 4a221

Phone Number with Area Code: 91 591 2477000

Moaobile Number:
Fax Number:
E-Mail:

G1-9337C038040
G1 5491 2477300

A aijonrgdcloupta oo

Details of Existing NOC issued by CGWA (enctose copy)

NOC Letter No:

Date of Issuance:

Vailidity (Start):
validity (End):

COWANQUAMDAORIG A o o
2711212016
DiHEO1E

20205016

Reason for not applying for renewal before expiry of NOC NA

Validity (Attach Aftidavit):

0B/12/2018 04:35 PV Dage T e T




Government of India
Central Ground Water Authority {CGWA]
Ministry of Water Resources, River Developiment and Ganga Rejuvenation
Applications for Issue uf NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1237/UP/IND/2016

Applid For Renewal : 1st
2 wfﬁﬁé’ﬂ?ﬁﬁlﬂf Rﬂ&ﬁWBh&P&\‘ﬁP&Lﬂ{‘ana Recycled Water Usage)F*/5ting Grounc Water

Please Enclose Water Flow Chari of Activities and Requit rement of Water al each Stage) (§)
i) Total Water Requlrement [a+b+c+d] (m3/day)

Existing ~ Additional Total

Water Reqmrement Details (Fresh Water) (m3/day)

{a) Ground Water Raqulremem [mSIday) 330.CC 0.00 330.00

(b) Surfacu Water Available 0.00 ) 009 0 uu

(Canal, River, Ponds etc.) (m3/day): ;
(c) Water Supply from Any Agency Q.ce 0.02 C.0o
(m3/day): !

Total Fresh Water Requtrement 330.00 j 0.00 330.00
(a+b+c)(m3/day): )

{d) Recycled Water Usage (m3/day): 160.00 0.00 TBC 00
Total Water Requirement : 490.00 0.00 490 00
(a+b+c+d)[m3fday}

{ii) Breakup of Water Reqwrement and Usage
' Actnwty Ex:stsng ; Addltlonal 5 Total " No. of Annual
Requirement Requirement Requirement Operational Days Requirement
(m3/day) {m3/day) {m3/day) inaYear {m3iyear)

Industrial Activity 37500 000 375.00 300 112500 00
Residential ! 55.00 Uy 55 0L Vi
Domestic
Greenbelt 60.00 c.o0 60.00 300 P EI00.0L
Development
[Environment

Maintenance
Other Use 0oo 0G0 0¢0 0 0.0C
Grand Total 490 U0 a0 <80 G 1730000

{iii} Details of Water Availability from ETP / STP for Recycle / Resuse usage

Existing Additional 1ot
(m3/day): No.Of (m3/year) (m3/day}) No. Of {m3lyear) (m3/day) (milyear)
_ o Days Days

Effluent / Sewerage 180.0C 300 5£000.00 18C .00 340C0.0C
‘generated and

treated in ETP / STP:

‘Availability treated 160.00 300 45000.00 L~ GOl CLR Biee ) 18 T

‘Effluent /| Sewerage .

for usage: _ ; )

Effluent | Sewerage 000 O 0.00 0.00 0.0C
. discharge after

_lreatment

(iv) Avanablhty 1reated effluent usage : Total quanuty same as 2 i (d) and 2 ii (b] above

08127018 04308 PM 3z 2of 7




Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Amlication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Appliiation Number : 21-4/1237/UP/IND/2016

Applitd For Renewal : 1st

Existing Additional Total Use +
(m3/day) availability Availability
{m3/day) {m3/day)
Industrial Activity / Commercial Use 37500 )00 37590
Domestic / Residential Use 55 00 i gy
Greenbelt development / Enviorment &0.00 0.4t Bl
maintenance i .
Other Use / Flushing Regq. : 000 0.00 0.00
Total 480.00 000 490 00
-- {1). Groundwater Abstraction Structure- Existing;
tumber of Existing Structures: 2
SNo. Type of f)ﬂpth Daptﬁ Discharge Operatio - Mode Horse Whether Wheathet rannission
Structure (Meter) to (m3/Hour) nal Hours!  of Power Fitted Reg ste o
Name / Year / Water ' (Day)/ . Lift of with with CGWA [ If su
of Dlameter ' Level Days Name Pump Water Details Thereot
Construction’ {mm) (Metars (Year) Meter
below
Ground
) Level)
1 Borewell/ 7500/ 280 ©5.82 16.00 €/ 300  Submer 1E0C Yes Yes .
2016 sible
4 Pump
2 Borewell/ 7500/250 15.42 15.00 8/ 300  Submer 1500 Yes YEs
dilo sitlr
Pumy
[2). Groundwater Abstraction Structure- Additional-
Humber of Additional Structures: o]
SNo. Type of I Deptﬁ Dept-h i'..'..'ri-s\':harga Opera-ti-o Mode I Horse Whether Whether
. Structure (Meter) to " {m3/Hour) nal of Power fitted Pernnission
Name / Year ! Water ' Hours Lift of with . Reyistered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA /If
below (Year) 5C
Ground Details
Lavel) Thereot
4. (a). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Compliance Conditions Status of Compliance
i Applicable
1 Area Specific Plantation Yes Complied
2 Domestic Water Schoal Sanitation Yes For residenlial water supply separated
3 Groundwater qualty munilor rg - Pre Y Camplec

monsoen and Post monsoor
4 Mantenance of recharge struclures Yes

S Number of Pizometers as per NOC and  Yes
Water Level Record

08/112/2018 04:38 PM

Wrnder Construcliaon

Compilied

Pagedof 7




Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Aspplication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Apmlication Number : 21-4/1237/UP/IND/2016

Applied For Renewal : 1st

6 Number of Tubewells Borewales as per Yes ' Corﬁplied
NOC _

7 Pizometer fitted with AWLRSs with Yes Caomplied (Sapplied instalie:
telemetrry as per NOC commissioned technicai anu

demonstrated to our staff hand tramec
all properly by OBM Electione.
Technology Comipany Japur)

8 Quantum of Groundwater as per NOC  Yes Complied
9 Recharge thro".jgr'm ponds T e Abpliééble i . . .
10 'Recycie and reuse of water Yes Ccmplh'ed
11 RWH ana AR structures implemenled I Yes Under Construction
12  Submission of Ccmpliawce report o the  Yes Compuea

Region
73 Water conservation measures Yes Walter Sprinkler

Boiler Heat Coridensation

14 Water -Securify Plan of villages " Yes Taken care ol S,No 13 above. This

condition requested to be waived as
per letier #140 dated 29.5 17

15  Well menitored arbund the plant Naot Applicable
Pre:msesl !

16 Waells fitted with water meter and its Yes Complied
Record

'b). Compliance to the Condition prescribed in the NOC - Other
SNo. " Conditions given in NOC Status of Compliaice
Corplied Complied but recharge structures are
urder construcion
Groundwater Availability (Please Enclose a Comprehensive Report/ Note on Groundwater Condition !

Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 miday and
or having a Land Area of Greater Than 2 Ha.- (§)

Ground water guailty is good

6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Arcva. it the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority ' Agency where the Harvesting Measures are Propused, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting
Recharge Proposal).- (§)
Proposed 12 RWH Under Construction

INDUSTRIAL USE- Self Declaration

¥ s 10 Cerlfy thal the Details and Information furnished above are lrue 1o the best of my Knuwiedge ard Beliei and  am
aware that if any part of the Data/Information submilled is found to be false or misleading at any stage the applicalen will be
Rejected Out Rightly

1. Anplication Proforma is Subjecl to Modification ‘rom Tirie o Time,

2. Application should be submitted to Regicnal Office.

Regional Director.Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

0B/12/201E 04:39 PM Fage d of 7
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Mgplication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

App cation Number : 21-4/1237/UP/IND/2016

Apied For Renewal : 1st
3. Imomplete Application will be Summariiy-Rejected.

Sub;uifted Ab.piicélio-rl will not be Prbéessed till {he Print Ol:lt c;f thé Signed Complete Application is Submitted to
Regmibnal Office.

4. A rlicant has to Subimit Processing Fee of Rs. 500.00/- (Rupees Five Hundred Only) througn NON TAX RECEIRT PORT AL

(httg=t (bharatkash.gov.in). A receipt will be generaled. Flease (il in the Transacl on Ref Mo, and Dale lrom the recep’ 0 pratout of
appl iation and atlach receipt along with hard copy of application.

Bhaatkosh Details:-

Trarvaction Ref 081311@0001000{

Nurever:-
g oAy 8/12)2e10 _ )
Note- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eliglbility of Submission of Application
and Required Documents before Submitting Online Application.
MAtached Files:
1| Site Plan :{Rafar: 1 {ii))
No Attachment Found!

2| Certified Revenue Sketch : (Refer. 1 (i1})

No Attachment Found!

3! Reason for Not Applying for Renewal before Expiring NOC @ (Refer. 1 (v})
No Attachment Found!

4. Existing NOC : (Refer: 1 (vii))

S.No Attachment Name File Narne
1 Water Noc Walter NOC pdi -
5. Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
No Attachment Found!
€. Groundwater Availability Report : (Refer: 4)
S.No Attachment Name File Name
i Ground Waler Delail Greung Waler Detail pot
7. Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)
S.No Attachment Name File Name
1 Ra;inwaler Harvestiﬁg ' Ra.im.\.-raler.Ha.'vés‘-.ing,pd" .
). Authorization :
No Attachment Found!
9.

Extra Attachment :

08/12/2018 04:35 PM S ] i



Government of India
Central Ground Water Authority (CCGWA,
Ministry ot Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

A-pplication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

App liation Number : 21-4/1237/UP/IND/2016

App lied For Renewal : 1st
4o Atlachmenl Found!

10).Compliance to the Condition prescribed in the NOC

SNo. Conditions given in NOC Attachments
S.No.  Attachment Name File Name
1 Area Specific Plantation 1 Planwatcn CLG Plantation. pdf
2 Domestic Water School Sanitation 1 LDomeslic Water Domeslic water Saritation pdf
sanilation
3 Groundwaler quality monitoring - Pre 1 Pre monsoon and Pre and FPost manscon.pof
‘monseoon and Post mansoon Post monsoon '
4 Maintenance of recharge structures 1 Maintenance RS Matrtenance RS pdl
5 Number of Pizomelers as per NOC 1 Pizometers Record Groune Waler Deta pof
and Water level Recorc
6§ Number of Tubewells Borewales as 1 Borewells Borewells. pef
per NOC
7 Pizameter fitted with AWLRs with 1 Pizometer fited with 'Pizcmeter fited with AWL pd
telemetrry as per NOC AWL
8  Quantum of Groundwater as per NOC 1 Quantum of Water NOC.pdt
_ -Groundwater
9 'Recharge through ponds No Attachment Found!
10 Recycle and reuse of water 1 Recycle Water Recycle Waler Recorg Glass
Record Glass Division, pdf
Division
2 Recycle Water Recycle Waler Record Melal
Record Metal Division.pdf
Division
11 EWH and AR structures implemented 1 RWH Strictires RiWH Struclures padf
12 Submission of Cor'r.phar".ce ‘2pon o 1 Compgier ze Repart  Compliance Report.pef
the Region
13 Water conservatior measures Builer mewi Boder Henl Cor diznsabion p i
Condensatiun
? Waler Sprinkler Water Sponsder pai
14 Waler Security Plan of villages 1 ‘Waler Security Plan  Waler Secunly Plar.pd:
15  Well monilored around the plant No Allachment Found!
premises
16 Wells fitled with waler meter and ils Waler Meter and waler meter pdf

Record

Reading

11). Compiiancg to the Condition prescribed in the NOC - Other

SNo.

1

Conditions given in NOC

Complied

S.No.
No Altachment Found!

Ub/1 252018 1435 PM

Attaéhmem Name

Attachments

File Name

Talle

Gi 7



Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Aplication for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Applcation Number : 21-4/1237/UP/IND/2016

Appled For Renewal : 1st
Cite : tvame & Signature of the applei

Face . (With official seai)

Associated User :  HARIOMSINGH
Sabmitted By User : HARIOMSINGH
Sibmission Date :  08/12/2018

*In case signed by any authorized signatory, the details of the sigratory with the authorization shall be
enclosed. ;

0E/12/2018 04.38 PM Page 7 ol [
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Registration Form http://upgwdonline.in/apps/ApplicationForm/Us...

GROUND WATER DEPARTMENT

Dartimen

\ ; "4 2 ' 4 - o ': e {
?’ ;/' Mmlctry of Jal Shakti

Government of Uttar Pradesh

Form 1(B)/®Te 1(a)
[See rule 6(2)/faw 6(2) 3]

APPLICATION FOR REGISTRATION OF WELL
T & ISTESIHIOT g HTAGT I

(Commercial/Industrial/Infrastructural/Bulk user having N.O.C. issued by
Central Ground Water Authority or by Ground Water Department)
(aforfoTs/ IHEEAATCHS IECLaNIGR i K
ST 3T SreT STASRTOT AT S{Tst STer FarsITeT g@RT SIRY T aram)

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and
. Regulation Act, 2019.]
[3eR Ter $paTst 7T WartreT 3 faferaeT a‘fﬁﬁw 2019 1 ZIMETH 10 (1) A
11 (1)]

Applicant's Details

T
Type of Applicant Behalf of Application Number AMRH1120RINO0OOS
TG & IR Firm/Company TGt wEAT
Name of the Teevra Gupta Father's Name Anil Gupta
Applicant T &1 A
3TATH HT ATH
Date of Birth 28/08/1971 Gender Male
SeAfafd T
Nationality Indian ID as Address Proof Aadhaar Card
TSEIAr fovare aTor ¥ 3mES
Aadhaar Card 8891-0226-6654 Uploaded Aadhaar Download

Number Card
TR TS &IT 9ets T T 3maR
HE

l of 5

04-Nov-20. 1:28 PM



Registration Form

House No./Flat -
No./Building No.

ATl GO/Fole HO/HTA
O

City/Town/Post Rampur Road

Office

IR /FENEE T

District Moradabad
SIS

Designation Director

qq

Company Address Vill-Jivai, NH-24
FYel T 94T Distt-Amroha
Details of Existing Well
faezwTeT % %1 faaor

District Amroha
KGLEC (J.P.Nagar)

Plot No./Khasra No.
e AEATEHT T&AT

Vill- Jivai, Amroha

Ward No./Holding No.
Particulars of The Existing Well
faezaTeT 7 &1 sgRT

Date of
Construction/Sinking
of Well

9 it frtor fafy

01/04/2016

Housing Pipe If Any

afe 1 ¥

Strainer Details

T &1 faaor

Material of Strainer PVC
T T WA

http://upgwdonline.in/apps/ApplicationForm/Us...

Locality/Village
TG UDIC

2

State
I

Pin Code
GRS

Company Name

FYAT T ATH

Authorization Letter

PHDEQCRES

Block
sollh

Municipality/Municipal

Corporation

TR TR e

Type of Well
FHY HT JHR

No

Number of Strainer(s)

TAT Y &

C.L. Gupta & Sons
Near Kathghar

Uttar Pradesh

C. L. Gupta Exports

Download

Tube Well/Boring

04-Nov-20, 1:28 PM



Registration Form

http://upgwdonline.in/apps/ApplicationForm/Us...

S.No. Strainer Installed at Strainer Installed Length

oA what Depth from upto what Depth (In

wean Ground Level (in from Ground Level meter)
Meter) (in Meter) CCIES

TR, H-FR G raell T, YR A fhaelt (e #)
MES W EURAT IETS T TUTRT &

(#freT &) (Hex )
1 63.00 69.00
2 69.00 75.00
Approx. Depth of 75.00
Well (In meter)
FT Y FFATTAT TG
(e #)

6.00

6.00

Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?

FATFHT & STl H
OTdCeT & HaY A FI§
yferge R §2

Diameter (In
millimeter)
qi
(FrehefieT )

203.00

203.00

No

Details of Existing Pumping Device faga#Tet 9fiier 39=or 1 faavor

Type of Pump to be  Submersible
Used

yaTer 3R ST arer 99

& IhIX

Horse Power (H.P.)

1 9raY (va.dt.)

Operational Device Electric Motor

qRETeeT 39T
Details of Utilization of Well

FT F IYANT FHT {Aaor
Purpose of the Industrial
Existing Well

g F9 F1 32272

Pump Capacity (In
m3/hr)
99 &#T (m3/hr)

156.00
Date of Energization

fRregdeor fafy

Annual Running
Hours

af¥s 39ahT (T H)

30.00

01/04/2016

1500.00

04-Nov-20, 1:28 PM

O



Registration Form

Daily Running Hours 5.00

s 37T (v #)

Please Submit Mode
of Treatment of

We have ETP and
STP for teatment

Waste Water/Effluent of Waste Water
(For Industries) equipped with
FIRSE FT AT ITIR U.F. and R.O.
SoTTel 81 (35T ¥9)

Upload NOC

JATIfed YHTOTIH 9IS &Y

Whether Rain Water Yes

Harvesting Structure
has been
Constructed within
the Premises?

F1T IR A a9 oo
WALt FIAT T
fator fFar = &2

http://upgwdonline.in/apps/ApplicationForm/Us...

Whether the Water No
Supplied in Well Area
Through Pipe Water
Supply or Not?

AT & H ST 1 Arqfef

U STemqfel & AT
g

Please Mention
Whether Obtained
NOC from Uttar
Pradesh Pollution
Control Board for
Discharge of
Effluent/Waste Water
or Not?

AT Iead HY o a1
Ieat T&e wguor fargeor
18 A arafdse
aTg/319TSe STel waTg
¥ IeTafed AT I
gred Y forar T §
yar AgH

Yes

Download

Any Other Information We had ground

Which You Would water withdrawal

Like to Furnish permission of 330

FIE T ATAFRY i KLD for Industrial

I YSH FATIRA & and drinking
domestic purposes.
We applied for its
renewal vide
application dated
8.12.2018. Now, as
per Govt. policy we
applied 30 KLD for
Industrial and 290
KLD for Drinking
domestic purposes
through letter dated
12.10.20.

4 of 5

04-Nov-20, 1:28 PM
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Registration Form

Capacity of Structure, Constructed for
Rain Water Harvesting ( M?)

YT ol & WA ¢ AT T Ay arwar
(#Hro?)

NOC Issued By:

FrATafed JHATOT 9 (SR fAera)
Central Ground Water Authority
Foard et STer SrfereTor

Certificate Number CGWA/NOC
JHTOTIT TEAT /12016/2380
Expiry Date 20/12/2018
sfaw Ay

Ground Water Department Uttar Pradesh
2T e FATT et weer WEHR

http://upgwdonline.in/apps/ApplicationForm/Us...

107000.00
|

Yes ‘
Issue Date 21/12/2016
forta _fYr
Upload Certificate Download |
YHTOTGH HIAS ¥

No

Declaration by the Applicant
CEIA

| do hereby declare that the particulars fuenished herein above are correct and true . |
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..
H vaganrT gifvd & éﬁ»‘-aﬂu & a0 AT FET d Eed & | H S E%aﬁaﬂ‘a‘m%‘
alret et of TR R 3T FaRor 38 9T 1T A AT AR RO 3rEeiehel/ e
[ERURI G IR Al

| Agree/® wgHd {

04-Nov-20, 1:28 PM
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http://upgwdonline.in/apps/ApplicationForm/Us...

Mmi_.try 0!’ Jal Shakti

irtmen

GROUND WATER DEPARTMENT

\: Government of Uttar Pradesh
Form 1(C)/®re 1()
[See rule 6(3)/fT# 6(3) 3H]
APPLICATION FOR REGISTRATION OF EXISTING
WELL

st F9 F FAEHIOT 8 Hrdee 9=

(Domestic or Agricultural User of Ground Water)

(STFTST STeT T Bl AT H 1Y ITANFT)
[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and

[SecX T2 3T ST yareret 3R

Applicant's Details
JTdee & faavor

2l

Type of Applicant

TAGH DT THN

Name of the
Applicant

HTAGH T ATH

Date of Birth
SeAfafy

Nationality
SEIEr

-

Aadhaar Card
Number
YR TS T&IT

Behalf of
Firm/Company

Teevra Gupta

28/08/1971

Indian

8891-0226-6654

Regulation Act, 2019.]
CIGRLC , 2019 FT HTSTH 10 (1) A

11 (1)]

Application Number
e HE&dr

Father's Name
frar &1 a9

Gender

ferar

ID as Address Proof
forame gaToT ¥ S

Uploaded Aadhaar
Card

HYers THAT 7471 TR
w1

AMRH1120RDO0004

Anil Gupta

Male

Aadhaar Card

Download

04-Nov-20, 12:38 PM



Registration Form

2 of 4

House No./Flat -
No./Building No.

HFTT HO/Fole HO/sTaT

|0

City/Town/Post Rampur Road
Office

TR/FEENEE AT

District Moradabad
o4

Designation Director
qq

Authorization Letter

CHEEICE

Details of Existing Well
faezaTe 9 1 fEaor

District Amroha

I 7 2 [+ (J.P.Nagar)
Plot No./Khasra No. Vill- Jivai,
Colle HEATEHEIT §&AT  Amroha

Ward No./Holding No.
Particulars of The Existing Well
Fregra g 1 <

Date of
Construction/Sinking
of Well

F9 &1 fovator fafy

01/04/2016

Housing Pipe If Any

RICEIEE

Strainer Details

AT &7 faaor

Material of Strainer PVC
TEAT dT FIAAT

http://upgwdonline.in/apps/ApplicationForm/Us...

Locality/Village C. L. Gupta & Sons

Hqecala Near Kathghar
Kotwali

State Uttar Pradesh

=g

Pin Code 244001

R Hls

Company Name C. L. Gupta Exports

FYAT BT ATH Ltd.

Download

Block ZOYA

solis

Municipality/Municipal N/A
Corporation

T aifere /AR forere
N/A
Type of Well Tube Well/Boring
FY HT IHR
No

Number of Strainer(s) 2
T Y TEAT

04-Nov-20, 12:38 PM



Registration Form

Jof4

S.No. Strainer Installed at Strainer Installed Length

A what Depth from upto what Depth (In

wEar Ground Level (in from Ground Level meter)
Meter) (in Meter) CC1ES
TR, - A Bl T, 9T A Fhereht (#HreX H)
TS W TR § TS dh FURE §
(e #) (e #)

1 63.00 69.00 6.00

2 69.00 75.00 6.00

Approx. Depth of 75.00
Well (In meter)

FY T AT TETS

(HreT H)

http://upgwdonline.in/apps/ApplicationForm/Us...

Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?
FAT FY & STel DY

& Hay A F
yiage RAE E?

Diameter (In
millimeter)
<qi|
(FrefiefieT #)

203.00

203.00

No

Details of Existing Pumping Device fe@ams 4fifar sushor &1 faazor

Type of Pump to be Submersible
Used
YT R S arer 99

CORCIES

Horse Power (H.P.)

g gray (va.dt.)

Operational Device Electric Motor
qft=ETere 39T

Details of Utilization of Well
%9 & IR T faazor

Purpose of the Domestic
Existing Well

fegaTeT H9 #1 387?

Pump Capacity (In
m3/hr)
99 &7#aT (m3/hr)

15.00

Date of Energization

ﬁaﬂ?ﬂﬂﬂ'ﬂﬁ-’fﬁl’

Daily Running Hours

&fore 39T (52 #)

30.00

01/04/2016

5.00

04-Nov-20, 12:38 PM
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Is Plot Size of Yes Whether Rain Water Yes
Residential Premises Harvesting Structure

is More Than 300 has been Constructed
Square Meters? within the Premises?

T AR IRER & F41 IRER 7 aut S
WS FT JTHR 300 T e §IAT FT ForATor

A AT e? T T §7

Capacity of Structure, Constructed for ~ 107000.00
Rain Water Harvesting ( M®)

quT T & HEAAA ¥ AT GAT HY

a7arar ( #Hiod)

Any Other Information Which You Approved
Would Like to Furnish

NS T ATTHRI AT AT GETT HIAT dTgad

g

Declaration by the Applicant
CEIR

| do hereby declare that the particulars fuenished herein above are correct and true . |
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..
¥ TeearT B Far § fF S R aTe faewor @l @ wea € | # Sieren § R At s asdre &
alrer oY ot TR OR IR faaRoT 3 I AT A AR AAEAR ST Sredihd /e
frT ST e grem

| Agree/® TgAd E

http://upgwdonline.in/apps/ApplicationForm/Us...

04-Nov-20, 12:38 PM




NOC Application Form http://upgwdonline.in/apps/ApplicationForm/Us...

;‘“ ws) GROUND WATER DEPARTMENT

'.;.’ (Namami Gan )€ Rural Water Si upj m, 'l*’ artment)
k X Ministry of Jsal Shaktl

Government of Uttar Pradesh

Form 3 (A)
[See Rule 8(1)]

Certificate Of Registration Of Existing/New Well

{UIS10(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019}

Registration No.: 202011000029

Name of the Owner Teevra Gupta Son of Anil Gupta
Address of the - Application Form Serial AMRH1120RDO0004
Applicant No.

Date of Submission  04/11/2020 Specimen Signature

Location Particulars

District Amroha Block ZOYA
(J.P.Nagar)

Plot No./Khasra No.  Vill- Jivai, Municipality/Corporation N/A
Amroha

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of 01/04/2016

Construction/Sinking

of the Well

Type of Well Tube Depth of the Well (In 75.00

Well/Boring meter)

| of 4 04-Nov-20, 12:35 PM



NOC Application Form

20f4

Purpose of well Domestic

Strainer Position (For Tube Well)
Type of Pump Used  Submersible

Operational Device Electric Motor

Date of Energization (In Case of
Electric Pump)

http://upgwdonline.in/apps/ApplicationForm/Us...

Assembly Size(For Tube
Well)

H.P. of the Pump 15.00
Rate of Withdrawal 30.00
(m3/hr.)

01/04/2016

04-Nov-20, 12:35 PM

%



NOC Application Form http://upgwdonline.in/apps/ApplicationForm/Us...

This certificate of registration is issued on the basis of the information furnished by the
applicant subject to the conditions stated overleaf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted,
every said user shall affix water meters, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity
recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k)
shall not exceed to the recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction
of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be
obtained.

4. No change of location, design, rate of withdrawal and pumping device in respect of
the existing well as indicated at Sl. (2) and (3) of this certificate shall be made
without prior permission of the District Ground Water Management Council. Any
deviation in this regard shall lead to cancellation of this registration.

5. In case, any of the particulars / information furnished by the applicant in his
application for issuance of this registration is found to be incorrect during verification

at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with
telemetry shall be mandatory for user. Depth and zone tapped of piezometer should
be commensurate with that of the pumping well. The data, obtained from digital
water level recorders shall be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by
lowering the tape/ sounder or automatic water level measuring equipment. It is also
used to take water sample for water quality testing whenever needed. General
guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m
distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6”.

Jof4 04-Nov-20, 12:35 PM
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NOC Application Form

http://upgwdonline.in/apps/ApplicationForm/Us...

o The depth of the piezometer should be same as is case of the pumping well

from which ground water is being abstracted. If, more than one piezometers
are installed the second piezometer should monitor the shallow ground
water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

The measuring frequency should be monthly and accuracy of measurement
should be up to cm. the reported measurement should be given in meter
upto two decimal.

For measurement of water level sounder or automatic water level recorder
(AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after
the pumping from the surrounding tube wells has been stopped for about
four to six hours.

All the details regarding coordinates, reduced level (with respect to mean
level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground
Water Department, Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-
monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample
(1 It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site
for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for
measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water
Management Council.

4 ot 4

04-Nov-20, 12:35 PM



NOC Application Form http://upgwdonline.in/apps/ApplicationForm/Us...
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/&

/,@} GROUND WATER DEPARTMENT

1a

#g

;; - Nan 1 Rural Water Ipply i}w artment)
g . Minis try of Jal Shakti

Government of Uttar Pradesh

Form 3 (A)
[See Rule 8(1)]

Certificate Of Registration Of Existing/New Well

{UIS10(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019}

Registration No.: 202011000030

Name of the Owner  Teevra Gupta Son of Anil Gupta
Address of the - Application Form Serial AMRH1120RDO0005
Applicant No.

Date of Submission  04/11/2020 Specimen Signature

Location Particulars

District Amroha Block ZOYA
(J.P.Nagar)

Plot No./Khasra No.  Vill- Jivai, Municipality/Corporation N/A
Amroha

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of 01/04/2016

Construction/Sinking

of the Well

Type of Well Tube Depth of the Well (In 75.00

Well/Boring meter)

04-Nov-20, 1:08 PM




NOC Application Form

2of4

Purpose of well Domestic

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of
Electric Pump)

http://upgwdonline.in/apps/ApplicationForm/Us...

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

01/04/2016

15.00

30.00

04-Nov-20, 1:08 PM
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NOC Application Form http://upgwdonline.in/apps/ApplicationForm/Us...

This certificate of registration is issued on the basis of the information furnished by the
applicant subject to the conditions stated overleaf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted,
every said user shall affix water meters, which record rate and quantum of |
extraction, at outlet of pumping devices and it shall be presumed that the quantity
recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k)
shall not exceed to the recorded rate from water meters.

2 The District Ground Water Management Council reserves the right to stop extraction
of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

3. In case of any change of ownersnip of the existing well, fresh registration has to be
obtained. ’

4. No change of location, design, rate of withdrawal and pumping device in respect of
the existing well as indicated at SI. (2) and (3) of this certificate shall be made
without prior permission of the District Ground Water Management Council. Ahy
deviation in this regard shall lead to cancellation of this registration.

5. In case, any of the particulars / information furnished by the applicant in his
application for issuance of this registration is found to be incorrect during verification

at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with
telemetry shall be mandatory for user. Depth and zone tapped of piezometer should
be commensurate with that of the pumping well. The data, obtained from digital
water level recorders shall be made available to this office on monthly basis. '

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by
lowering the tape/ sounder or automatic water level measuring equipment. It is also
used to take water sample for water quality testing whenever needed. General
guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m
distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

3of4 04-Nov-20, 1:08 PM
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NOC Application Form http://upgwdonline.in/apps/ApplicationF orm/Us...

o The depth of the piezometer should be same as is case of the pumping well
from which ground water is being abstracted. If, more than one piezometers
are installed the second piezometer should monitor the shallow grouhd
water regime. It will facilitate shallow as well as deeper ground water aqwfer
monitoring.

o The measuring frequency should be monthly and accuracy of measurement
should be up to cm. the reported measurement should be given in rneter
upto two decimal. i

o For measurement of water level sounder or automatic water level recorder
(AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy. :

o The measurement of water level in piezometer should be taken, only ILan‘ter
the pumping from the suirounding tube wells has been stopped for aljout
four to six hours. '

o All the details regarding coordinates, reduced level (with respect to mean
level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground
Water Department, Uttar Pradesh, and for its validation. |

o The ground water quality has to be monitored twice in a year during pre-
monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample
(1 It capacity bottle) to the concerned Director, Ground Water Departrhent,
Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site
for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for
measurement may be taken care off. ;

8. Any other condition(s) that may be imposed by the District Ground Water i
Management Council.

4 of 4 04-Nov-20, 1:08 PM



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us...

1 of 4

,,,@“’”"*u, GROUND WATER DEPARTMENT
'f’:‘ E . ural Water Supply Department)
'\%. ¥ :? Minis try of Jal. Shakti

s Government of Uttar Pradesh

Form 1(C)/w1at 1()
[See rule 6(3)/faT 6(3) 3H]
APPLICATION FOR REGISTRATION OF EXISTING
WELL

RgzaATe F9 F ISFEEHIOT ¥ HTdge I

(Domestic or Agricultural User of Ground Water)

(S13TST STeT T €Yo AT FH Y ITANFT)

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and
Regulation Act, 2019.]
[mmrmmqmaﬁtfafmaﬁﬁm 2019 FT IHTETH 10 (1) AT

1 (1 )]

Applicant's Details
I
Type of Applicant Behalf of Application Number AMRH1120RDO0005
HTATH BT TR Firm/Company  3Tdgsl &AT
Name of the Teevra Gupta Father's Name Anil Gupta
Applicant e &1 A
TAGH F ATH
Date of Birth 28/08/1971 Gender Male
SeAfafd forar
Nationality Indian ID as Address Proof Aadhaar Card
TsERrEr forarer sraTor ¥ IS
Aadhaar Card 8891-0226-6654 Uploaded Aadhaar Download
Number Card
3TYR 1S §&AT 39as R T AU
EDES

04-Nov-20, 1:09 PM
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Registration Form http://upgwdonline.in/apps/ApplicationForm/Us...

House No./Flat - Locality/Village C. L. Gupta & Sons
No./Building No. Hqeea/a Near Kathghar
HPT WO/Foie HO/HTT Kotwali
|0
City/Town/Post Rampur Road State Uttar Pradesh
Office Rarc
AIR/FEANNTE HTHT
District Moradabad Pin Code 244001
S9g e #Is
Designation Director Company Name C. L. Gupta Ekports
9g HYeAT T ATH Ltd.
Authorization Letter Download
QISR 93
Details of Existing Well
frgz#Te T %1 faavor
District Amroha Block ZOYA
Slelde (J.P.Nagar) sl
Plot No./Khasra No. Vill- Jivai, Municipality/Municipal N/A
cele GEAT@ET §E&AT  Amroha Corporation
IR gTforsh /A9 o
Ward No./Holding No. N/A
Particulars of The Existing Well
ez F9 1 sk
Date of 01/04/2016 Type of Well Tube Well/Boring
Construction/Sinking FY HT TP
of Well
9 I forsror fafy
Housing Pipe If Any No
I P}
Strainer Details
T T faavor
Material of Strainer PVC Number of Strainer(s) 2
AT Y AT T Y TEAT
2of4 04-Nov-20, 1:09 PM
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Registration Form
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S.No. Strainer Installed at

SH what Depth from

w&ar  Ground Level (in
Meter)
T, -Fa) A favarelt
TS I T &
(HreT #)

1 63.00

2 69.00

http://upgwdonline.in/apps/ApplicationForm/Us...

Strainer Installed
upto what Depth
from Ground Level
(in Meter)

TN, - & et
TS aF Tua §
(Hrex #)

69.00

75.00

6.00

6.00

Approx. Depth of 75.00

Well (In meter)
HY N AT TETS
(Hrex )

Whether There has
been Any Adverse
Report Regarding
Water Quality of the
Well?

FITFY & 5ol A
oTdedT & FAY APE
wferer Rté §2

No

Diameter (In
millimeter)

(FreieeT )

203.00

203.00

Details of Existing Pumping Device fagz#mer qftier 39aor &1 faavor

Type of Pump to be Submersible
Used
g R ST arel 99

COREOL

Horse Power (H.P.)

&1 gra} (ve.dt.)

Operational Device Electric Motor
gfETerst 39HIT

Details of Utilization of Well
&9 & 39T F1 faaor

Purpose of the Domestic
Existing Well

faggaTer F9 #1 389?

Pump Capacity (In
m3/hr)
99 &7AdT (m3/hr)

15.00
Date of Energization

Rregeieor iy

Daily Running Hours

e U (a2 #)

30.00

01/04/2016

5.00

04-Nov-20, 1:09 PM



Registration Form http://upgwdonline.in/apps/ApplicationForm/Us...

Is Plot Size of Yes Whether Rain Water Yes
Residential Premises Harvesting Structure

is More Than 300 has been Constructed
Square Meters? within the Premises?

7 AT aRET & 41 IRET #H au’ o

@S FT ITEHR 300 T Hager wyg« 1 foafor

e @ wfrw &2 a2

Capacity of Structure, Constructed for  107000.00
Rain Water Harvesting ( M?)

s o1 & Wer ¥ At wRe A

&vora ( #Hied)

Any Other Information Which You Approved
Would Like to Furnish

IS T BN ST HTT TETT HI&AT gIgd

&

Declaration by the Applicant

~ -

| do hereby declare that the particulars fuenished herein above are correct and true . |
understand that in case any of the information and particulars is found to be incorrect at any
stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..
# weagarr it e § fo FOR 3 970 faawor g g §ea © | & Sireran § foh afe; sirar ggerer &
el fanadT ot TR 9X IR faaXoT 31cd U 7T Y AR HTAEAR TSI or Jrdigha/fAved
U = g gl

| Agree/® TgHd §

4 of4 04-Nov-20, 1:09 PM
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AR TER M
Sror ofda Harorg

STel WHTe, a4 R

y4 -Jq Government of India

Ministry of Jal Shakti

Department of Water Resources,

River Development & Ganga Rejuvenation

Central Ground Water Authority

(35w el & sreafea waATr T
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
’7Project Name: M/s C.L. Gupta Exports Ltd.
Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh
Village: Jiwai Block: Joya
District: Amroha State: Uttar Pradesh
Pin Code: 244221
Communication Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -
244221
Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021
1. |[NOC No.: CGWA/NOC/IND/REN/1/2020/5657
2. |Application No.: 21-4/1237/UP/IND/2016 3. [Category: Industry
4. |Project Status: Existing Project 5. [NOC Type: 1st Renewal
6. |Valid from: 21/12/2018 7. |Valid up to: 19/12/2021
8. |Ground Water Abstraction Permitted:
3 Fresh Water Saline Water Dewatering Total
m*/day m*/year m?/day m3/year m?¥day m?/year m*/day m®/year
155.00 46500.00 155.00 46500.00
|9. | Details of ground water abstraction /Dewatering structures
Total Existing No.:3 Total Proposed No.:0
DW | DCB | BW | TW | MP DwW DCB BW T™W MP
Abstraction Structure* 0 0 0 3 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well: BW-Bore Well; TW-Tube Well: MP-Mine Pit
10. |Quantum of ground water recharge/harvesting(m®/year): 106000.00
1. [Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism
| constructed/ monitored & Monitoring mechanism. Piezometers

Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 0 1 0
(Compliance Conditions given overleaf)

Digitally signed by
NOC VALID ONLY FOR NANDAKUMARAN P
DOMESTIC, DRINKING AND/OR Date: 2020.04.23 12:51:34 +05'30'
GREENBELT PURPOSES HEET (Foard $7fR o7 wrflrasyon)
Member (CGWA)

I8/11, SR §15W, AWTAE U3, 7§ ool - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051. 23386743
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validity of this NOC shall be subject to compliance of the following mandatory conditions:

1

2.

10.
11.

12.

13.
14.

15.

16.

17.

18.

19

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m?/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m?/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m%day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.

The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water,
the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3
months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

In case of mining projects, additional key wells shall be established in consultation with the Regional
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board.

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases
related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act,1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation”/ “Penalty”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.)



ANNEXVURE- §

Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process Water
at M/s CL Gupta Exports Ltd. Amroha, U.P.

CSIR-NEERI, Delhi Zonal Centre, December 2020

December 10, 2020

Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process
Water at M/s CL Gupta Exports Ltd. Amroha, U.P.

Introduction

M/s C.L. Gupta Exports Ltd. is mainly engaged in the production of handicrafts of
metal, wood, glass and marble. The Industry is situated at the village Jivai, Amroha, 18th km
stone of Moradabad-Delhi road (NH-24). There are very few other manufacturing units of
similar or different end products in the region.

To make-up their water utilization for different industrial process, M/s. CLG Exports
Ltd. proposed UPPCB to utilize Industrial wastewater and Sewage after proper treatment for
the industrial purpose. In response, UPPCB suggested that the Industry is required to submit
a feasibility report from a reputed institution regarding use of domestic treated effluent in the
process. Accordingly, M/s CLG Exports Ltd. approached CSIR-NEERI to undertake the
required study. The study is taken-up by Delhi Zonal Centre of CSIR-NEERI with the
objective to assess the suitability of use of treated domestic wastewater and also treated

industrial effluent as the process water in the industry.

Analysis Results

NEERI team visited the Industry on 3™ November, 2020 for collection of samples. The
sampling was done for ETP unit, STP unit and two Borewells. All the samples were analysed
for various physico-chemical and bacteriological parameters as per the standard methods,
APHA, 23" Ed.2017. Further, metal contents were determined in all the samples. The results
of water quality are given in summary table below. The water quality parameters are
compared with the drinking water standards

Overall analysis of samples indicates that the treated water from RO outlet of
ETP and from outlet of Ultra-filtration (UF) unit of STP can be used for different
processes in the industry. Further, strict monitoring of treated water is required on

regular basis to ensure continued desired quality of treated water.

Page 1 of 5
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Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process Water
at M/s CL Gupta Exports Ltd. Amroha, U.P.

CSIR-NEERI, Delhi Zonal Centre, December 2020

Summary Table

Water Quality Characteristics of Final Treated Water from ETP, STP and Borewell

S No. | Parametor Bore- Bore- E’I:atig ?Ie;tgz Bis-([::v -
Well-1 Well-2 Final Final
Outlet Outlet 10500:2012)
A, Physical Parameters
1. pH 7.7 76 8.4 6.4 6.5-8.5
2, EC 620 970 390 1730 -
3. T.S.S, mg/L Nil Nil Nil 40 -
4, TDS, mg/L 304 542 203 1105 500/2000
B. Chemical Parameters (mg/L)
5. Chloride 24 131 187 281 250/1000
6. Sulphate 8 22 1 72 200/400
7. Fluoride Nil Nil Nil Nil 1.01.5
8. Nitrate 0.1 1.8 Nil Nil 45/NR
9. Phosphate 0.3 1.8 Nil 53 -
10. Ammonia Nil Nil Nil 0.05 0.5/NR
C. Demand Parameters (mg/L)
11. BOD Nil Nil 5 16 -
12. COD Nil Nil 12.8 64 -
D. Heavy Metals (mg/L)
13. Al 0.086 0.034 0.03 - 0.03/0.2
14, Cd BDL BDL BDL BDL 0.003/NR
15. Cr 0.109 0.033 0.006 0.05 0.05/NR
16. Co BDL BDL BDL BDL -
17. Cu BDL BDL 0.039 0.08 0.05/1.5
18. Fe 0.878 0.436 0.15 0.88 1.0/NR
19. Pb BDL BDL - - 0.01/NR
20. Mn 0.244 0.224 0.06 0.26 0.1/0.3
21. Ni 0.013 0.008 0.002 - 0.02/NR
22. Sr 0.132 0177 0.040 0.23 -
23. Zn 0.109 0.008 0.008 0.77 5115
E: Bacteriological Parameters (CFU/100 mL)
24, Total Coliform 20 140 - - Shall not be
25, Fecal Coliform Nil Nil - - detectable in
26. E.Coli Nil Nil - “ any 100 ml

BIS Drinking Water Quality Standards (10500:2012); BDL — Blow Detection Limit

Page 2 of 5



Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process Water
at M/s CL Gupta Exports Ltd. Amroha, U.P.

CSIR-NEERI, Delhi Zonal Centre, December 2020

Glimpses of Sample Collection

STP Inlet

STP UF Outlet

ETP Inlet
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Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process Water
at M/s CL Gupta Exports Ltd. Amroha, U.P.

CSIR-NEERI, Delhi Zonal Centre, December 2020

P
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i

ETP Outlet

B ks

_ Outlet _ Borewell Water
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Summary Report

Feasibility Study for Use of ETP/STP Treated Water as Process Water
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CSIR-NEERI, Delhi Zonal Centre, December 2020

Chlorine Dosing system
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i o ANNEXURE - 9
1 ’ ‘-___'_‘—‘——-—.-_____.

s UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 8531/UPPCB/Bijnore(UPPCBRO)/HWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019

To,
M/s C L GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Moradabad- Delhi Highway

Amroha(U.P),AMROHA, 244221
Tehsil :Amroha
District :JYOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

I, Number of authorization and date of issue 8531 and 16/07/2019 _
2. Reference of application (No. and date) 5269513 and 21/05/2019 |

Mr TEEVRA GUPTA of M/s C L GUPTA EXPORTS LTD is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation



S No.

Category of Hazardous
Waste as per the Schedules
LII and III of these rules

Authorised mode of disposal
or recycling or utilization or
co-processing, etc.

Quantity(ton/annum)

Schedule 1 (category 33.1)

TSDF/Authorized Recyclers

50 no. per day

Ii

(2]

The authorised person shall com

1986. and the rules made there under .

The authorisation or its renewal shall be

authorised by the State Pollution Board .

Empty Containers
3 Schedule 1 (category 33.2) TSDF/Authorized Recyclers 10 kg/day
" | Cotton Waste, Used Cloth Mask
3 Part B Schedule 3 (category TSDF/Authorized Recyclers 5 kg/month
B3040) Rubber Gloves
4 Part B Schedule 3 (category TSDF/Authorized Recyclers 20 No./month
B4030) Old Batteries
5 Schedule 4 (category 19) Paint | TSDF/Authorized Recyclers 50 kg/Month
Booth sludge
6 Schedule 1 (category 1.3) Oily | TSDF/Authorized Recyclers 0.15 kg/day
Rags
7 Schedule 1 (category 5.1) Used | TSDF/Authorized Recyclers 0.1 KL/Month
Qil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers 8 kg/day
B3020) Empty Corrugated
Cartons
9 Schedule 1 (category 6.3) TSDF 20 kg/Month
Melting Furnace Ash
10 Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/month
Asbestos Gloves/Cloth |
11 Schedule 1 (category 3.3) Fuel TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter
12 Schedule 1 (category 12.6) TSDF 1000 kg/Month
Polishing Dust
13 Schedule 1 (category 35.3) ETP | TSDF 40 kg/day
Sludge
I. The authorization shall be valid for a period of 16/07/2024 from the date of issue of this letter
2 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

ply with the provisions of the Environment (Protection Act,

produced for inspection at the request of an officer

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considerin

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution

Control Board guidelines on Implementing Liabilities

Handling and Disposal of Hazardous Waste and penalty .

for Environmental Damages due to

g all site specific possible scenarios such as spillages,

It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .




8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B  Specific Conditions of Authorization

1-The Authorization issued vide letter no. F72473/C-7/Haz.Auth./68/2016 dated 18-01-2016 is
hereby revoked.
2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
{Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV.
5- Unit shall comply with the directions issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. M/s C.L. Gupta Export Ltd.
( Authorized Signatory )
Amit Amcchins
Chandra 75,5 oss0
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and

5 L Digitally signed b
necessary action . Amit P
Date: 2019.08.26
Chand ra 17:24:28 +05'30°
CEO/EE, 1/C Circle



M“_ i - C L Gupta Exports Ltd e : ‘.

18th km Before Moradabad Delhi H.'ghway J:var, N. H 24 J P Nagar, Amroha
g, B0 244221 Uttar Pradesh e e . '.

{."L' % L gl ' 0ty |

isa reg1stered member of our facmty

’10t 672, Sikandra Road, NH 2 Kumbhi\hlhge, Tehsﬂ Akbarpur Kanpur- Dehat Uttar Pradesh

for safe, legal & scxf:ntlﬁc Dlspmsal of Hazardous Wastc

- BOWM‘UK/3603/1'9
Member # ¢

'.'March 31, 2021 ‘/

Explry Date s

One may verlfy actwe membershlp by callmg
Bhamt 011 & Wasbe Management Ltd at’

011 4100 0710 2981 6466' - Email : sales@bharatoﬂ com e & S Ly

il 2 DO
*Membcrsmp is. subj cct to thc tenﬁ & wndmo f agreement & may be termmated by BOWML,
: . ™= {ipon non-payment of dues / payment ;
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FORM 10 Copy tor SPCO
Goe nide 101
MANIFEST FOR HAZARDOUS AND OTHER WASTE Mo 4 5 0 5 7
1 Occuplers Name & Mailing Adaiess ™ L G =R PN [ R “ﬂ
(Inciiding Mhono No. and email) %R LURASE (18 £ dnhrt."l' Vs q
2 Benders Authorizallon Mo e, WG g il -Q‘_mﬂl
3 Manflost Document No. oy - 13:\\%’}\]“ L - ';(;I W= 45

4 Transporters Nume & Addioss

(Inctuding Prone Mo, and emall) ' (: L,Cﬁ//

————  ——

5 Typo of vehicio TTruck | Tankor / Gpacial Vehica)
G Transporers Rogistration R
7 Vehicle Registration Ne. vay AT (Y90 =
A Reoceivers Namo & Mailing Address ] BﬂAH@‘l’ OIL COMPANY { .
(cksing Pror . and oma T N
e mall )aloucwluwﬂ com e
(1) BHARAT OiL & WASTE MANAGEMENT LTD. Wr OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpir. Roorkee-Liskshar Road of 8 672, Skandin Road, NH-2. Kumbhi Vilaga,
Rowrkos - 247004 UK, Tol. 08074207084 Tohsil Axbarpur, Kangur Dehat. UP, Tel | 0512-2205200
'_-mul:mmnmm o-mail s@es@bharatoil com
G Receivers Authorzation No. 1] Wmmﬂwmm
(ii) UEPPCEAIO/Con-B-84T011/S48 Valid upto: 3151/2023 Wwﬂmum
10 Waste Description E‘ﬁ’gz“dgf,mmﬂ ) i) Pflmw)w
11 Total Quantity 24P ok, W %m\:g, L g ]? PR M@b%;r
Ho: ol Cotpmess '?} % 4 P;a(s‘}\q )" q .
| 12 Physical Form Waémmmmmmmmm
Handling nstructions & Additional Do not throw Drums from truck. In caso of loakage/
13ISpacul . | seapage, use Washing soap at point of loak to stop its
nformatian . lenkage.
14 SENDER'S CERTIFICATE iMﬁ:&mﬁﬁuanm
Typed Name & Stamp . Signature w-ﬂ;unum""umm' > gt oy usd

:

lefie

¥
V2 ) :
N '.m . "T.,:
; ey B B
n' Slgnjlure i @
¥ e N Y R -
B w30 MR LA !
ol A / s g ) !n.fu-..v.ij o h j

Db A
e N - BN e

Scanned with CamScanner

]
r |

3 %)
- :,




FORM 6 Occupier's COpy
E- WASTE MA
1 Occupior's Name & Mailing Addiess
(including Phone No. and email)
5 Sonder’s Authorzaton o, 1 spplicablo
3 Mantust Document No. el\an M0 0 O Jo 1! 2
4 Transporter's Name & Address
(inchuding Phone No. and emal) C LCEL
& Typeof Vehicle (Truck / Containes / Special Vehicie)
6 Transporler’s Registration | BT i :
7 Vehicl Registration No. V9 Yy
B Receivers Name & Malling Address ) BHARAT OiL COMPANY () REGD.
(including Phone No. and email) a&mﬂmmmwm -
—W
(n MTOILSWW LTD. mfmummmm LD,
rauza Makimpur, Roorkee-Lskshar Rood, Roorkoe - 7 Pk 672, Shandra Road, NH-2, Kumbhi Vitage, Tehad Akbarpus
:" 07654, E.mal s M R __.'w%mu;usmw

Scannd ith CmScaner

229
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. /’ W FORM 10 Copy for SPCB
) S [See rule 19 (1)] - !
£ MANIFEST FOR HAZARDOUS AND OTHER WASTE S.No.: 4 ﬂ 97 1 !
Occupier's Name & Mailing Address & L G[ I W ;
(including Phone No. and email) 4 Ex ;
: LM iva ;?i'mu/n \Q, i
Sender's Authorization No. ; H
{ftiest Dot e o A S:a}e, fzsfmo}m i
4 Transporter's Name & Address _ it
(including Phone No. and email) | O ;
104 Occupror—
5 Type of Vehicle (Truek / Tanker / Special Vehicle)
6 Transporter's Registration 3
7 Vehicle Registration No. - VP2 9N - 28 10 1
8 ' Receiver's Name & Mailing Address () BHARAT OIL COMPANY () REGD. {
; : ; E-18, Site-IV, Sahibabad Industrial Area, :
_.E',T?'f?f}gﬂphﬂeﬂm e, Ghaziabad, UP-201010 Tel.: 0120-4167924, |
AN-U112010L2007PLC 160944 e-mail:sales@bharatoil.com |
%, () BHARAT OIL & WASTE MANAGEMENT LTD. (1) T OIL & WASTE MANAGEMENT LTD. |
e Mauza Mukimpur, Roorkee-Lakshar Road, Plot # 672, Sikandra Road, NH-2, Kumbhi Village, '
Roorkee - 247664 UK, Tel. :08874207664 Tehsil Akbarpur Kanpur Dehat UP, Tel : 0512-2285296 !
e-mail:sales@bharatoil.com e-mail:sales@bharatoil.com i
: ]
9 Receiver's Authorization No. (1) 1&EMWaziabad{UPPCBRO}."HWM!GHAZIABADQNBValid upto: 03/05/2023
(i) UEPPCBIHOfCon;B-8ﬁ2018!548 Valid upto: 31![!3."2.3023 \.Li.i-imPPCBﬂ(anpurDehat[UPPCBRO}JHPﬂNKANPUR DEHAT/2018 Valid upto:30/04/2023 &‘
10 Waste Description E TP % aﬂel &W Cdlhﬂ Gloves, 717u &
119
11 Tt i
Nc:a:)?gs::;?ners 52831 ‘?‘185 ‘}"20 -m’ or MT -
| CH9F 520 Kay A ng.ny; |
12 Physical Form (Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid) | '
13 Special Handling Instructions & Additional Do not throw Drums from truck. In case of leakage/
Irformation seapage, use Washing soap at point of leak to stop its |
leakage. : [0
14 SENDER'S CERTIFICATE | hereby declare that the contents of the consignment are fully and accurately ks
" ¥ described above by proper shipping name and are categorised packed, marked,
Typed Name & Stamp : Signature : and labeled, and are in all respects in proper condition for transport by road [
. ding to applicable national government regulations.
C L ‘ o ’ ' ’ accor .
F;‘/ G‘M &P i Month Day Year .' :
ol | 48121020
15 Transporter Acknowledgement of Receipt of Waste Month Day Year
Typed Name & Stamp : Signature : 0IR | 2]< 21 IR ©
16 Receiver's Certificate fo i
other Waste f(fi% Ifgﬂ; %6‘7 o
A]E : L
Typed Name & Stamp kéK TG o
l”.f' ‘n; ‘ re ?
\ )“ \\_ /‘ / =

i R AR R A e e




FORM 10
[See rule 19 (1 )]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

™ X5

SNo.: 3R{78

Copy for SPCB

: fOccuplers Name & Mailing Address
(including Phone No. and email)

CL Guply EXpod:s [, ﬁmﬁé

2 Sender's Authorization No.

Manifest Document No.

Transporter's Name & Address
(including Phone No. and email)

Chall,  pn Dafe - ]R}I‘J(Z? 09 O

Type of Vehicle

(Truck / Tanker / Special Vehlcl

Transporter's Registration

VP2 LA - 280

5
6
7 Vehicle Registration No.
K

Receiver's Name & Mailing Address
(including Phone No. and email)

<IN-U11201DL 2007PLC 160944

() BHARAT OIL COMPANY (I) REGD. ™ __
E-18, Site-1V, Sahibabad Industrial Area,
Ghaziabad, UP-201010 Tel.: 0120-4167924,
e-mail:sales@bharatoil.com

() BHARAT OIL & WASTE MANAGEMENT LTD.
]_7 Mauza Mukimpur, Roorkee-Lakshar Road, h ]
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales@bharatoil.com

RAT OIL & WASTE MANAGEMENT LTD.
Plot # 672, Sikandra Road, NH-2, Kumbhi Village,
TehsﬂAkbarpur Kanpur Dehat, UP Tel : 0512-2285296
e-mail:sales@bharatoil.com

()

9 Receiver's Authorization No.

(1) 1486!U$CB\'Ghaziabad[UPPCBRO}IHWWGHAZMBADIZMHValid upto: 03/05/2023 | -

(if) UEPPCB/HOICon-B-84/2018/548 Valid upto: 31/03/2023

10 Waste Description

11 Total Quantity
No. of Containers

Mmmnpurnehatmmakowmmua DEHATI2018 Valid upto:30/042023

(1746 +@,@ ARG Ca or M

| 6A3M. 25241060 ) fguos.

12 Physical Form

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

‘:f Special Handling Instructions & Additional
Information

Do not throw Drums from truck. In case of leakage/
seapage, use Washing soap at point of leak to stop its
leakage.

14 SENDER'S CERTIFICATE

I’Typed Name & Stamp : Signature :

For ‘i;— Gmpﬁl'n &pcfig

| hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are categorised packed, marked,
and labeled, and are in all respects in proper condition for transport by road
according to applicable national government regulations,

Month Day Year
o[ sl cl8|2lvl2lo
15 Transporter Acknowledgement of Receipt of Waste Month Day Year
Typed Name & Stamp : ‘Signature : O _S ] ‘f" 21 N 2 O
/f’.’;?‘;\;
16 Receiver's Certificate foi*,REEe:pL
other Waste {e B : Month Day Year
-'-.II -(.!:l‘l : ']
Typed Name & Stank‘p‘g O Cl g 210 2~®

e

(\_./r
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FCRM 10
- iSeerule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

SLN-o.:3 59 8 ﬂ :

Copy for the sender
E

1 Occupier'® Name & Mailing Address
(including Phone No. and email)

CL Guph broodh, O, heyida

2 Sender's-Authorization No.

Manifest Document Na., 4

I

4 Transporter's Name & Address
(including Phone No. and email)

Moy or Ode- 27[0//2020

G Gt v e

Type of Vehicle

(Truck / Tanker / Speciél Vehicle)

Transporter's Registration

UDLLEN-9870

5
6
7 Vehicle Registration No.
8

Receiver's Name & Mailing Address
including Phone No. and email)

CIN-U11201DL2007PLC160944

() BHARAT OIL COMPANY (1)
-E-18, Site-IV, Sahibabad Industria
Ghaziabad, UP—”01D‘IO Tel.: 0120-4
e-mail:sales@bharatoil.com

() BHARAT OIL & WASTE MANAGEMENT LTD.

Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247684 UK, Tel. :08874207664
e-mail: sales@bharatoﬂ com

1 M- THARAT OIL & WASTE MANAGEVENT LTD.

Plot # 672, Sikandra Road, NH-2, Kumbhi Village,

e-mail:sales@bharatoil.com

Tehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512-2285296

9 Receiver's Authorization No.

)] 14BEfUPPCB]Ghaziahad{UPPCERO}IHWWG HAZIABADI2018 Valid upto: 030512023

(i) UEPPCBIHO/Con-B-84/2018/548 Valid upto: 31/03/2023

10 Waste Description

_()}ﬂlﬂﬂPPCBﬁ(anpurDeha!UFPCBRD}:HWKAHPUR DEHAT2018 Valid upto:30/0412023

)ﬂ (1 IJQ‘)J'Q

LT <id Faldyyy ., Col
iﬁlh‘/”(\ ’J/e/\ U)g! ’b}L

aff .wn!fd of M

11 Total Cxuantit‘?’ ' fRao + ;>‘1)+f“q,.b \  of MTﬂ rlr e ;Ja»

No. of Coniainers 8{-) +307 ¥3.¢ ,'q ¥ }Oyg q o, P’o.(; QMDFL}J\ g
.................. ' o

12 Physical Form

(QolidHSeml-Solid:‘SiudgeiOlwaarrWSlurry!Liquid)

13 Special Handling Instructions & Additional
Information

Do not throw Drums from truck. In case of leakage/
seapage, use Washing soap at point of leak to stopits
leakage.

14 SENDER'S CERTIFICATE -

| hereby declare that the gantents of the cansignment are fully and accuralely
describad above by proper shipping name and are cateqorised packed, marked,

oo ot bl

P R
&

Typed Name & Stamp Signature | and labeled, and are in all respects in proper condition for transoort oy road
; : acc-srd.ng toappl»cab!enatmnalgavemnemregn..auo..s
' Month | Day Year
o 4 ﬁ ﬁ ] . I‘" -~
‘H.ii{-) l’_ v 7 b 1u l i _)
15 Transporter Acknowledgement of Receipt of Waste Manth Day Year
Typsd Name&Stamp: ' Signatur‘e: , \ )[f G \7 f,\ 3 l g )
o M-’i/
16 Receiver's Certificate fo gaiptBifapidious and
| other Waste hﬁagE Kunbi 24 ) Month Day
ATRLT T ; |
Typed Name & Stamp \.:-v\ lqwr&gn @) _, L.-_ \7 :’
N




| FORM 10 |
\ [Seerule19(1)} e 3955L
MANlFEST FOR HAZARDOUS AND: OTHER WASTE S No.:

" Copy for the sender

(1 Oocuprar's Name & Maikng Address .
_(mcludlng Phone No. and emat!) 7 A S

o “ ‘Cj

CL 6:*0}0 ﬁpafﬁ U#

|

’Sender‘sAutho:izatlonNo Ty LR 18

W

.:Mamfest chument No.: " 1

- w.W‘ﬁlrn‘{'- “ )

1) SO N
.%zjt U’ IESP)

Transporter's Name & Addi’bss
(includirig __Phone No. and email)

-8

Wél thw/

Type of Vehlcle

" (Truck / Tanker T Special Vehighad

Transportor's Reglstratlon

Vehicle Registration No..

ORI

_Dil\IG)UI_

Receivers. Name & Mamng Address .
(including Phone No.'and email)

CIN-U11201 DL2007PLC160944

“I) BHARAT OIL COMPANY (I

E-18, Site-1V, Sahibabad Industrial Rl
Ghaziabad, UP-201010 Tel.: 0120-4167924
A/,e-mall sales@bharatml com

(n BHARAT OlL& WASTEMANAGEMENT L@/

Mauza Mukimpur, Roorkee-Lakshar Road, -

e-mail:sales@bharatoil.com.

Roorkee - 247664 UK, Tel. 08874207664 .' N

(III) BHARAT OIL& WASTE MANAGEMENT LTD.
‘Plot # 672, Sikangdra Road, NH-2; Kumbhi Village,
Tehsil Akbarpur, Kanpur Dehat*'UP Tel : 0512 -2285296
e-mail sales@bharatoﬂ com '

] T

9 'Receiver'sAuthorization No. ~

' mmmmmmwpmmmwsmmmmw o o803 |

]

(Iil)i&ﬂ!{UPPCBﬂ(znmrDehat(UPPCBROWWUR DEHAT/2018 Valid upto 30042023

| (il) UEPPCE/HO/Con-B-8412018/548 Valid upto: 31/03/2023 - -

10 Waste Description

U"sru*g —m&b‘aﬁ olé%aﬁa—q T lolnibr, Rib

| 11 Total Quantity
No. of Containers

...............

12 Physncal Form

(Sohd!Seml-SoI!dISIudgefOﬂyn' arwlSlurrnylquld)

i

13 Speclal Handllng Instru ctions &Addmonal .
Informatlon

Do not throw Drums from truck. In case of leakage/
seapage, useé Washing soap at poirit of leak to stop its
leakage..

14 SENDER'S CERTIFICATE

Al herehy declare that the contenls of the mnsmnmml are fully and accuragely 3

described above by proper shipping name and are categorised pach

Typed Name & Stamp Signature : and labeled, and are in all respects in proper condition for tray
B s = : aceordlrsgtoapplmlenamnalgwemmentregumbons :

Q,{ CL("’W&' y : ) Month “Dayi L 2

" R & TO I [ O \[5
15'Transporter-Acknowledgenient of Recéipt.of Waste '_Mon'th_ Day | Year
Typed Name&Stamp: Signature : +* T 5] # !
s By TEM
- - -

; 16 Rebeiver‘sCertiﬁcaief BESe a “
T ' other Waste

PR SR A T T




FORM -4
[See rules 5{6) ond 22{2)]
FORM FORFILING ANNUAL RETURNS

BY THE OCCUPIER OR OPERATOR OF A FACILITY

(1
[To be submitted by occupier/operator of disposal facility to State Pollution Control Board/ Pollution
Control Committee by 30" June of every year for the preceding period 1% Apr 2018 to 31" March ‘20
l. i Name and address of : [C- L Gupta Exports Ltd,
I the genertor/foperawr of VI Jivai, 18 Kms Stone before Moradabad - Delhi Highway NH-24
, | faciity Amroha {U.P)- 244221
| o | Name of the + A K. johri
| uuthorized person and full €. L Gupta Exports Ltd.
E udldress with telephone and. Vill- Jival, 18 Kms Stone before Moradabad = Delhi Highway NH-24
(o mber Amirons {U.P}-ZM_ZZI
1 el 0591-2477000, 98370-38040 Fax: 0591-2477300
|
3, | Deveription of Physical form wilh Chemical form
1 hazardous waste deseription
[ | Used Mask, Gloves Sludge !
! Patieries, Tube Lights Used Oil |
Ematy Container ete, - i
b . - -
| 4. | Consented quuntity of . JAs per authorization ‘
l e nduwmiu.:s [
3 L)n ity of hazurdous 4 Type of hazardous wuste | Guantity (in Kg)
| 1 wastes {in MTA) as per Authorization j | :
| { _ ) — [- ,\ulhorized Generated
B A orbded I T e
| 41 WL enciast annexure } i
. - (LTPHsint Booth) " Booth-50 kg/month $352.00 Kg
2. 'lube Lights | 3720k
3, Uid Bateries [ 20 Nos./month 43860Kg
s 4, Used Masks 10 Kg/day | 27 82 K
S CRLBeb 1 | 4.45 Kg
. Lepty Contuiners 30 Nos./duy 273.00 kg
T Empty Corrugsted 08 Kefday Ir 88,70 Ky o
i 8. Rubber Gloves | O5Kprday  27.60Kg ;
i : 3. Cotton Cloves | 10 Ke/day | 18,20 %y i
| . Lsed O O.UKbimonth | 400Ky
I, Used Pilwr ! U3 Mos/month 14.07 kg ;
L ! 2. PolishDust 1000 Kg/month ™% 12000kp |
| ! Deseription 6f Storsae 2 SLUDGE CHAMBER OF TP PLANT ,
e - = mm—l
| T Phescription of ihs per authorization Na. BSﬂIUPPCB!BJnﬁre{UI‘PCBRO]{FWMi'YO TiBA PAULE
| Treatment NAGAR/2019 Dated: 16/07/2019 .. *
U8 | Details of Nume & | Maodeol Miode of CPramsportadion |
i wansportalion addiess of consignue packing tramspockation

7
13""

i}
1

F?ﬁhara: Ol & Wasze_“

i Every 3 Month

Authorized
Vehicle

Same Day

_ Tdanagement Ltd. Kangur Bags
10, Dewits of disposal of Neune & Made ol
qdddiuss &l consignee pucking

\ hazardous waste

" - M=
Mode vl o Peangpuration

Lanspurtation if‘“"‘_,)‘\jj_'
i L A

RA/s eraral O & Wns{e

Eygry 3 Month
Manazsement it Kanpur

Baps

authorzed

Same thay
i |
| Vehicle . it

Fil 1

1L | Quartity  of  usefut

; materials sent buck o the
l manufacturers® and others#

\ulm. 'lﬂLl- T\-pl.. \)1'

\}EhL ref

* delete whichever is not applicable
i enclose list of other agenties

Date: 5/06/2620
Place: livai, Amroha

D




M/s. C. L. Gupta Exports Ltd., Village-Jivai, NH-24,

ONEXU RE - 2.3

A=

Delhi Rogd Amroha

] /=‘_ = i
Details of Month- wise treatment of Trade Effluent and Sewage ' "\___"
Quantity treated in Kiloliters (cu.m) ' '
Month ETP-1 ETP-2 ETP-3 STP-1 STP-2 STP-3
October )
1759 718 58 691 490 1517
2019
November 2007 759 51 880 256 2130
2019
December
1552 4 8 43
5019 5 685 0 73 0 2393
Aty 1292 473 54 1399 430 1819
2020
et 1649 550 49 1119 236 2007
2020 :
March
854 3 1 02 90 050
2020 78 3 8 1
April 2020 COVID-19 Lock Down
May 2020 598 294 36 542 238 1680
June 2020 1888 440 55 1030 293 1868
July 2020 1222 483 56 1027 296 1652
QQ, August
- 1351 366 60 238 34 3313
mﬁ\ﬁc\mﬂ 2020
September 1819 361 97 4291
2020
O;toozboer 1299+703=2002 Closed Closed 4362
P o 52 56
: N
4o Ove O;;;"Ober 2280 Closed Closed 3954




= =

_AMMEXUFEE -1

/

B =

M/s. C. L. Gupta Exports Ltd., Village-Jivai, NH-24, Delhi Road Amroha

Details of Month- wise Energy ronsumption of each ETP and STP
Quantity Energy Consuption in Kilo Watt Hours (KWH)

Month ETP-1 ETP-2 ETP-3 'STP-1 STP-2 STP-3.
October 1517 - 852 415 : .
2019
November | g.¢ . 899 641 g :
2019
December
€ 1984 2664 923 719 2112 .
2019
J ; - ' : ' .
ARUSTY 1822 4767 431 1774 2072 1166
2020
Felruary 1775 4626 389 1846 1831 1153
2020 .
March 2020 1319 2822 580 1306 968 1788
April 2020 COVID-19 Lock Down
May 2020 | 1977 2773 797 1408 1260 1816
June2020 | 2802 5120 1107 1460 2628 2514
July 2020 2390 4723 894 1322 2445 1455
Rugus, 2363 3984 862 248 486 8296
2020
September
2690 4618 809 closed 11426
2020 o
October
2007 3093 535 closed 11835
2020
November
1863 Closed closed ) 7759
2020 being, Consols dodd PP Concs lidakd

1= Q}@a | ‘o Q-;wﬁlle_




List of Flow Meters

ANNEXURE - 15
"-‘_'_'_'——-—-___—_,_.

Sr. No. | Location Type Make No. of Meter
| Borewell No. 3 EMF (Electromagnetic Flow Bellstone Hl-Tech 1
Meter) International
7 Borewell No. 4 EMF (Electromagnetic Flow Bellstone H:-Tech |
Meter) International
3 Common-ETP Inlet EMF (Electromagnetic Flow | UPC Instruments Pvt. I
Meter) Ltd
4 Common-ETP, EMF (Electromagnetic Flow | UPC Instruments Pvt. 1
Ultrafiltration Feed Meter) Ltd
5 Common-STP Inlet EMF (Electromagnetic Flow | UPC Instruments Pvt. I
Meter) Ltd
6 Common-STP Outlet EMF (Electromagnetic Flow | UPC Instruments Pvt. i
Meter) Ltd
Digital Flow Meter (Glass) | ASTER Technologies 1
Digital Flow Meter (Wood) 1
ASTER Technologies 1
Common-STP Digital Flow Meter (Metal _
7 Treated Recycle for domestic pu]—pose) ASTER TEChI]OlOgICS 1
e . [ e e TR
for Process) ASTER Technologies 1
Digital Flow Meter
(Horticulture) ASTER Technologies 1
EMF (Electromagnetic Flow | UPC Instruments Pvt. ]
8 UF-1 (Inlet) Meter) Litd |
EMF (Electromagnetic Flow | UPC Instruments Pvt.
9 UF-1 (Outlet) Meter) Ltd 1
EMF (Electromagnetic Flow | UPC Instruments Pvt.
10 UF-2 (Inlet) Meter) Lad 1
: EMF (Electromagnetic Flow | UPC Instruments Pvt.
11 UF-2 (Outlet) Meter) I 1
12 | RO-1 (Inlet) Rotameter Uk I““EL“"“‘S £yt I
13 RO-1 (Permeate) Rotameter HPG Instilf[geents et 1
Rotameter
14 RO-1 (Reject) UPC Instruments Pvt. I
Ltd
Rotameter
5 RO-2 (Permeate) UPC Instruments Pvt. |
Ltd
Rotameter
16 RO-2 (Reject) UPC Instruments Pvt. I
Ltd
Rotameter
17 RO-3 (Permeate) UPC Instruments Pvt. 1
Ltd
Rotameter
8 RO-3 (Reject) UPC Instﬁgwnts Pvt. 1

137



Digital Flow Meter (Glass) | ASTER Technologies 1
g RO Final Water Digital Flow Meter (Wood) | ASTER Technologies ]
Distribution
Digital Flow Meter (Metal) ASTER Technologies ]
20 MEE Feed Turbine Ll Instiutr(;lents PyL 1
21 ATFD Feed Turbine UPC Instruments Py, 1
Ltd
| Total 27




~ ANNEXURE-Z¢

»
¢
/

7o UPC INSTRUMENTS PVY. LTD. B
p S AN ISO 9001:2015, GMP & CE Certified Company FLOW COUNT

Office Address: Plot No. 18, Towel Market, Gohana Road, Panipat-132003
Manufacturing Unit : Plot No. 125, Near Tehsil, Dinger Majara Road, Gharaunda, Karnal-132114

CALIBRATION CERTIFICATE

Thas product has feen fully testad 1o below readings

Customer Name - C.L GUPTA EXPORTS LTD
Certilicate No ; LIPCI-0797:20-21
Testing Date : 1/12/2020
Technical Paramet
=cchcal Farameters

Serial No : 184916 Size X 80mm
Product Tyvp : EMI Flgw range

i : ' (- 181.000 M*3./Hq
Make ¢ Bellstone hi-tech it Calibration by "Upc

Observation Table

S.No. Actual Observed e : :
" = Actual Totalizer Observed Totalizer
Flow Rate [Flow Rate
1 SIS | 83N 3 #.354M173, 035501
2 IENTM30r, | IBSSMCWhir 525541 4 (TESEEY BN
3 T AN I, | 0430 M 11,7860 3. WTEINS
4 Mo 65M T3 He. | .60 3 09560 8, 095153
5 136,708 3 r. | 136.71M" St 128603, L28IN 3

*This is to certify that the above product is warranted for a period of 1 year

-\u[ﬁ%\ 4
1 <

T~ www.unitechmeter.com

! Y
. / |If‘\= : -t [
urc lnki&ume; (8 Private Limited
e i
p ™
- s\ >
* 4
— T @y | ¢ eor-sezesonnnt
{i A i | L +91-8896430021
| | Tl | - info@unitechmeter.com
< . -~ www.upcinstruments.in
: 4




7. UPC INSTRUMENTS PVT. LTD. =&
~—/ AN ISO 9001:2015, GMP & CE Certified Company FLOW COUNT
Office: Address: Plot No. 18, Towel Market, Gohana Road, Panipat-132003

Manufacturing Unit : Plot No. 125, Near Tehsil, Dinger Majara Road, Gharaunda, Karnal-132114

CALIBRATION CERTIFICATE

§ prowfuct has been (uliy wsied 2o below randings

Customer Name s C.L GUPTA EXPORTSLTD

Certificate No s UPCI-0796/20-21

Testing Date ! 1/12/2020

Technical Parameters
Serial No $ 184905 Size H S0mm
Flow range
. e ! “MF =

SRDlics e e 0- 181.000 M"3. Hr.

MAKE . Bellstone Hi-tech I, Calibration by re

Observation Tahle

S.No. Actual Observed : .
: \crual Totalizer Observed Tortalizer
Flow Rate |[Flow Rate
I BO4M " 3. BNy, . A0sN -3, 03073
2 20500 Ml | 20,540 Bl AT AL LAETIN 3
3 TLASM Vi, | 72420 3ar 6.767M3, 0,764 3
4 206N Mle | 12982%  Milyr 1RGNS, [RILTR SRS
5 I35, 76M 3 0r, | 138718 “Yibr [ Fed TAY B LIBINY®3

*This is to certily that the above product is warranted for a period of 1 vear,

Z\ U e
UPE lastriments Peidate Limited

1 ¢ +91-8624600031
! ' 'f" ! +91-9896430031

&". - info@unitechmeter.com

-

- | - www.upcinstruments.in
TR = www.unitechmeter.com




